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LOK SABHA DEBATES
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LOK SABHA 

Thurtday, 11th December, 1P58

The Lok Sdbha met at Eleven of the 
Clock.

[M r . Spe a k e r  in  the Chair] 

ORAL ANSWERS TO QUESTIONS 

+
I" Shri Ram Krishan:
I Shri D. C. Shun*:

*tti.  ̂ Shri Damani:
| Shri Vasudevan Natr: 
j^Shri Nagi Reddy;

Will the Prime Minister be pleased 
to refer to the reply given to Starred 
Question No. 1326 on the 17th Sep-
tember, 1958 and state the progress so 
far made in the investigations regard-
ing the forged passports?

The Parliamentary Secretary to the 
Minister of External Affairs (Shri 
8adath Ali Khan): The investigations 
are still in progress and may take 
some time to complete.

Shri Ram Krishan: May I know 
whether it is a fact that some members 
of this gang have been arrested in 
foreign countries?

Shri Sadatfa Ali Khan: The latest in-
formation with regard to these cases 
indicates that all the 13 accused in-
cluding Darshan Singh and B. K. 
Sehgal, the leader of the gang, were 
arrested and later released An bail by 
the court. Investigations are still 
going on and there is no certainty how 
long they will take to complete. ‘

Mr. Speaker: He wants to know bow 
many were arrested in foreign coun- 
trJm.

434*
Shri Sadath All Khaa: I cm not able

to answer that question, but I wanted 
to give further information.

Shri Bahadur Singh; May X know
whether certain forged copy books at 
passports and other seals were th o  
recoVere(i ^ om Du*

Shri Sadath All Khan: Yes, spurious 
sealsv rubber stamps, forgeries etc., are 
involved in this matter.

Nath. Pali The. Parliamentary
Secretary, on the last occasion we 
raised this question, told us, when we 
asked for spsciflc information, that 
the matter was under investigation. 
We arc impatiently awaiting the re-
sult, and we ask him not to repeat 
the I'eply that the matter is under in-
vestigation.

Shri Sadath All Khan: I am also 
impatient about the case.

Shri Nag! Reddy: May I know whe-
ther it is a fact that this gang was 
mainly operating through Air France 
who were paid here, and they used 
pay them in Karachi for their flight to 
London?

Shri Sadath All Khan: We have no
mformation about these details.

Shri Nagi Reddy: May I know whe-
ther the Government has gone through 
the evidence that has been given tor 
one ot the members of the gang In 
the Bombay court, and whether Gov-
ernment have made any investigation 
into that?

Shri Sadath All Khaa: I said in-
vestigations are still in progress.
About this particular question, I a$) 
unable to give a definite reply lust 
now. *

Shri Goray: Will it be correct to sup- 
miy  from this delay that some of the

283(Ai) LSD—1.
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police officers are in collusion with 
these people?

Shri Sadath All Khan: No, no. I 
cannot say that

Vui Vasudevan Nair: There is a 
detailed report of a case going on in 
a Bombay court, and there is a refer-
ence by one of those involved in the 
case about some helpful officers in this 
racket May I know whether Gov-
ernment has gone into the question 
as to who these helpful officers are, 
and are Government intending to con-
duct an enquiry into that?

8hri Sadath AU Khan: I have sub-
mitted to you that these matters are 
being looked into and investigated.

Some Hon. Members: How long will 
it take?

Shri Sadath Ali Khan: How long it 
will take I cannot say.

Shri Vasudevan Nair: One of those 
Involved. . . .

Ur. Speaker: What is the use of be-
ing impatient? If hon. Members gave 
file clue for these people being caught, 
and Government has proceeded so far, 
why should they be impatient?

Shri Vasudevan Nair: There is a 
specific statement by one of these in-
volved___

Mr. Speaker: I agree. How does 
the hon. Member expect the Parlia-
mentary Secretary to know every 
detail of what is happening?

Shri Nagl Reddy: I may submit that 
It is not a question of details, but it 
ts a question of a case already going 
on in which certain very important 
Allegations are made against officers, 
against Air France, Scandinavian 
Airlines and Swiss Air, but the Gov-
ernment has not yet taken a decision 
whether to probe into it or not and 
we cannot say whether they are really 
serious about it.

Shri Sadath All K h u : Government 
Sre probing into the matter.

Mr. Speaker: When the matter is
under investigation, hon. Members 
must be able to point that they are 
lax or that they are interested is  sup-
pressing it. Otherwise,.. . .

Shri Banga: It is open to them to 
say that they are following the course 
of the investigation going on in the 
court. Even that they are not pre-
pared to say.

Mr. Speaker: I am sure the ParUa-r
mentary Secretary must also be 
watching all this.

Shri Sadath AU Khan: Yes, Sir.

Shri Nagi Reddy: He said he did not
know, that was the whole trouble.

Mr. Speaker: I would request hon. 
Ministers and Parliamentary Secre-
taries that they must anticipate in-
telligently whatever questions would 
be put from the other side, as if they 
themselves would put those questions.
I am sure the Parliamentary Secretary 
will instruct the officers to watch the 
proceedings in that court.

Subsidy for Robber Replanting

+
/S h r i  Subndh Hansda:

84 \  Shri S. C. Samanta:

Will the Minist- r of Commerce and 
Industry be pleased to state:

(a) whether applications for re-
planting subsidy for Rubber for 1958- 
59 have been called;

(b) if so, total number of applica-
tions received by Government; and

(c) whether these applications have 
since been considered and any amount 
paid to each estate owner?

The Deputy Minister of Commerce 
and Industry (Shri Satfsh Chandra):
(a) Yes, Sir.

(b) For 1958 — 1830 
’ For 1959 — 508

(c) Yea, Sir. Rs. 87,947 upio Slst 
October 1958 in respect of applications
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far teplantinng during the year 1958. 
Ho amount has been paid in respect o f 
^applications relating to the year 1959.

Shri Snbodh B anda: May I know 
the conditions laid down lor granting 
subsidy for replanting?

Shri Satish Chandra: The subsidy 
'la given according to the size of the 
'holding. It differs from Rs. 250 to 
H i  400 per acre according to the total 
aize of the holding. It should be 
utilised for replanting of high yielding 
strains to replace the low yielding 
varieties.

Shri S. C. Samartta: May I know
-whether these applications come 
'through the Rubber Board?

8hrl Satlsh Chandra: These applica-
tions come to the Rubber Board, they 
■are considered by them, and the sub-
sidy is also granted by them.

Shri V. P. Nayar: May I know whe-
ther the subsidy is confined only to 
replanting, and whether Government 
has any scheme for giving such sub-
sidy which is demanded by many 
people in the case of new plantings*’

Shri Satish Chandra: The subsidy
that I am referring to is for replanting 
only, and is given by the Rubber 
Board.

8hrt V. P. Nayar: I was asking whe-
ther there was any scheme for sub-
sidising new plantings, because ordi-
narily estates-----

Mr. Speaker: For expansion. All 
that he wants to know is whether any 
subsidy is given for expansion.

Shri V. P. Nayar:* Replanting is to 
-cut down the existing trees which 
may be yielding something, new plant-
ing is in virgin areas.

Shri Satish Chandra: There is no 
scheme at present, but this scheme 
'covers 70,000 acres of land which is 
not yielding satisfactory results, and 
therefore this 70,000 acres of land is 
lin t to be replanted. This scheme 
•lone costs more than Rs. 2 crtsres 
and is considered sufficient for 'the 
tfcne being.

Shrt Punnoose: Is it not a fact that 
the Rubber Board has recommended 
a scheme for-new plantings, and may 
I know why “that scheme is kept in 
cold storage?

Mr. Speaker: He has just explained 
and said that this scheme covering
70,000 acres costs Rs. 2 crores.

Shri Punnoooe: You have not under*
stood me.

Mr. Speaker: I will understand him.

Shri Punnoose; He is referring to 
replanting, I am speaking about new 
planting. A  scheme Mas been sub-
mitted by the Rubber Board. I was a 
member of that. I want to know what 
has happened to that.

Mr Speaker: I understand, but
merely because the hon. Member was 
a member of that committee, every 
recommendation of his need not be Im-
plemented immediately.

Shri V. P. Nayar: That was not
what was meant.

Mr. Speaker: We are all watching 
the answers and the questions. Shri 
V. P Nayar put the same question, 
and then I explained the position with 
regard to re-planting versus planting 
newly or extension or something of 
that kind. The hon. Minister has 
answered that 70,000 acres are being 
re-planted at a cost of Rs. 4 crores, 
and, therefore, there is no new plant-
ing.

Shri Satish Chandra: 1 said Rs.
crores.

Shri B. K. Gaik wad: May I know 
whether the financial condition at 
these estate-owners is poor and hence 
this subsidy is given to them, and if 
so, whether any taccairi loan instead 
o f subsidy would be given to them?

Shri Satish Chandra: A large num-
ber of these applications comes from 
small growers who have got holdings 
ranging between one acre and live 
acres. Assistance is also given to
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larger planters. This is being done 
HO {he recommendation o f the Planta-
tion Enquiry Committee, aa it is eon* 
(tdered necessary to increase the pro-
duction o f rubber within the country 
to meet the increasing requirements.

Shri Ranga: Over how many areas 
do they hope to complete these 70,000 
acres of area for re-planting, what 
has been the progress till now, and 
M s it been quite satisfactory in the 
light of the targets that we have plac-
ed before ourselves?

Shri Satiah Chandra: The scheme 
started last year, and about 2,771 
acres—

Shri Raaga: Over how many years?
Shri Satish Chandra: Over ten years. 

The scheme is spread over a period of 
ten years; and a rubber plant takes 
about seven to eight years to grow up 
and to yield rubber.

Shri Ranga: Since they have plant-
ed only about two thousand acres in 
one year, and it is to be spread over 
a period of only ten years, when do 
they expect to fulfil the targets?

Mr. Speaker: Ht  ̂said ‘ten years’.

Shri Ranga: For terf years at the 
rate of 2,000 it wiJl come to only 20,000 
y res.

Shri Satiah Chandra: It will gather 
momentum gradually. According to 
the present programme, the produc-
tion will increase to 32,400 tons, 
from the present production of 23,000 
tons, by the year 1966; it will go up 
to 46,000 tons by 1973, and to 52,000 
tons in 1975 as against 23,000 tons 
now.

Shri Ramawathan Chettiar: In view 
of the deficit of raw rubber not 
being more than a few thousand tons, 
what steps do Government propose to 
take to give increased financial assist-
ance to the rubber growers to bring 
ft) more acreage under rubber pro-
duction?

Mr* Speaker: The same question has 
heen asked twice.

Shri Qasagpar May I  Imam whether 
bringing virgin lands under rubber 
plantations wil not pay raor* jper acre 
than renovating the old ones?

%r. Speaker: Hon. Members want V* 
argue out this matter. I am Apt 
going to allow it

Shri Tangamani: May 1 know how 
much has been allotted for re>planta<- 
tion. State-wise, particularly, for the* 
Kerala and Madras States?

8hri Satiah Chandra: It is not State-
by State. The Rubber Board con,- 
siders on merit all these application* 
from the growers as they are receiv-
ed.

Shri Pnnnooae: May I know whether 
Government are not considering any 
schemes for new plantations in view 
of the fact that there is a synthetic 
rubber plant coming up? '

Shri Satiah Chandra: The same
question is being put again. But I  
might clarify that the total area under 
rubber is said to be 2,62,000 acres; 
the actual tappable area is only
1,75,000 acres; the rest is not yielding; 
any rubber, though there may be some 
stray plants here and there. All that 
aroa, in fact, is a new area which is- 
now to be used for re-plantation pur-
poses.

Bhooswamu' Representation

*841. Shri Harish Chandra Mathur- 
Will the Prime Minister be pleased to 
refer to the reply given to Starred: 
Question No. 222 on the 19th August 
1958 and state:

(a) whether ' representation from 
Bhooswamxs of Rajasthan has since 
been examined and a report submitted 
to the Prime Minister; and

(b) if so, the conclusions he has 
arrived at and what advice he ha* 
given in the matter?

The Parliamentary Secretary te tfer 
Minister o f  External Affairs ( M r  
Sadath All Khan): (a) and <b). The- 
various representations from the-
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Bhoomamto of Rajasthan were refer-
red by the Prime Minister to the 
Planning Commission and they were 
fully examined by some senior mem-
bers o f the staff there. They have 
swiw submitted a report to the Prime 
Minister who is considering it.

M*t ■wish Chandra Mattmr: May I 
know the hon. Prime Minister’s own 
Approach in that matter, and whether 
he had given any guidance to these 
officers to examine this Question in the 
context of certain circumstances such 
as the re-settlement of the bhoo- 
•swamis?

Ike Prime MfaiMer and Minister of 
"External Attain <Shrt X&wah&rUl 
Ttahrn): When this representation 
came to me, it was in regard to the, 
original representation regarding cer-
t a in  compensation for the small 
holders; and I agreed to deal with the 
(matter on that issue only and no other; 
•the representation subsequently dealt 
-with other matters too. I may make 
it  quite clear that I can only 
deal with| a particular matter 
-which had been referred to 
me, and I did; I can also say that I 
cannot go into long discussions and 
disputations But I proposed to send 
it to some experts who had no par-
tiality in the matter; they would ad- 
-viae me, and then I shall consider it 
fully. So, it was sent to the Planning 
Commission. The Planning Commis-
sion appointed two of their best men 
•dealing with land to consider it  They 
have done so at great length and 

'with great trouble, and met represen-
tatives o f the Bhooswamis Sangh as 
well as of the Rajasthan Government. 
Just about four or five days ago, I 
have received their report, which I 
■have not fully considered yet.

There is no question of my approach 
to  it. I do not understand what the 
hon. Member means by my approach. 
1 did not give any directions to the 
Planning Commission people at all. I 
said, examine it and report what y»u 
think about it.

MM M ri*  Cka»Ml NMMr; May. I 
know ill* number of persons afferted.

and the amount involved in respect e i 
compensation?

Slur! lawahaslai Nehru: I cannot say 
the number of persons affected. I 
am sorry I have not got the figure. 
As for the amount involved, that 
depends upon the compensation to be 
given. That is the very matter being 
considered.

Shri Basappa: Some time back whm  
I visited a few places in Rajasthan, I 
saw a lot of satyagraha agitation going 
on in connection with this matter. 
May I know whether that agitation 
has stopped now?

Mr. Speaker: If it is still going on, 
the hon. Member will read about it In 
the newspapers.

Shri Basappa: When I visited a few 
places in Rajasthan some time back, 
they were courting arrests and satya-
graha wa* going on. May I know 
whether that kind of agitation has 
stopped?

Shri JawaharUl Nehra: I really da
not know. It cannot be a very wide-
spread agitation, because I have not 
heard about it. It Tnay be some local 
affair.

Shri Jadhav: May I know whethag 
the matter was referred to the Rajas-
than Government by the Planning 
Commission, and if so, what their re-
action was?

Shri Jawaluutel Nehra: No. I would 
not have accepted this matter for con-
sideration, had not the Rajasthan Gov-
ernment also agreed to my accepting 
it. If I may say so, both the parties, 
the Rajasthan Government and the 
Bhoostoamia, asked me to do it; only 
then I agreed to do it.

aft arneWt: •<% t t s w w  #  
tnrcqrT w r r  v n f  rn v  % t o  

srta vf Tft 3ft v fte rc  ?
mfr . . . .

Mr. Speaker: T%ls tnmasya is all 
over India.
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«ft W H&tl: 5r=cr fa t o ; *fl| 
fw w  *r*r ^  t f jw p t  *  y ^ fiw lf  % 
w n  f r o  *n*rrc t *  v f f  snwfarr v x , ^  
(  w r  ^  «rrm  tor % «* r  *r*ff tf a t
* !* [ f*R*TT TT^IT ?

•ft JMtyuvim *|j* 3Rrr *rm  
qnmrn- * w w a f t  s r t  tor £ « ik  
^ n %  | f r  v t f w  *r?fr | %  f a #  
tpr ftw ro  <r ^  i <r ^  sr^r 
i n  *r f g  »wr f  i *  arrfr«iT f r  
i t o j  ^  *prr fmr $ i

Shri b m M i Chandra A{athiir: -May 
I knovt the quantum of compensation 
claimed by the Bhooswamts and the 
amount conceded by the Rajasthan 
Government?

Mr. Speaker: The hon. Prime Minis* 
ter has Baid that he is looking into 
the report.

Shri Jawaharlal Nehru: I cannot
give the flgtlres. It is no good my 
mentioning figures which may not be 
accurate. So, I wmjl& reiver not give 
any figures, because I have not at the 
present moment seen this report fully. 
I do not really remember these 
figures.

Shri Khadilkar. Vnile giving con-
sideration to lie  case of Bhooswamis, 
is it the intention of Government to 
create a ciass o l landholders exempt 
from the general pattern laid down by 
the Planning Commission regarding 
land policy?

Shri Jawaharlal Nehru: I believe
there is no question of policy arising 
here. The general pattern continues, 
but there is always the type of com-
pensation that should be given. There 
are groves, there is this and that, one 
hundred and one things which are 
different as land tenures are different 
in various parts o f thfe country. The 
particular policy, has. to be pursued 
•m ywhere.

gVf (W W R fq  f W w m
(v r tfc )

«?**. H  : m  w rflm  
am  W ta  *f>fr tr? fa r*  ^  v *t

f i r :

\*F) *RT R S ^ P f f*T Iw lTW W
(sit® ) faftra* $ r  

t ;  tfta
(w ) JTftr fr^1 5ft ^  fo ra  w r  

w t snrfa fff | ?

(»ft *T̂ HT# STTJf) t
( v )  *rtr (*s). #  <p f

w ^ fffrw  wiPra m  *wr*r | i 
foRpr,fa<H*T wk  f r o r  T$r 11

Shri V. P. Nayar: May I know whe-
ther in the proposal any decision has- 
been taken about the capacity fo r  
heavy forgings?

Shri Maanbhal Shah: Yes, the capa-
city for heavy forgings is 27,000 tonr 
a year.

Shri Ranga: What about the place? 

Shri Mannbhal Shah; Ranchi.

Shri Tridlb Kumar Chaudhnrl:
Apart from the general description 
‘heavy engineering', may I know what 
particular enterprises or what parti» 
cular establishments will come under
this?

Shri Manubhat Shah: Basically, the 
heavy machine building plant is aimed 
at production of steel plants in the 
country. When the lull capacity 
grows m the course of the next 6 or 
8 years, this plant may be capable o f 
producing one complete steel plant 
from A to Z every two years.

Shri Dasappa; What do Government 
propose to do with regard to the 
constitution of this Corporation? I» 
it going to be entirely bureaucratic 
or do they welcome non-official parti-
cipation?

Mr. Speaker: Official and b o b ?
official.
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Start Maanthal Shah: AU our Cor-
porations under this Ministry and 
under other Ministries o f the Govern- 
teent o f India are composite mixtures 
o f experts drawn from all walks of 
public life including administration.

Kxptafea In Chtaakuri Collieries
+

/S h r i  T. B. Vlttal Rao:
\Sh*i Aurobindo Ghoeal:

Will the Minister of Labour and 
Employment be pleased to state:

(a) whether the Court of Inquiry 
appointed to investigate into the caus-
es o f explosion in the Chinakuri Col-
lieries has submitted its report;

(b) if so, what are its findings; and*

(c) the action Government propose 
to take thereon?

The Deputy Minister of Labour 
(Shri Abid AU): (a) Yes.

(b) The Court of Inquiry has come 
to the conclusion that a sudden out-
burst of methane gas occurred from a 
hidden splinter seam beneath the main 
seam. As a result of this, the majority 
o f workers underground on the 
eastern side in all probability, died 
from asphyxiation.

(c) The Court has made certain 
general recommendations which are 
under consideration.

Shri Mahanty; This is a very 
serious question.

Mr. Speaker: I am not going to
allow a discussion of the Report now. 
H ie hon. Minister has already said 
that all the recommendations are be-
ing looked into.

Shri Hem Banta: Is it a fact that 
this Report has absolved the manage-
ment of all responsibility? If so, what 
is the reason they have advanced for 
that?

Shri Abid AU: They have not been 
able to arrive at a definite finding that 
the accident was due to any careless-

ness or negligence on the part of the 
management.

Shri Hem Baroa: What is the 
reason?

Shri Tangamani: In view of the tact 
that in this explosion as many as ITS 
people died, will the Report of the 
Court o f Inquiry be placed before the 
next Safety Conference?

Shri Abid AU: Certainly.

Shrimati Ha Palcbondbari: May I
know whether the Report will be 
placed on the Table of the House ao 
that the House may assess the res-
ponsibility t>f the colliery?

Shri Abid AU: It has been publish-
ed in the Gazette on 6th December; 
and it will also be placed on the Table 
of the House.

Shri Mahanty: Since the cause is 
not known, how have Government 
come to the conclusion that the 
management was not responsible tor 
the accident?

Shri T. B. Vittal Bao: May I know
what are the main recommendations 
made by the Court?

Shri Abid AU: With regard to im-
proved inspection, finding out gas etc.

Shri T. B. Vlttal Rao: May I kno&
whether the Court has said that stone 
dusting to prevent hazards arising 
from coal dust has not been properly 
done at this point? If so, what action 
do Government propose to take or 
what advice do they intend to give 
to the Inspectorate in this regard?

Shri Abid AU: All the recommenda-
tions o f the Court are under con-
sideration by the Chief Inspector of 
Mines, and other departments.

Shri Aurobindo Ghosal: May 1 know
if one employee, Shri N. C. Dutta. 
of that Colliery who tendered im-
portant evidence on the existence o f  
coal dust which .has been upheld by 
the Board o f Enquiry has been victi-
mised after he did so?



45#  OmtAMw«ft 11 SiciEMfeiBR its* OntAtaMn '

■ * * » r  tta et& u iM  to f fa«W  AMC All: 11*  ha* not been 
brought to our notice.

# d  M ihuty: May I know whether 
the attention of Government has been 
to w n  to the following observation of 
the Court of Iijquiry:

'“Zlie judicial process is probably 
not the most effective way of get* 
ting at the scientific truth which 
may elude even the most patient 
search outside the laboratory or 
the research institute” .

If so, what steps are they going to 
take to find out the cause of this acci-
dent which was of a very abnormal 
nature?

Shri A bid All; All that which has 
been mentioned in the Report has 
been receiving out very earnest atten-
tion. As 1 submitted earlier, the 
technical department is doing the 
needful in the matter. We have 
accepted the recommendations of the 
Court of Inquiry which was presided 
over by a High Court Judge.

Shri Mahanty: Ttys is not the re-
commendation He is misleading the 
House.

Sir. Speaker: I am not going to 
allow a discussion now What can be 
dene? They say they have accepted 
the Report.

Shri T. B. Vittal Rao: When will 
action be initiated by Government on 
the various recommendations of the 
Court of Inquiry in view of the fact 
that this Report was submitted to 
Government two months ago?

8hri A bid All; As I have said 
earlier, the Report has been sent to 
the Chief Inspector of Mines who is 
in charge of this technical subject, 
and the department is very actively 
working on the recommendations of 
the Court of Inquiry. V e  are receiv-
ing reports also. Action but already 
been taken.

J Sto towa Krbhaa:
\  Skil Sntwdk Haute:

Will the Minister of .... ....... ...
Industry be pleased to refer to the 
«p ly  given to Starred Question 
No. 896 on the^th September, 1988 
and state at what stage ate the 
schemes tor setting up of a Heavy 
Machine Tool Works, a Heavy Struc-
tural Works and a Plate and Veassl 
Works?

u The Afnirter of tadntry (gfaf 
Maaabfcal Shah); Arrangements are
being made to obtain as early as 
possible detailed project reports for 
a structural shop and «  plate and 
vessels works as recommended by the 
U.K. Heavy Engineering Mission. As 
regards the machine tool works, cer-
tain offers have been received and 
efforts will be made to fit in the pro-
ject with the other heavy engineering 
Project in view, if satisfactory 
arrangements could be made for the 
foreign exchange payments. But ne 
progress with respect to time two 
projects has so far been made in view 
of the resources’ position in the 
Second Plan period.

Shri Ram Krishan: May I know
what will be the estimated total 
amount which will be spent on these 
projects*’

Shs* Manubhai Shah: It will be about 
Rs. 9 crores on the heavy machine 
tool project and about Rs. 11 crores 
on the plate and. vessels shop.

Shri Ram Krishan: May I know the 
place where these projects will be 
located?

M il Mambfcai Shah; As I said,
even no progress has been made in 
obtaining project reports ot
U>( nnunei position. So the question 
of location doaa not arise at the 
moment
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*vtir m  t n *  m u m  Dum (v n rtc ) 
*».*■» m n w l

+

<WWf :

wrr w n v«ft»nMt*»5*GTT
f t :

( I )  w  ^  w  | %  Tfrrer % 
T m  * m rr  fa t*  (Trrtor)

srf fo??ft ?  < m  t o t  % f e t  * * 
^3TTT KTfiw  TOH fv rn n
fclT STfffT I ;

(< r) w t  ^  *n r ^  f r  rm  
*m rx  fajpr *  «rra aft t w  w* $ 

*fr trfiw? v*m  irtr wit tj* w  

fcnft nwfpr *rwrc % fa rn r 1 1 aft thf 
fjnfr «rffcr * t jtesr w r  % fir# 
?,Roo *rnsr frrro  q r *  f^ r

*mr | ; «ftr

(»r) 51, at ironr*. H
TT3*r sztntt f?nnr vr w t  t*t 
■wufoiPwt *«t «<5t t o t  «r *  w t 
*rfs=nf $  ?

«rtf«TW «fift («ft IWJWft): (v )
■fee ff% n * •
fv m n  ^ 1 1

( * )  ^  JTiJf t  ftf *nvfhr
«rcwf«w»?VPT «r»T -&$m «pt ^  51 
<PTT *rP T ^  fl*FW *$  WPT fksN

w t, at tffap  arnwrtt ^  *
ffiPIT fl*ft I

(*T) sn*T #  5T#r 3WT I

Aa Him. Member: In English also.
Shri Kaawgv: (a) The State

Trading Corporation is paying 
JU. 13,089.50 as rent

(b) It is not clear to which prfmis- 
ea the Hon. Member is referring.. If 
the Hon*ble Member can specfcQr the

ptemiaes, H would facilitate furnish* 
ing of the required information.

(c) Does not arise.

•ft w m  : A S«T «MfW 
a w nO ?ft i f f  aft % «n*
tfy«TT ^*rr( fc ftsr 3TTW MT̂ TT g 
f% q g a ft ? ? , • • •  * w r  »TTf*n: s r*  
fts rr m n$ w t  *e&  m  f ir a *  m
iu n t *r$ f*ra RV r̂r ttr ?

«ft,<*m»r> : * 5  t^ .ooo  vnrr 
*pc TOrtf « r  f a w  $ 1 <nw

TOT f*T T  W flirT  < tvN t-
^ spt |  3 *w t a r ^ r  t  vst fu n :

1 w t  Tnrm
flW ?it x ftr N»<wr ^ » it 1
«rt n f if  : A ^  ^ p r t  wnprr 

If %  aw i f t  s w  < t ^«prr trrv fh r in (t 
aft ?ft w i a iw  fra R w  

W T # t % *r^ a r r^  «(ft
^ tftro r w i i f r f  >w r
WT^TT «TT faq r |  ftpgy
<ft$ y n r r f t  •pnr ^  ^  
tpp M̂ mrr Vt t^t ^ ?

eft WiJW> : <f?T % W H l «Ft
fv it tn  v*r irttr ®*fnn ^  1
*TW 5̂TJ% 1? *w nr * t  ^FTT ST ?ft
m  v f*r ftpjn an^ »
Paadit D N. Ttwary: May I know

whether any house rented by the State 
Trading Corporation has been rented 
for running a hotel?

Shri Km nufo: No, Sir.

• f t w w W t : <nft VFrttV  wff *  
« ? r  ftp *m*r ^  v  jw r t  wt
4s ansprr j j  %  WT ^  ^TT *P*rar

ft  % $ iftT  V t t  I t ,  « t 3 *m
siw  w r  t  ?

•ft iw n rit -■ t  t R  w w  « m  
• w t  *W(r t t  ̂  iffo * rffirv  f t  5̂
«ft«r
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TWT « l| «  SWW : Y C W  f  «f!T
Sr im ft f ,  *rtf «-.<*• &«> *fto 

*r£ # *  ?
Hr. Speaker: Order, order.

Shri Sadhan GnpU: May I know 
whether this Ministry has enquired 
from the W.H.S. Ministry whether any 
house requisitioned by the Government 
has been allotted to b pfivate indivi-
dual for running a hotel?

Hie Minister of Commerce and 
Industry (Shri Lai Bahadur Shastri):
We have been requesting the W.H.S. 
Ministry to give us more accommoda-
tion or another house with lower rent. 
But, it is not easily possible for the 
W.H.S. Ministry to allot other houses 
to the S.T.C. Hon. Members are aware 
of the difficulty which the W.H.S. 
Ministry has to face in the matter of 
providing accommodation and the 
S.T.C. does not happen to come under 
the general pool, because it is an auto-
nomous corporation. The W.H.S. 
naturally gives priority to buildings 
which are meant for government 
offices. So, we are faced with this 
difficulty.

In fact, when this question was re-
ceived I got into {ouch with the 
W. H. S. Minister himself and 
he said that he would like to have 
further information about the ques-
tion which the hon. Member has put, 
and that he is prepared to look into 
the matter further. This House___

Mr. Speaker; What the hon. Mem-
bers want to know is evidently this. 
Why should the State Trading Cor-
poration pay Rs. 13,000 and odd 
whereas a requisitioned house- hat 
been let out to a hotel for Rs. 1.300 
per month. That is the question. Has 
the hon. Minister made enquiries 
from the W.H.S. Ministry?

Shri Lai Bahadur Shastri: The hon. 
Minister is not here. This la perhaps
a requisitioned house. I am not fully 
informed whether a requisitioned 
house has been given for a  hotel.

•

Shrimati Renuka Bay: But that was 
the question asked.

Shri Lai Bahadur Shastri: Please
wait. £ut, what I am told is that that 
House has been in the possession o f 
that gentleman for the last few years.

Shri Tyagi: Which house?

Shri Lai Bahadur Shastri: The
house about which it is said that it 
used for a hotel. It is not possible to- 
dislodge him from that house. Some- 
legal proceedings will have to be-
taken. These are matters which are 
directly concerned with the WJLS.. 
Ministry and it has been brought to  
their notice.

Mr. Speaker: Order, order.
The Deputy Minister of Works, 

Housing and Supply (Shri Anil EL 
Chanda); If a separate question is put 
to. our Ministry we will be in a posi-
tion to supply the details. As far as 
we know at present, the house to 
which the hon. Minister of Conimerce 
and Industry referred is a requisition-
ed house belonging to the evacuee 
pool and the Relief and Rehabilitation 
Ministry is trying to get that party 
evicted from the house. If, as I said, 
a separate question is put to our 
Ministry, we will be able to supply all 
the information to the House.

Mr. Speaker: Next question.

Some Hon. Members rose—

Mr. Speaker: It is a very small
question.

Shri Hem Barua: My only submis-
sion is this. Part (b) of this question 
requires information about this letting 
out of the particular house for hotel 
accommodation and the hon. Minister 
pleads ignorance In spite of the 
specific question raised here he pleads 
ignorance. How is this?

Mr. Speaker: This question has been 
put down for answer by the hon. 
Minister of Commerce and Industry. 
The requisitioning of houses or the 
letting out of requisitioned houses to 
hotels, etc. are matters within the 
jurisdiction of the hon. Minister for 
Works, Housing and Supply. The 
Deputy Minister has also said that
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proceedings are being taken for the 
eviction of the person. It is not ae 
Jf an hon. Member can say we can

* evict him. There is no use putting 
further questions. (Interruption*).

Shri Hem Baraa: But Shri Lai 
Bahadur Shaatri said he does not 
know.

Mr. Speaker: How can he know? If 
it relates to the Commerce and In-
dustry Ministry he can say something. 
He has asked the W.H.S. Ministry to 
supply him with a house on reasonable 
rent. It is not the province of the 
Commerce Minister to say about other 
houses that have been allotted.

Shri Narayanankutty Meaon: The
position is this. The State Trading 
Corporation wanted a building, which 
was requisitioned by the W.H.S. 
Ministry. The W.H.S. Ministry de-
requisitioned that and gave it to a 
private party for running a coffee 
house there. I mean the same house.

Shri V. P. Nayar: Because it 
belonged to an officer of the C.P.W.D.

Mr. Speaker: Is the hon. Minister 
aware of the fact that the State Trad-
ing Corporation wanted this very 
house and it was derequisitioned and 
given to a hotel?

Shri Anil &. Chanda: These are not 
facts, Sir.

Shri Kannngo: We are not aware of 
the fact. In any case, the ST.C. is 
not entitled to requisition the accom-
modation.

Raja Mahendra Fratap: Can we not
remove this trading centre to any 
other place where the houses are 
cheap; can we do it or not?

Shri Kamuigo: We have thought it 
over and we consider it desirable p u t 
the .headquarters should be at Delhi.

w fcw r *  « r  tiro fcn

n p m  ffcf : *anr«nf«nw 
R*f? «rcfhi ararr ^
f t :

(m ) vtt ^  surtsmT <rew
%tPHTC<Pt:

if t t fw  ^  w  (5  m  w r  
f%r*rr «rr;

(«r) w r
% 5ETRRT x  if g f
<fr ?

enf«FRf («ft fsWWft) : (v )
3ft , f T  I

(«r) vsx*
if ^  5$  «fr,

qT5̂  #  ■*nr*T ^
arrf̂ nsJT xranr
f liR im f t  f v i r c
f*PTT «TT I

An Hon. Member: In English also. 

Shri Kannngo: (a) Yes, Sir.
•

(b) No specific discussions were 
held in regard to increasing India'* 
trade, but trade and industrial pro-
blems common to the countries rep-
resented in the conference were 
generally discussed.

«ft TfTTH* for* : WT $  SHRTT
jj fa fg/jWrc arw
j t  ftjiT-fSpt ffnfi ^ '*it t  fasr
$ t f k  f T W T
*rc w ffa  *5 ir i vr-w  ?

v n w ft  : Jf? «nt *$t ■FT̂ 'RT 
«fr *f? «F art m v r ^ m r  <ft£ ^

' $  VPtifo | f 1
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It was more or let* the celebration 
of a centenary event. The Delegation 
was led by the Secretary of the Indian 
Embassy in Japan and consisted of 
members of the Indian Commercial 
Associat.on of Yakohama and also the 
Federation of Indian Chambers of 

'Commerce.

Ship Displaying Indian Products

f  Shrimati Matda Ahmed:
\  Shri N. E. Mimiaamy:

Will the Minister of Commerce and 
Industry be pleased to state:

(a) whether it is a fact that a show 
<of Indian products—including machi-
nery, textiles and handicrafts,—on a 
passenger ship is to be sponsored by

• Government;
(b) if so, when it will be organised;

(c) the time by which the ship is 
likely to leave the shores of India;

.and
(d) which foreign ports the ship is 

likely to touch?

The Minister of Commerce (Shri 
Kanungo): (a) The Government arc 
not sponsoring any such show.

(t>) to (d). From a communication 
that has been received in the Minis-
try from the Floating Fair authorities 
at Bombay, it is noticed that they 
have taken a ship on time-charter 
basis from the 28th December, 1958 
for a period of three months and that 
it proposes to touch a number of ports, 
such as Colombo, Zanzibar, Mombasa, 
Aden, Bahrein, Kuwait, etc.

Shrimati IU Falchondhurl: May I 
know whether any attempt is made to 
have some trade research so that 
things displayed on the ship may real-
ly be useful to India in promoting her 
trade?

Shri SaamnfD: We haye no further 
information because tha whole pro-
posal is being sponsored by a private 
organisation in Bombay.

Shri Kami Stagfeji: In view of tha 
fact that we with to improve our ex-
port markets, may I know if Gov-
ernment would also sponsor such a 
floating fair?

SIM Kanmtfo : The Government 
have no intention of sponsoring any 
floating fttir.

Shrimati Maflda Ahmed: May I
know the nature of Government’s 
participation in this fair?

Shri Kaanngp: The Government 
have not been requested to participate.

Standing Labour Committee

+
' Shri Narayanankutty Mm us:  

Shri A. K. Gopalan:
Shri Ponnooee:

•oca Shri Vajpayee:
Shri Bam Krishsn:
8kri Taagamani:
Shri Kashas:
Shri Mohammed Klias:

Will the Minister of Labour aad 
Employment be pleased to state:

(a) the important subjects discus-
sed and the decisions taken at the 
meeting of the Standing Labour Com-
mittee held at Bombay during October, 
1958; and

(b) the action taken in implemen-
tation of the decisions?

The Deputy Minister of Labour 
(Shri AMd All): (a) and (b). A  state-
ment showing the subjects discussed 
at the meeting, the conclusions reach-
ed and the action taken thereon is 
placed on the Table of the Sabha. 
[See Appendix III, annexure No. lOfe.)

Shri Narayanankutty Menou: May
I know whether a complaint has been 
made to the standing labour com-
mittee at its meeting in Bombay that 
there is discrimination in the selection 
of representatives for the development 
councils and that out of the fourteen 
development councils so far appointed 
only in two the Candidate* o f the 
A.I.T.TJ.C. had been represented and If 
so what action hat been tukwfli by the
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Government since the meeting of the 
•tending labour committee?

Sfcrl A m  All: I am unable to
follow.

Mr. Speaker: He wants to know
whether any discrimination has been 
made. So'far fourteen councils have 
been appointed and only in two of 
them the A.I.T.U.C. has been repre-
sented. They have made representa-
tions. What is the action taken?

Shri A W  All: A  reference to this 
question was made at the meeting and 
the procedure which is being followed 
in this respect was explained. Repre-
sentation is given on the basis of 
membership and I think that the 
members who raised that question 
were fully satisfied. #

Shri Tangamani: May I know the 
number of State Governments where 
the committee for evaluation and 
implementation have not so far been 
set up.........

Shri Abid All: There may be a sepa-
rate question.

Mr. Speaker: He wants a separate 
question.

Shri Tangamani: In this statement 
it is mentioned: one of the subjects 
that was raised was this. There is an 
evaluation and implementation com-
mittee appointed at the Centre and 
some State Governments have also 
done that. It was brought to the 
notice of this Committee that we must 
ask the other State Governments also 
to appoint such committees. I would 
like to know which are the State Gov-
ernments where such committees have 
not so far been appointed.

Shri Abid All: Most of the State
Governments have appointed such 
committees.

Shri Taagamani: I want to know 
the State Governments which have not 
appointed them.

8hr! A M  All: Perhaps Bombay'and 
one or two other States may hav* not 
appointed them .... (An. Hon. Mjmv- 
b«p; Perhaps?). Yea, perhapa.

Shri A. S . Gopalan: May I know 
what action hay been taken to appoint 
wage boards in those Industries which 
were agreed to at the Indian Labour 
Conference?

Shri Abid All: The hon. Member 
knows that we have appointed wage 
boards for industries like textiles, 
cement and sugar. There is no pro-
posal for the appointment of any more- 
wage board at present.

Shri Vajpayee: The Committee 
decided to hold an enquiry into the 
Kerala Plantation strike from the 
point of view of the code of discipline 
and the Government of Kerala was 
addressed in this regard. May I know 
if any reply has been received and if 
so what is the nature of that reply?

Shri Abid All: In that connection, 
wc have written to the Kerala Gov-
ernment but they have not favoured 
us with a reply as yet.

Shri Nath Pai: The hon. Minister 
has just now stated that there is no 
proposal to appoint any more wage 
boards. Is it not a tact that through-
out the country, at the end of March, 
rallies were helg by all the trade 
unions, except of course the INTUC, 
urging the Government to appoint 
wage boards in a variety of industries 
which were then enumerated includ-
ing the leather industry?

Shri Abid All: It is not to the extent 
that the hon. Member has mentioned. 
There have been some demands for 
appointment of wage boards for some 
of the industries. But as I have men-
tioned earlier, we do not propose to 
appoint any wage board at the present 
moment. We want to have the experi-
ence of the working of these boards 
that are already there and their 
reports and thereafter the question 
will be considered.

Shri S. M. Banerjee: One of the 
items under discussion was workers’  
participation in management. I want 
to know the repons which made the 
scheme unsuccessful. It is mentioned 
in the statement that such at those 
fifty units originally selected as «**
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not able to set up these may be taken 
out o f that list I want to know whe-
ther the existence o f parallel unions 
in these establishments is one o f the 
main causes and if so what steps are 
being taken to have one union for one 
industry?

Shri Abid AU: The hon. Member 
knows more than I do. It is not possi-
ble in the present circumstances to 
have one union for one industry and 
if this scheme has to be successful 
'the representatives of the workers who 
will be on the committee should have 
a  support from the Constituents of 
whom they will be representatives.

Shri Ranga: Is it not the policy of 
the Government, of their own accord, 
to appoint these wage boards in which-
ever industry they find it convenient 
and practicable? For how long do 
they wish to keep this experiment 
going on before they make up their 
mind in regard to the other industries?

Shri Abid All: As I have submitted 
•earlier, three wage boards have been 
appointed and are at present working. 
We want to watch the results and 
thereafter, further* action will be 
taken.

Shri Ram Krtshan: I find that some 
uffits have not so far appointed joint 
management councils? May I know 
the name of such units?

Shri Abid All: There are a large
number of them.

Mr. Speaker: What is the answer to 
part (b) of the question—action taken 
to implement the decisions? Has the 
hon. Minister laid a statement on the 
Table of the House?

Some Hon. Members: It is indicated 
in the statement.

Mr. Speaker: Hie hon Members
will put a separate question regarding 
any particular recommendation.

Shri Narayanankutty Menaa: I want 
to ask a question. *

Mr. Speaker: It is very wrong on 
my part to have allowed this as a

starred question: I ought to have 
allowed it and put it down as an un-
starred question for this reason. What 
are the recommendations of any parti-
cular conference? There are twenty 
recommendations. Am I to allow the 
whole hour to be taken up by one 
question relating to each recommen-
dation, why they are not implemented 
and so on? Even with the best of 
effort, no Minister can be expected to 
know every detail about every recom-
mendation made at «ny particular Con-
ference. I have allowed this question 
for the hon. Members to lode into it 
and read it and if they find any parti-
cular recommendation very important, 
they may put down a separate ques-
tion. That is all that I can do.
« Shri Tangamani: Sir, I specifically 

referred to a particular item which 
was discussed: question of hours of 
work, overtime wages, etc. for trans-
port workers. This is an item on the 
agenda. So, I would like to know 
about it

Mr. Speaker: Order, order. I am 
not going to allow him to know. If 
he has put down a specific question 
about any one of these recommenda-
tions here and if, by inadvertence or 
otherwise it has been omitted, I will 
allow that question to be put—not 
now. Let him put down a separate 
question. I am able to understand the 
alertness of the hon. Member but the 
time is short. Next question.

Retrenchment of Coffee Board 
Employees

+
/S h r i  Kodlyan:

M \Shrl V. P. Nayar:
Will the Minister of Commerce aad 

Industry be pleased to state:

(a) the number o f employees of the 
Coffee Board retrenched during 1957 
and 1958 so far; and

(b) the help rendered by Govern-
ment or the Board in getting alter-
native employment or rehabilitation ct 
the retrenched employees?
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A *  Dtpatr M M rttr at Commerce 
and lutastrj  (Shri Ssttah Chandra):

(a) The total number of employees 
retrenched during 1457 and 1958 is as 
under:

Employee*
Year retrenched
1957 172
1958 603

(b) A  statement is laid on the Table 
o f  the House. [See Appendix III, 
annexure No. 110.]

Shri Xodiyan: With reference to the 
last para of the statement, may I know 
-whether it is not a fact that the Delhi 
Coffee House premises in the Queens-
way could not be acquired for the 
‘workers’ co-operative society-----

Shri Satish Chandra: I am unable 
to hear, Sir.

Shri Nath Pal: There is a sort of a 
rambling noise.

Mr. Speaker: Will he repeat his
question?

Shri Kodiyan: In the last para of 
the statement, it is said that the Coffee 
Board ha* also used its good offices to 
secure the same premises, wherever 
possible, to the workers’ co-operatives. 
I am asking whether the Delhi Coffee 
House premises in the Queensway 
-which the workers' co-operative 
society applied for could not be secur-
ed because those buildings were 
owned by four top officials of the 
Government, one of them being in the 
C.P.W.D. itself?

Mr. Speaker: If it is owned by them, 
what is it that he wants?

Shri V. P. Nayar: When the Coffee 
House was stopped, that building was 
-de-requisitioned and instead of being 
given to the co-operative society, it 
was given to a private interest for 
running the coffee house.

Shri Satish Chandra: I do not know 
•bout the particular matter, that the 
building was owned by Government 
officials and so on. What happened 
was that when we decided to close 
them, the premises were returned to 
the landlords. But in many cases* the 
•co-operative societies took a fresh lease

from the landlord. In this case; i.e., 
in New Delhi, I understand that the 
landlord himself started a coffee house. 
This happened in three or four places.

Shri V. P. Nayar: Why?
Mr. Speaker: Why should he not? 

If the landlord himself wants to start 
a coffee house, what can be done?

Shri Narayanankutty Menon: May
I know whether it is a fact that the 
building in which the coffee house was 
being run in New Delhi was a requisi-
tioned house of the Works, Housing 
and Supply Ministry; and, if so, instead 
of giving it to the workers' co-
operative, as was stated by the hon. 
Minister for Commerce and-Industry, 
may I know why it was de-requisi-
tioned and given back to the party?

Shri Satish Chandra: I require
notice to answer that question. These 
things were done by the Coffee Board.
I do not know whether the building 
was requisitioned or not; I have no 
information at present.

Shri V. P. Nayar: Is it a fact that 
the salaries of 34 managers and 174 
class IV employees who have been 
retained in the coffee establishments 
have been cut to the extent of Rs. 10 
to Rs. 25; and, if so, may I know for 
what reasons it was done? •

Shri Satish Chandra: As far as the
class III employees are concerned, the 
hon. Member asked that question last 
time and I have made enquiries since 
then. There has been no cut 
They are getting the same basic 
pay as was being <nven to them 
before. They w en  entitled to certain 
allowances for a part o f their duties 
in the coffee houses which have been 
cut, but the pay remains the same. As 
far as class IV employees are concern-
ed, there was an agreement between 
the Coffee Board and the Labour Union 
as early as 1957. The worker* are 
being paid according to that agree-
ment

•

Shri V. P. Nayar: Sir, you may 
verify It from here whether there has 
been a reduction in their emoluments.
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Sir. Speaker; It u  not for mu to 
verify. The bon. Minister ha* said 
that so ter as class in  employees are 
concerned there has been no cut in 
their basic pay.

Slut V. P. Nayar: My point was not 
whether there has been any reduction 
in their salary. What I wanted to 
know was whether they suffered any 
reduction in their overall emoluments; 
it so, for what reasons.

Mr. Speaker: The hon Minister has 
answered that question He said that 
so far as the emoluments are concern-
ed there has been a reduction, but 
there nas been no cut in the basic 
salary.

wr vo *0 arffr* : w t jt*
| fr  T̂*#r c i i  % & jfcrsfr

fW*r y rryya u  m r x  w m
* o o -^ o
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Shri Vasudevan Nair: In the state-
ment is stated that the Government 
has instructed certain departments of 
the Government, namely, the Ministry 
of Works, Housing and Supply and 
Railways. that the retrenched 
employees of the coffee houses should 
be employed m their departments 
May I know whether they will get 
pnonty. and whether any of these 
retrenched employees have been 
employed till now?

Shri 8atbh Chandra: At least 22 
employees were offered re-employment 
la  government organisations.

Shri V n d e n a  Nair: At reduced 
IWtML

Hui 8atMi Chandra: Out o f  them 
18 accepted the jobs and 4 did not 
That is the present position. More 
than 800 have formed their own co-
operative societies at different plaose 
and are running coffee houses.

Shri V. P. Nayar rose—
Mr. Speaker: We will go to the

next question.
Shri V. P. Nayar: May I submit. 

Sir, that the notice for a half-an-hour 
discussion on this subject which I had 
given was returned to me saying that 
my name has been clubbed on to this 
question I have not been able to elicit 
half the information required despite 
the fact that my name has been club-
bed along with this I plead, Sir, that 
I should be given some more chances.

Mr. Speaker: I have given him some 
chances.

Shri Kodiyan: I have been given 
only one chance

Mr. Speaker: He may put another 
supplementary.

Shri Kodiyan: In the statement it is 
said that “the property is transferred 
to the Societies on an initial payment 
of 25 per ccnt of the book value of 
the property and the remainder at the 
value is recovered in 25 monthly 
instalments” I understand that in 
Delhi these properties have been rented 
out to the society May 1 know vchy 
there is this discrimination9

Shri Satish Chandra: The furniture 
of one coffee house in Delhi was 
handed ove* to the co-operative society 
which had been foimed in the Delhi 
University area There were three 
coffee houses m Delhi The one in 
Parliament House continues to be run 
by the Coffee Board In respect of 
the New Delhi coffee house it could 
not be handed over to a co-operative 
society because the premises w en  used 
by the landlord himself. But in every 
case where the co-operative societies 
wanted the furniture all facilities 
were given to them to take it over 
and run their own coffee houses.
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Mr, Speaker: Next question—Shri 
Wodeyar.

Shri Oorajr: May I request, Sir, that 
question No. 869 may also be taken 
op along with this question, No. 852?

Mr. Speaker: I am not taking up 
that /question, because Shri Wodeyar 
la not present in the House.

Forward Markets Commfawtoa

'Shri A. X. Gopalan:
Shri Konhan:

*884. Shri Narayanankutty Menon: 
Shri Bam Kristian:
Kumari M. Vedakumari:

Will the Minister of Commerce and 
Industry be pleased to state:

(a) the number of cases of illegal 
forward trading detected so far;

(b) whether the Forward Markets 
Commission reported to Government 
the difficulties the Commission faces 
in checking illegal trading;

(c) if so, the problems which face 
the Commission; and

(d) the steps Government propose 
to take to remedy the situation?

The Minister of Commerce (Shri 
Kanungo): (a) Ten.

(b) Yes, Sir.

(c) Technical nature of the offences; 
collection o f evidence; inadequate 
understanding of Government regula-
tions amongst the trade; evasion of 
regulations even when understood and 
unwillingness of the trade to expose 
persons who are guilty of mal-
practices.

(d) Wide publicity to the regulatory 
provisions of the Forward Contracts 
(Regulation) Act; intensified efforts 
by the Forward Markets Commission 
through its own enforcement machi-
nery as well as through recognised 
associations to detect breaches of the 
regulations; and appropriate penal 
measures against the offenders.
283(Ai) LSD—2.

Shri A. K. Gopalan: May I know 
whether it is a  fact that the State 
Police Department does not find ft 
possible to pay adequate attention to 
this problem on account of its pre-
occupation; and, if so, may 7 know 
whether any other arrangements are 
being made?

Shri Kanungo: No, Sir; the State 
Police are giving full co-operation, but 
investigation and prosecution of this 
nature being a specialised job it takes 
a little time to get things done.

Shri Narayanankatty Menon: May
I know whether Government is aware 
that a large number of these trans-
actions are based upon oral under-
standing between, the parties and ta. 
most places the police are refusing to 
take action upon oral agreements that 
are gathered to substantiate these 
transaction* ’

Shri Kanungo: It all depends upon 
the nature of evidence which will be 
acceptable to a court: naturally, the 
police do not take up cases where the 
evidence will not end in prosecution.

Kumari M. Vedakumari: The Com-
mission has requested the Central 
Government to recognise some addi-
tional commodities like gold, silver, 
wheat, gram and other things. May 
I know whether Government is going 
to consider that recommendation?

Shri Kanungo: The Commission 
recommends from time to time differ-
ent commodities to be brought under 
the operation of the Act and some-
times Government accept them, some-
times they do not. In the case of gold 
they have refused to do so.

Shri Ram Kristian: May I know tha 
number of persons arrested and tha 
nature of goods recovered from them?

Shri Kanungo: There were ten cases 
in which, on the average, we have got 
two parties. I cannot give the exact 
number of persons who have been sent 
up. I cannot give die exact goods 
which have been seised, but usually 
they must be books and papers.
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Shri N w ffM M jW jr  M n w  U v  
f  fcnow whether because of the failure 
of the Urge number o f prosecutions 
that have been launched In this direc-
tion Government have been able to 
Qnd out any lacuna in the existing 
legislation; and, if so, whether Gov-
ernment propose to amend the legis-
lation?

Shri Kanungo: There has not been 
any failure at prosecution yet. Some 
prosecutions are going on. There have 
been only ten prosecutions, and Gov-
ernment do not think the time has 
come to assess the feasibility and 
workability o f this A ct

Shri Ni|i Keddy: In view of the 
ted  that the very nature of forward 
trading is such that it will be very 
difficult to substantiate the illegal trad-
ing by partners in the forward 
markets, may I know if the Govern-
ment would take into consideration 
the question o f illegalizing the princi-
ple of forward marketing itself and 
save the production in our country?

Mr. Speaker: It is a question of
policy; also it is too big a question for 
Jha Question Hour.'

• WRITTEN ANSWERS TO 
QUESTIONS

State Trading Corporation
*844. Shri Damani: Will the Minis-

ter of Commerce and Industry be 
pleased to state:

{a) whether the scheme of joint 
venture by the State Trading Corpo-
ration of India (Private) Limited and 
file various mining and mineral 
associations for the promotion of 
trimganese ore trade, has since been 
flnalised; and

(b) if so, the details thereof?

The Minister of Commerce (8hii 
fEpaange): (a) Yes, jjir.

. £b) A  Committee consisting of the 
sepresentatives of the State Trading 
Corporation and the various mining

and mineral Asspdations f t  India has 
been formed. This Committee meets 
from time to time to discuss flue 
manganese market conditions and 
decide upon the sales policy to be 
pursued in common by participating 
quota-Wders and mine owners.

Technical Training Centra

•MS. Shri Panigrahi: Will the
Minister of Commerce and Industry
be pleased to refer to the reply given 
to Starred Question No. 1022 on the 
18th March. 1958 and state:

(a) whether the details for setting 
up of technical training centres for 
India, with Japanese aid, have since 
been worked out; and

(b) if so. whether the proposed 
technical centres have been started?

The Minister of Industry (Shri 
Manubhai Shah): (a) and (b). A
scheme for a Prototype production 
and training centre for Small Scale 
Industries at Howrah in West Bengal 
had been drawn up, but since no 
decision has yet been reached about 
the extent of Japanese aid available 
for this project it has not been taken 
up for implementation

Manufacture of Watches In India

*882. Shri Wodeyar: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whether any foreign firms have 
come forward with offers to start fee* 
tories for the manufacture of watches 
in India; and

(b) if  so, whether the Government 
have decided the location o f the watch 
factories?

th e  Minister at Industry (Shri 
Ma— w m  Shah): (a) Yes, Sir.

(b) No. Sir.



4 j t i  Writtrn A*w?*n u  XJBCpMBSE 1W8 Written Answers 43^

» | M i trap jM wuoApi
“ '• and Sind

*U1. Sluri Sndfan Bun: Will the 
Minister of BefcaMHtatkm and Mino- 
p kr  Affairs be pleased to state:

(a) the total number of displaced 
persona from Bahawalpur and Sind 
who have been allotted lands in 
IPunjab on permanent and temporary 
taste;

(b) whether Government have 
received all records from Pakistan in 
this respect;

(c) if not, the steps being taken 
now to have the same from there;

(d) the steps taken so far not to 
disturb the temporary allottees till the 
-verification of the records from Pakis-
tan; and

(«) the steps taken to prepare the 
Haquq Malkiat Naqsha and to get it 
compared with the treasury records of 
Bahawalpur State?

The Minister of Rehabilitation and 
Minority Affairs (Shri Mehr Chaad 
Khanna): (a) 20,902.

(b) Out of a total of 2,949 Jama- 
bandis required, 1,814 Jamabandis 
have so far been received.

(c) The Pakistan Government is 
being requested repeatedly to expe-
dite supply of the remaining Jama-
bandis and other relevant records.

(d) No cancellation of temporary 
allotment is made unless it has been 
checked with Jamabandis and other 
relevant records received from 
'Pakistan.

(« ) The preparation o f Naqsha 
Haquq Malkiat was started at one stage 
but it was discontinued due to non-
receipt of payment records from 
Pakistan Government

Worfcehargod 8taff of llw C.P.WfJ>.
m  Shri Tangamani: Will the 

Minister of Works, Honing and Sap- 
jfly be pleased to state: *

(a> whether it if a tact that the 
wotkdbasged staff of the Central

Public Works Department employed 
in workshops registered under the 
Factories Act were exempted from the 
provisions of the Employees State 
Insurance Act;

(b) if so, the reasons therefor; and
(c) what steps have been taken to 

provide them with similar facilities?
The Deputy Minister of Work* 

Housing and Supply (Shri Anil ML 
Chanda): (a) The four Workshops of 
the Central Public Works Department 
located at Delhi have been exempted 
from tiie provisions of the Employees 
State Insurance Act, 1948.

<b) and (c). The facilities already 
provided by the CJP.W.D. for the 
workers in these Workshops in Delhi 
arc considered to be substantially 
similar to those which are available 
under the Employees State Insurance 
Act, 1948.

Industries in West Bengal

*856. Shri Aurobindo Gheaal: Will 
the Minister of Commerce and Indns- 
try be pleased to state:

(a) whether any^iart of the Central 
Government grants and loans allotted 
to West Bengal Government for the 
development of mat industry, ivory 
industry, conch-shell industry, textile 
printing industry, pottery and cane 
and bamboo industry, for the years
1956-57 and 1957-58 has lapsed; and

(b) if so, what is the amount lapsed 
and why?

The Minister of Indnstry (Shri 
Manobhal Shah): (a) Yes, Sir.

(b) A statement is laid on the Table 
of the Sabha. [See Appendix HI, 
annexure No. 111.]

State Trading Corporation of India 
(Private) Ltd.

/  Shri N. B. Mnntoamy:
\8hrt Naushir Bhaiwha:

Will the Ministefr of Commerce and 
Industry be pleased to state:

(a) whether it is a fact that Govern-
ment contemplate to enlarge the scope
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and functions o f the State Trading 
Corporation of India (Private) Ltd.;

(b) if so, in what shape and form;
(c) what are the reactions of the 

business community in this regard;

(d) whether any representation has 
been made by the business community; 
and

(e) if so, the nature thereof?
The Minister of Commerce (Shri 

Kanungo): (a) Yes, Sir.
(b) Hie amended clause III of the 

Memorandum of Association of the 
State Trading Corporation as approved 
by the Government of India is placed 
on the Table of the House. (See 
Appendix III, annexure No. 112.] It 
is yet to be filed with the Registrar 
of Companies.

(c) and (d). A  notice under section 
17(3) of the Companies Act was given 
to the creditors and share holders of 
the Corporation regarding the pro-
posed amendments. This was also 
published in all the leading News-
papers, inviting 6bjections from the 
general public by the 30th August, 
1958 but no objections were received 

«from any quarter by that date.

(e) Does not arise.

Caustic Soda

*858. Shri Oza: Will the Minister of 
Commerce and Industry be pleased 
to state:

(a) what arrangements have been 
made for the equitable distribution of 
Caustic Soda among large scale manu-
facturers and small non-motive power 
manufacturers of soap;

(b) whether complaints have been 
received against the method and 
manner of present distribution; and

(c) if so, what *steps Government 
propose to take in the matter?

The Minister of Industry (Shri 
Manabhal Shah): (a) to (c). A state­

ment is laid on the Table of th* 
House.

St azkmxnt

(a) The indigenous manufacturer*, 
distribute their caustic soda to consum-
ing industries on long term arrange-
ments. Caustic soda imported by the 
State Trading Corporation is distri-
buted through their agents to indivi-
dual units having regard to their con-
sumption and oft-take from indigenous 
production. Arrangements for ad hoe 
allotments to small non-motive pow er 
soap units are also under considera-
tion by the State Trading Corporation.

(b) No, Sir. There have, however, 
been some representations regarding

'difficulty in obtaining stocks due t©< 
shortage.

(c) Government have already 
licensed new schemes and the addi-
tional capacity is expected to materia-
lise m the near future. Meanwhile, it 
is proposed to import larger quanti-
ties of caustic soda and build up a 
buffer stock.

Textile Machinery Manufacturing 
Concerns

f  Shrimatl Renu Chakravartty:
859, \  Shri Prabhat Kar:
Will the Minister of Commerce and 

Industry be pleased to refer to the 
reply given to Starred Question 
No. 1063 on the 9th September, 1958 
and state:

(a) whether it is a fact that several 
manufacturers of textile machinery 
are facing closure due to lack of orders 
within the country;

fb) whether the Machinery Manu-
facturers Corporation Ltd. is contem-
plating closing down;

1
t (c) the concerns that are booked up 

with orders for four years;
•
. (d) whether Government propose 

any diversification o f the products 
made by the units facing closure; and
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(«) If not, what steps Government 
are contemplating to stop closure In 
these units?

The Minister of Industry (Shri 
Manubhai Shah): (a) to (e). A state-
ment is laid on the Table of the House 
ISee Appendix HI, annexure No 113 ]

Iran Ore
*999. Shri Achar: Will th* Minuter 

« (  Commerce and Industry be pleased 
to state:

(a) whether it is a fact that large 
quantity of iron ore is accumulated at 
Mangalore and Karwar ports for want 
•at port facilities for shipping;

(b) whether the State Government
HfcysOT* 'nas su'DiraVieft any sdhemes

tor the development of these ports: 
and

(c) if so, the action taken or pro-
posed to be taken in the matter?

The Minister of Commerce (Shri 
Xaaungo): (a) and (b) Yes, Sir

(c) Karwar and Mangalore are 
seasonal ports and are open for ship-
ping from October to about middle of 
May only Just before the ports 
opened for shipping m October, 1958 
stocks of about 42,000 and 44,000 tons 
at Karwar and Mangalore ports res-
pectively had been built up shipments 
are now in progress according to pro-
gramme

Handloom Products

•861. Shri Pangarkar: Will the
Minister of Commerce and Industry
be pleased to state

(a) whether there'is a proposal to 
send a Trade delegation abroad to 
popularise handloom products,

(b) if so, whether the arrangements 
for the same have been finalised, and

(c) the names of the countries 
which the delegation proposes to visit’

Tha Minister of Commerce (Sdbii 
Kaanngo): (a) to (c) A proposal* to 
send a delegation to West Africa* to

study marketing possibilities of hand- 
Joonfi products has been made by the 
All India Handloom Board and is at 
present under examination.

World Calendar
*062. Shri Koratkar: Will the Prime 

Minister be pleased to state the pre-
sent stage of India’s proposal m the 
U N O  regarding the reform of World 
Calendar’

TP* Parliamentary Secretary to the 
Minister of External Affairs (Shri 
Sad*th Ali Khan): The Economic and 
Social Council of the United Nations 
at its 21st Session m April, 1956 at 
NeW York, decided to postpone con-
sideration of the question indefinitely

Import o f Saw Film

*063 Shn Daljit Singh: Will the
Munster • Commerce and Industry
be pleased 10 state.

(?) whether it is a fact that the 
film producers have been advised by 
the Chief Controller of Imports to 
Tnaice sure about the availability of 
raw material, and

(t>) if so, the details of the scheme 
by which the shortage of the raw 
material would be removed*

The Minister o f Commerce (8h£ 
KazMingo): (a) Yes, Sir; by the Joint 
Chief Controller of Imports, Bombay

(p) The shortage is likely to 
continue until there is a shortage of 
foreign exchange However to some 
extint the shortage will be relieved if 
advantage is taken of the export pro-
motion scheme which has recently 
beeft announced.

Abolition o f Contract System

f  Shri Nagi Reddy:
\Shrimati Parvathi Krishnan.

Will the Minister of Labour and 
Employment be pleased to state:

(a) whether .Government have 
decided to abolish contract system in 
coai mines, and
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(fo) if io, how far has the decision 
been implemented?

The Depsfr Mfnlsfer of U l t v  
(Shri Abid All): (a) The question is 
still under consideration.

<b) Does not arise.

tirillan Cotton Delegation

•885. Shri Anirndh Sinha: Will the 
Minister at Gommene end Industry
be pleased to state:

(a) whether it is a fact that an 
Indian Cotton Delegation is to visit 
Sudan shortly;

(b) if so, the purpose of the visit; 
and

(c) whether the personnel of the 
delegation and other arrangements 
have been finalised?

The Minister of Commerce (Shri 
Kanungo): (a) and (b). The Sudanese 
Government have extended invitation 
to certain leading Indian industrialists 
to visit Sudan to see for themselves 
various aspects of iotton production in 
that country.

r (e) Government have no informa-
tion except that Sarvashree Mad™ 
Mohan Ruia, Kasturbhai Lalbhai and 
Neville Wadia have received the invi-
tation from the Sudanese Government.

Tea Board
•Mg /  ***** Makerjee:

* Shri Mohammed gn »-

Will the Minister of Commerce 
and Industry be pleased to state:

(a) what are the pay and emolu-
ments of the Deputy Chairman, Itea 
Board; and

<t>). What is the justification of this 
wnee when there is a full-time Chair-
man and an elected Vice-Chairman?

the ttawftr Mlattar «f tiqinfcUM 
aM feftstry (8fcH sai«ei
(a) and (b). A  statement U laid cnt, 
the Table of the House.

Statement
(a) Ike  pay and emoluments at 

the Deputy Chairman of the Tea 
Board are Bs. 1800 per mensem in the 
scale of pay of Rs. 1800-100-2000 plua 
House Rent and Compensatory allow-
ances as admissible to Central Gov-
ernment Officer* of corresponding 
status at Calcutta.

(b) The post of Deputy Chairman 
was created by the Government in 
pursuance of the decision of the Tea 
Board taken in its meeting held on 
the 30th June, 1956 to give the Chair-
man much needed relief in his in-
creasing administrative duties in 
order to enable him to give greater 
personal attention to long term pro-
blems of consolidation and develop-
ment.

The Vice-Chairman is not a whole- 
time official of the Board and it is 
not possible for the Chairman to 
share his day to day administrative 
responsibilities with him.

Nepa Newsprint Factory

•887 f 8hri p B P»tel:
"  * \Shrl K. C. Parmar:

Will the Minister of Commeroe 
and Industry be pleased to state:

(a) what is the annual production 
o f Nepa Newsprints and what is its 
rated capacity;

(b) what is the investment of the 
Central and State Governments in 
this concern;

(c) whether distribution of the 
Nepa Newsprints is done through 
agents; and

(d) whether any complaints have 
been received against agents and dis-
tribution work?

Mtatafar € i Industry 
MiaaMud Shaft): (a) to (4). A
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itetMbtot is laid cm the Table of the
%UM.

Statement
(a) During 1956, 1956 and 1957. the 

actual production of newsprint by 
Nepa Mills was 2,563, 10,782 and 
14,645 tons respectively. The Mills 
have rated capacity of >0,000 tons per 
year or 100 tons per day. The cur- 
#«nt year’s rate of production is about 
29,500 tons per annum.

(b) The Government of India have 
not, so far, invested any capital in 
this concern. The Government of 
Madhya Pradesh have invested 
%b. 'afc&b.

(c) The distribution of Nepa News-
print is done by the Nepa Mills them* 
selves through the agents appointed 
by them as well as direct to the 
newspapers and Printers and pub-
lishers of text books and books o f 
general interest.

(d) Some complaints have been 
received against the agents but they 
are dealt with by the Nepa Mills 
authorities.

Weights and Metric System

*8(8. Shri Anar: Will the Minister 
of Commerce and Industry be pleas-
ed to state:

(a) whether it is a tact that weights 
and measures of Metric System have 
been put into force from 1st of 
October, 1958;

(b) whether Government are 
aware o f the fact that a common man 
finds H difficult to remember and 
pronounce the metric weights; and

(c) if so, whether Government will 
consider changing the names to easy 
Hindi language?

The Deputy Minister of C w m cm  
ataiI Indnstry (Shri 8attsh Chandra):
(a) As a first step, the use of 
metric weights has been authorised 
from lat October for general trfeda

ptirpoees in selected areas of Use 
country and metric weights and me*- 
upes for specified purposes in Gov-
ernment Departments and certain 
industries.

(b) and (c). Government are c t  
t#e view that the public will soon gtt 
familiar with the new names and do 
npi consider it necessary to coin 
Hindi terms which may be even more 
complicated.

Training of Indians In Watch 
Manufacture

f  Shri Bamakrishna Reddy:
I Shri Earn Krishan:
I Shri Bishwanath Rot:

«sa«  J Shrimati Da Palchoadhturi:
”*’ 1 Shri Daljtt Singh:

Shri Haider:
Shri Mohammed EUas:

_ Shrimati Mafida Ahmed:
Will tbe Minister of Couimcs— 

and Industry be pleased to state:
(a) whether it is a fact that tb» 

Relegation of Swiss Watch Industry 
v/hich recently visited India, has 
offered scholarships for Indians for 
teaming in the manufacture o f 
patches in Switzerland and also for 
setting up an Institute in India tom 
providing training in watch manu-
facture;

(b) if so, whether the offer has 
been accepted by Government; and

(c) when and where the proposed 
training Institute will be set up?

The Minister o f Industry (Shri 
pfanubhal Shah): (a) to (c). The 
jpelegation of Swiss Watch Industry 
DU offered some scholarships to 
Indian nationals for training in 
Switzerland and they have also 
differed us technical and financial 
assistance in setting up a Watch 
graining Institute in India with Swiss 
collaboration. No formal detailed 
offer has so far been conveyed and 
the actual arrangements will only be 
finalised after the formal offer i i  
Received.
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Brass and C<9 per Artware Industry

•*11. Shri Jhulan Sinha: Will the 
Minister of Commerce and Industry
be pleased to state:

(a) the amount of foreign 
exchange earned by the Brass and 
Copper Artware Industry during the 
first two years of the Second Five 
Year Plan; and

(b) the steps taken to give further 
impetus to tbs Industry?

The Minister of Industry (Shri ■ 
Manubhai Shah): (a) and (b). A  
statement is laid on the Table of the 
House.

Statement

(a) The actual foreign exchange 
earnings from Brass and Copper 
artware during the first two years of 
the Second Five Year Plan have no* 
been separately recorded. Upto 1956, 
exports of Brass and Copper artware 
were included under the classification 
•'Brass, Bronze and similar alloys". 
There after, the classification has been:

(i) Fancy material of Brass;
((ii) Fancy material of Copper;
(iii) Fancy material of Bronze;
(iv) Brass and Bronze artware; and
(v) Statues, busts etc.

The figures of export for 1956 on-
wards are:

(i) 1956 (April to
December) Rs. 22,50,890.

(ii) 1957 (Jan. to
December) Rs. 1,01,87,464.

(ui) 1958 (Jan. to
August) Rs. 68,63,502.

(b) Government have taken vari-
ous steps to develop the production, 
marketing etc. of various handicrafts 
including Brass and Copper Artware 
by granting financial assistance to 
State Governments, imparting of 
training to artisans, publicity through 
exhibitions in foreign countries, 
marketing facilities and grant ot 
facilities for imptfrt of raw materials 
to manufacturers-cum-exporters.

Unemployment in Rajasthan

*S72. Shri Kami Slnghjl: Will the 
Minister of Labour and Employment
be pleased to refer to the reply given 
to Unstarred Question No. 160 on the 
22n& May, 1957 and state whether 
anyt appreciation of the problem at 
unemployment has been prepared by
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the Government of Rajasthan and 
transmitted to the Central Govern-
ment along with their schemes can- 

•nected therewith?

Tbe Deputy Minister of ' ‘ H * - 
(Shri Abid All): The Rajasthan
Government had forwarded a copy 
<*f the report of a sub -committee of 
the State Development Committee 
suggesting measures which had gene-
rally been taken into consideration 
for the Second Five Year Plan. No 
other report or special scheme has 
*been received from the Rajasthan 
Government

Target of Ore Production

*873. Shri D C. Sharma: Will the 
Minister of Planning be pleased te 
state

(a) whether there is any proposal 
for revising the target of iron ore 
"production in the public sector, and

(b) if so, the details thereof9
The Deputy Minister of Planning 

(Shri S N. Mlshra): (a) Since no
specific target for production of iron 
ore in the public sector was indicated 
under the Second Five Year Plan, 
there is no question of revision of 
the target

(b) Does not arise

Export of Bones

•874. f  Sllrl Subodh Hansda.
\  Shri S. C. Samanfca:

Will the Minister of Commerce •«»* 
Industry be pleased to state

(a ) whether steps have been taken 
for the maximum utilisation of bones 
available m the country,

(b) if so, the nature of steps taken, 
and

(c) the total quantity of bone, pro-
ducts exported during the years 1967-
58 and its value* *

Ttfe Minister o f Industry (Shri 
MaaBbhat Shah): (a) and (b) A
Con*nuttee was set up by Govern-
ment to make a detailed investiga-
tion of the problems relating to the 
collection and utilisation of bones 
and to make recommendations in the 
matter The Report of the Com-
mittee has been received and is under
exafnination

(cO 14,57,220 Cwts valued at about 
Rs 2 37 crores

8ingsrenl Collieries Workers' Union

•075. Shri T B Vlttal Rao. Will 
the Minister o f Labour and Employ-
ment be pleased to refer to the reply
green Vi Qiusfeffio. 2A&
on the 19th August, 1958 and state

(a) the reasons for the delay in 
arriving at a decision on the appli-
cation of Singarem Collieries Work-
ers’ Union, Kothagudium, Andhra 
Pradesh for reference to an Indus-
trial Tribunal of the introduc-
tion of gratuity scheme and grant of 
conveyance allowance to the em-
ployees of Smgarem Collieries Com-
pany Ltd , and

(b) when a dtfcision on the above 
ts likely to be taken*

The Deputy Minister o f Labour 
(Shri Abid All): (a) and (b) Ifee
mutter is still under consideration of 
the Government of India The pro-
posal entails an increase in the 
working costs of collieries and its 
acceptance in one unit will have 
repercussions on others as well The 
detailed implications at the scheme 
have, therefore, to be examined 
before a decision can be taken

Labour Advisory Committees

*875 Shri Ran Kristian: Will the 
Minister of Labour and Employment 
be pleased to state

(a) whether it is a fact that many 
States have nt>t set up Labour Ad-
visory Committees,
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<b) if  10, AM names off these Stttn; 
and

(c) the nature of steps taken or 
proposed to be taken for setting 19  
these Committees?

The Deputy Mlnlshu «t Labour 
(Shri Abid AH): (a) and (b). The 
State Governments of Assam, Madhya 
Ptadesh, Mysore and Jammu and 
Kashmir have not set up Labour Ad-
visory Committees.

(c) A  statement is laid on the 
Table of the Sabha.

Statement
1. Assam.—A Labour Advisory 

Committee has not been constituted 
a» 1here are two Advisory Boards 
under the Assam Plantation Labour 
Rules, 1954. Besides, there are a 
Welfare Board and a Standing 
Labour Committee.

2. Madhya Pradesh.—The State 
Government has already taken a 
decision to constitute a tripartite 
Labour Advisory Board for the State 
and it is in the process of being 
constituted.

3. Mysore.—The constitution of a 
Labour Advisory Board is under con-
templation of the State Government

4  Jammu and Kashmir.—No 
reasons have been given by the State 
Government for not setting up a 
State Labour Advisory Committee

Programme Evaluation Organisation

•877. Shri PanlfTahl: Will tbe 
Minister of Planning be pleased to 
refer to the reply given to Starred 
Question No. 1921 on the 29th April,
19S8 and state whether any report by 
the Programme Evaluation Organi-
sation on the working of Welfare Ex-
tension Projects and other pro-
grammes undertaken by the Central 
Social Welfare Board, has since been 
submitted to Government?

The Deputy Minister of Planning 
(Star! S. N. Mtahra): Not yet The

report If expected before the end of 
1958-50.

Manufacture of X-ray Equipment

*878. Shrimati iKaflda Ahmed: Will 
the Minister of Commeree and 
Industry be pleased to refer to the 
reply given to Starred Question 
No. 258 on the 25 th November, 196* 
and state:

(a) the target laid down for the 
manufacture of X-ray equipment 
during the Second Five Year Wan; 
and

(b) the amount of Foreign Ex-
change that will be required for the 
schemes already approved for the 
nasuxtaiuse ol X-ray equipment?
4
The Minister of Indnstry (Shrf 

Manubhai Shah): (a) No target has
been fixed.

(b) Capital Equipment; Ri. 20 lakhs approx.
Components and Rs. 35 lakhs approx. 
raw materials: in the first year,

rising t<> about Rs. 
34 lakhs in tht 4th 
year, as the produc-
tion increases.

In addition to this, payment to the 
foreign firm towards royalty and 
other charges is involved; as the 
terms of royalty have not been ap-
proved yet, the amount involved on 
this account cannot be estimated now.

Tea-Fackage Firms

•879. Shri Auroblndo Ghosal: Will 
the Minister of Commerce and Indus­
try be pleased to state:

(a) whether any special investiga-
tion has been made to remove the 
difficulties of smaller tea-packaging 
Arms; and

(b) if so, what is the result of 
investigation?

The Deputy Minister e* Couitsw  
and Industry (Shri Satfcfc Chandra):
(a) and <b). Tbe Tea Board 1mm
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a&dressjed th$ various tea-packaging 
firms to 'let tike Board know the ditt- 
cultjef felt by them. Many packag-
ing |Lmu have not yet sent their 
replies. The natter is being pursued 
by the Tee Board.

Modernisation In Textile MOT*

*880. Shrimati Bean Chakravartty:
Will the Minister of Commerce and 
Industry be pleased to state:

(a) the total amount allocated for
assistance to the Cotton Textile 
industry by loans through the 
National Industrial Development 
Corporation for the purpose of 
rehabilitation and modernisation of 
their machinery during the Second 
Five Year Plan; ,

(b) how much amount out of the 
total loans sanctioned so far, has 
been spent by these Mills in placing 
orders with the Indian textile 
machinery manufacturing concerns;

(c) whether is it a fact that some 
of the textile mills have to cancel 
orders placed on the Indian textile 
machinery manufacturing concerns 
because of lack of financial help from 
Government; an$

(d) if so, how many workers have 
faced or are facing retrenchment in 
the textile machinery manufacturing 
concerns as a result of this slump in 
orders?

The Minister o f Industry (Shri 
Manubhai Shah): (a) to (A). A
statement is laid on the Table o f the 
House.

Statement

(a) Hie National Industrial 
Development Corporation have ap-
proved upto 30-11-1958 the grant of 
loan* to the extent of Rs. 3*71 crores 
to cotton textile mills for rejtabffl- 
tation and modernisation o f machi­
nery. Of tills amount applications 
from parties for loans amounting to

Rs. SO’91 lakhs have been withdrawn. 
Amount actually drawn up to 
30-11-1968 is Rs. 82 lakhs.

(b) The entire advance is for the 
putvhfese of machinery and amounts 
drawn represent purchases complet-
ed. Figures o f orders placed with 
Indian machinery manufacturers are 
not available.

(c) No such information has been 
received by Government.

(d) Due to some reasons there have 
been a few cases of occasional lay 
off of the workers in one or two Tex-
tile machinery manufacturing firms 
due to slump in the Textile industry. 
But once again the situation has 
shown signs o f improvement and 
most of the firms have orders booked 
upto more than two years.

National and Festival Holidays

*881. Shri Tangamani: Will the 
Minister of Labour and Employment
be pleased to refer to the reply given 
to Unstarred Question No. 304 on the 
14th August, 1958 and state:

(a) whether dovemment have since 
decided to bnng legislation for grant-
ing of paid national and festival holi-
days for workers in the industrial 
establishments;

(b) if not, the reasons therefor; 
and

(c) whether it Is a tact that 
Madras Government have passed such 
a legislation?

The Deputy Minister of Labour 
(Shri AMd A ll): (a) No, Sir.

(b) Government propose to watch 
the experience gained by the State 
Governments which might introduce 
legislation for fixing the quantum o f 
national and festival paid holidays 
before taking any further action la  
the matter. •

(c) Yes.



4399 Written Answer* 11 DECEMBER 1996 Written Atuteers 4400

Export of G nudm rti tad (MU Cakes
•882 Shri N. &. Maatamy: Will the 

Minister of Commerce u d  Industry
,be pleased *o state:

(a) whether it is a fact that the 
^Government had announced an ex-
port quota of 10,000 tons of expeller 
groundnuts oil cakes; and

(b) if so, what is the expected 
foreign exchange to be earned?

The Minister of Commerce (Shri 
Kanongo): (a) Yes, Sir.

(b) About Rs. 40 lakhs

Rubber Price*

/  Shri A. K. Gopalan:
883' ^  Shri Knnhaa:

Will the Minister of Commerce and 
Industry be pleased to state:

(a) whether the Rubber Board 
have requested Government for 
increase in the price of raw rubber, 
and

(b) if so, what action has been 
taken on the request?

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra):
(a) and (b) The Rubber Board 
hafo recommended that the Tariff 
Commission should undertake an 
investigation into the prices of 
rubber on account of increased pro-
duction costs Further details and 
data have been sought from the Board 
in this connection

Metals

{
Shri H. N. Mukerjee:
Shri Mohammed Elias:

Shri Frabhat Ear:

Will the Minister of Commerce and 
Industry be pleased to lay a state-
ment on the Table showing:

(a) Our annual production of 
aluminium, copper, zinc and toad as 
on 1st April, 1968;

<b) our present consumption needs 
m regard to such metals; and

(c) what will be the shortfall, if , 
any, in our production on completion 
of the Second Five Year Flan?

The Minister o f Industry (Shri 
Manabhal Shah): (a) to (c). A  state-
ment is laid on the Table of the 
House [See Appendix IQ, annexure 
No. 114.]

vwgr #  w f  fiwf w  i t  jfarr

aft am hr wfwft : w t  
wan wtar

(* )  WT «r? m  t  f t  ¥r 
frg  geft ftRff % siw v f #  

f*T5f sp? VCT % ftw *TWR
ttrawr  w  Jrnfar $ , 
xftr

(w) *rfa ?rt *rwrc w  
w w t vnhTft WK r #  $ *

Brrfar*r («ft *rmnt) : (v )
3ft, jtjt 1

( * )  5TPT #  33ST I

lnd>»»»n Employed In C A . Secretariat

rShri D. C. Sharma:
•886. < Shri Wodeyar:

(_ Shri Bhakt Darshan:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that the 
number of Indian‘“'nationals employ-
ed in the United Nations Head-
quarters is low; and

(b) if so, what steps Government 
have taken in the matter?

The Depaty Minister of External 
Affairs (Shrimati |,akaliml Menon):
(a) dhd (b). The number of Indians 
employed in the United Nations 
Secretariat has been low in the past.
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particularly in the higher grades. 
There has been some improvement m 
recent years. Government have been 
giving their constant attention to tbe 
question of the employment of 
Indians in adequate number in the 
different grades in the U.N Secre-
tariat.

Electrical Switch Gears and Control 
Gears

•887 Shri Ram Krishan: Will the 
Minister of Commerce and Industry 
be pleased to state:

(a) whether the scheme for the 
manufacture of electrical switch gear 
and control gear by a Bombay firm 
in collaboration with a firm of Den-
mark has been finalised, and ,

(b) if so, the details thereof?
The Minister of Industry (Shri 

Manubhai Shah): (a) Yes, Sir
(b) M's Larsen and Toubro Limit-

ed, Bombay have been granted a 
licence in September, 1958 under the 
Industries (Development and Regu-
lation) Act, 1951 for effecting a 
substantial expansion to their exist-
ing industrial undertaking at Powai, 
Bombay, for taking up the manufac-
ture of motor starters, switches, fuse 
gear etc, m collaboration with M|s 
Laur Knudsen of Copenhagen, Den-
mark

Lime-stone Deposits at Pnrulia 
(W. Bengal)

*888 Shri Aaroljjndo Ghosal: Will 
the Minister of C om m erce and 
Industry be pledged to state

(a) whether the quantity and 
quality of lime-stone deposits of 
Purulia, West Bengal .have been sur-
veyed, and

(b) if so, whether a cement indus-
try can be started there?

The Minister of Indnstry (Shri 
MaauMui Shah): (a) Yes, Sir.

(b) No, Sir. The quality o) lime-
stones available in the Purulia Dis-
trict is considered to be unsuitable

for the manufacture o f Portland 
Cement

Strike in Press Trust of India
f  Shri Tangamani:
| Shri Hem Barua:

•889. ^ Shri Goray:
| Shri Rajeodra Singh:
I  Shri Narayanankutty Menon:

Will the Minister of Labour and 
Employment be pleased to state*

(a) whether employees in Press 
Trust of India had decided to go on 
stnke for 48 hours from the 8th 
December, 1958;

(b) if so, the demands of the em-
ployees;

(c) the nature of representation 
made by the Federation of Press 
Trust of India employees; and

(d) the steps taken by Government 
in the matter9

The Deputy Minister of Labour 
(Shri Abid Ali): (a) to (d) The
stnke did not take place m view of 
a settlement arrived at between the * 
management and tbe federation on 
the issue of interim relief

Automobile Industry *
1282 Shri D. C Sharma: Will the 

Minister of Commerce and Industry
be pleased to state the present per-
centage of indigenous content reached 
in respcct of the different vehicles bv 
the various manufacturers of auto-
mobiles7

The Minister of Commerce and 
Industry (Shri Lai Bahadur Shastri): 
The percentages of indigenous con-
tent m different (mam models of) 
vehicles manufactured in the country, 
as m Apnl, 1958, are given below.— 

Cars

Hindustan Ambassador 60%
Fiat •llOO”  37%
Standard Vanguard 33%
Standard 'Iff 30%
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Truck & Bus chostig

Tata-Mercedes-Benz M%
Dodge (Medium dteie!)

165" W.B. 52%
Dodge (light-petrol)

126" W.B. 26%
Dodge Power Wagon 25%
Leyland ‘Comet’ 38%

Leyland Royal Tiger Titan 9% 
Jeep

Willy’s CJ-3B 58%

Village Housing Frojcct*

1283. Sbri D. C. Shanna: Will the 
Minister of Works, Hoaxing and 
Supply be pleased to state:

(a) the number of Village Housing 
Projects allotted to the UP. State for 
1958-59; and

(b) the number proposed to be 
allotted during the Second Five Year 
Plan penod for that State?

The Deputy Minister of Works, 
Boosing and Supply (Shri Anil K. 
Chanda): (a) and 4b). As already
stated in the statement attached to 
the reply given to Unstarred Question 
No. 322 dated the 14th August, 1958, 
the* total number of villages allotted 
to Uttar Pradesh under ' the Village 
Housing Projects Scheme for the year
1958-59, and that for the Second Plan 
period, is 255 and 850 respectively.

Civic Amenities In Bharat Nagar

1284. Shri D. C. Sharma: Will the 
Minister of Rehabilitation and Mino-
rity Affairs be pleased to refer to the 
reply given to Unstarred Question No. 
2828 on the 25th September, 1988 
and state the progress made so far in 
providing street lighting, water mains, 
roads, drainage etc. in Bharat Nagar, 
a rehabilitation colony in Delhi?

The Minister of Rehabilitation and 
Minority Affairs (Shri Mfehr Chand 
Khanna): The work on roads has al-
ready been started. Estimates for

lighting, water mains and taOoMe 
ftc. are feeing prepared by the Dalai' 
Municipal Corporation who are execut­
ing the work.

Foreign Expert* In State owned 
eoneeraa

1285. Shri Ram Krishan: Will the 
Minister of Commerce and Industry
be pleased to state the number of 
foreign experts still engaged in State 
controlled and owned concerns (con-
cern-wise)?

The Minister of Commerce and In-
dustry (Shri Lai Bahadur Shastri): A
statement is laid on the Table of the 
House. [See Appendix IQ, annexure 
No. 115]. 

f
Labour Disputes In Cement Factories

i s m . /S h r i Ram Krishan;
\  Sardar Iqbal Singh:

Will the Minister of Labour and 
Employment be pleased to state:

(a) the total number of labour dis-
putes which have occurred in cement 
factories during 1957-58 in Punjab;

(b) the nature of such disputes; and

(c) the action taken thereon*
The Deputy Minister o f Labour 

(Shri Abid Ali): (a) Four.

(b) The nature of such disputes in 
each case is as under:—

(i) Grades, Dearness Allowance 
and Badli workers etc.

(ii) Grant of bonus and aboli-
tion of contract sjfctem.

(iii) Increase in wages, house 
rent, leave with wages, night shift 
allowance, allowance for hazardous 
jobs, dust nuisance and dirty 
work, rides for promotion, trans-
fers, gratuity, allotment o f quar-
ters, reinstatement of workers, 
payrpent for work on holidays 
and weekly oft, recruitment af 
staff,* uniforms, supply o f water, 
school facilities and training Xpr 
technicians.
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(iv> Night allowance, gratuity,
designation, production, bonus rest 
with pay, permanency, bonus,
dearness allowance and tick laave.
(c) The disputes mentioned at Nos. 

1, 2 & 4 were referred by the State 
Government to the industrial Tribunal, 
Punjab^ JuUundur, for adjudication 
because these disputes could not be 
settled through conciliation proceed-
ings while the dispute mentioned at 
No. 3 was settled mutually between 
the parties.

The New Dimensions of Peace’

I*W. Shri K. C. Jena: Will the 
Prime Minister be pleased to state:

(a) whether it has come to the 
notice of the Government that somfe 
books are being sold in Delhi bearing 
the title "The new Dimensions of 
Peace" written by Mr. Chester Bowles, 
containing the map of world indicat-
ing whole of the territory of Kashmir 
merged with Pakistan; and

(b) if so, what steps the Govern-
ment are taking or propose to take in 
regard to it?

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal 
Nehru): (a) Government have noticed 
that “The New Dimensions of Peace” , 
a book written by Mr. Chester 
Bowles, contains 3 maps in each one 
of which Kashmir is shown as includ-
ed in Pakistan.

<b) As this treatment of Jammu and 
Kashmir does not correspond to any 
statement made in the text, it was as-
sumed that the ersgr was Inadvertent. 
The matter has already been brought 
to the notice of our Ambassador in 
'Washington who has been requested 
-to mention it to the author.

Trade with Pakistan

128S. Shri DalJH Singh: Will the 
Minister of Commerce and hdartrr 
be pleased to state the balance of our 
trade value of imports and exports 
with Pakistan between 1st April, and 
40th November, IMS?

The Mhtister.jotf Commerce and In­
dustry (Shri Lai Bahadur Shastri): 
Figures are available at present only 
upto the month of August. The posi-
tion is as follows:—

April—August 1958

Exports to Imports from Balance of 
Pakistan Pakistan trade

*74 *72 a(H-)

Non-UtJlisatioa of Irrigation Potential 
In Punjab

1289. Shri DalJit Singh: Will the 
Minister of Planning be pleased to 
state:

(a) whether the Advisers of the 
Planning Commission have visited 
Punjab for discussion with the State 
Government regarding the full utilisa-
tion of irrigation potential in the 
State; and

(b) if so, the details of the recom-
mendations made in this respect?

Tbe Deputy Minister of Planning 
(Shri S. N. Mishra): (a) and (b). A  
Statement is laid on the Table of the 
Bouse. (See Appendix III, annexure 
No. 1161.

Passports

1296. Shri DalJit Singh: Will the 
Prime Minister be pleased to state 
the number of Passports issued for 
foreign countries during 1958 so far 
country-wise?

The Prime Minister and Minister at 
External Affairs (8hri Jawaharlal 
Nehru): The total number of pass-
ports issued by various passport issu-
ing authorities in India up to the end 
of October, 1958 is 36,802. This figure 
does not include Indo-Pakistan pass-
ports issued^by the State Governments. 
As passport*! are issued for countries 
all over the worid and since a majo-
rity o f them cqptain endorsements for 
a large number of countries, it is net 
feasible to indicate the number of 
passports issued for each country.
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LFJ3.
1291. Shri Dinesh Singh: Will the 

Prime Minister be pleased to rafter to 
the reply given to Unstarred Question 
No. 1121 on the 10th March, 1958, and 
state:

(a) how many class 1 posts in the
I.F.S. are still held by persons not 
belonging to this service; and

(b) how many class I Officers be-
longing to I.F.S are serving in other 
Ministries and Departments other 
than Ministry of Commerce and In-
dustry?

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal 
K ehra): (a) Seventeen, apart from 24 
Heads of Missions and of Posts abroad 
appointed by the Minister of External 
Affairs in his discretion. Of these 17, 
two are 1.A.S officers, five are C.S.S. 
officers of Grade I and six C.S.S 
officers of Grade II, one a contract 
officer, one a re-employed officcr super-
annuated from the IF.S. and two 
other officers on deputation from other 
posts. All these officers will revert 
to their parent offices or will retire 
on completion of tfy? present terms of 
duty abroad.

(b) Three, m addition to which two 
other officers are on deputation to 
International Commissions in Indo- 
Chma and eight to the Central Pass-
port Organisation.

Unemployed in Rajasthan
1292. Shri Karni Singhji: Will the 

Minister of Labour and Employment
be pleased to refer to the repl> given 
to Unstarred Question No. 292 on the 
14th August, 1958 and state the steps 
proposed to be taken for absorption 
of the unemployed graduates, inter-
mediates and matriculates on the Live 
Register of the Employment Exchanges 
in Rajasthan upto 30th jpjne, 1958

The Deputy Minister of Labour 
(Shri Abid All): The development
schemes under the Plan are expected 
to help to absorb them in employ-
ment.

Inquiry into Caustic Soda Industry

1298. Shri E. Madhusndan Rao: Will 
the Minister of Commerce and Xndw- 
try be pleased to state:

(a) whether the Tariff Commission
have completed their inquiry into 
claims of the Caustic Soda Industry 
for protection; and ,

(b) if so, when its report is expect-
ed to be released?

The Minister of Commerce and In­
dustry (Shri Lai Bahadur Shastri):
(a) Yes, Sir.

(b) The Report has been released 
already. Copies of the Report and 
Government's Resolution thereon [No. 
fl2(2)-T.R.)58, dated the 29th Novem-
ber, 1958] were laid on the Table of 
the Hobse on the 3rd December, 1958.

Radiation

1294. Shri D. C. Sharma: Will the 
Prime Minister be pleased to state 
whether any steps have been taken by 
Government to avert dangers from 
radiation in the country?

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal 
Nehru): The exposure of mankind to 
ionising radiation arises mainly from 
natural sources, from medical and in-
dustrial procedures, and from environ-
mental contamination due to nuclear 
explosions The last of these consti-
tutes a growing incrtmenl to world-
wide radiation levels and involves 
hazards which are beyond the control 
of the exposed persons As is well 
knov.n, India, m oommon with several 
other countries, is striving to bring 
about a rotation nf explosions of 
nuclear weapons oy countries which 
possess them.

As regards the artificial .-ources of 
radiation to which man :s exposed in 
industry, medicine, and research, 
their use is controllable and exposures 
can be reduced by perfecting pro-
tection and safety techniques. The 
Atomic Energy Commission conducts 
a countrywide film badge service for



4400 Written Annoert 11 DBCBMBXR 1958 Written Answer* 4410

radiation workers whereby it is pos-
sible to anew and control the dosage 
xeceived by Individual workers. In 
addition, radiological protection sur-
veys are conducted in laboratories and 
institutions using radiation sources. 
Various types of electronic instruments 
needed for ensuring radiation safety 
are being made in the Trombay Estab-
lishment and supplied to the institu-
tions where radiation sources are 
employed.

Experimental Television System

'Shri D. C. Shanna:
Shrimati Da Palchaudhuri: 

„ „  J Shri P. K. Deo:
'  ") Shri B. C. Prodan:

I Shri Vajpayee:
[  Shri Tangamani: ,

Will the Minister of Information and 
Broadcasting be pleased to refer to 
the reply given to Starred Question 
No 120 on the 14th August. 1958 and 
state the progress made so far with 
regard to the setting up of an Experi-
mental Television System in the New 
Delhi Research Department of thr All 
India Radio’’

*The Minister of Information and 
Broadcasting (Dr. Keskar): Most of 
the equipment required for the ex-
perimental television unit to be set 
up m Delhi has been received The 
available equipment has been set up 
temporarily in Akashvam Bhawan and 
tests are in progress The experi-
mental service is expected to be in-
troduced regularly by the beginning of 
next financial year

•Wage-Map’ of India

i*ofi /S h r i  Bam Krishan:
\  Shri Vajpayee:

Will the Minister of Labour anu 
Employment be pleased to refer to 
the reply given to Unstarred Question 
No 2769 on the 25th September, 1958 
and state the progress made in dftw - 
ing up of the *Wage Map’ of India* 
283 (Ai' LSD

The Deputy Minister of Labour 
(Shri Abid AU): For drawing up a 
Wage Map the Wage Census and family 
budget enquiries have already been 
taken on hand. As, however, these 
will take a long time, it has been re-
commended by the Steering Group at 
its third meeting that experimental 
wage maps should be drawn up for 
Bombay and Kanpur with data readily 
available Work is in progress but its 
completion will necessarily take time

State Flan of Andhra Pradesh
1297. Shri Bam Krishan: Will the 

Minuter of Planning be pleased to 
state:

(a) whether it is a fact that Plan-
ning Commission have agreed to raise 
the outlay of the Andhra Pradesh 
Second Five Year Plan for the cur-
rent year from Rs 30 crores to Rs 31 
crores;

(b) if so, the nature of the works 
to be done by this increased outlay;

(c> whether similar requests have 
been received from other States, and

<d) if so, details of the requests and 
nature of action taken by Govern-
ment in each case7

The Deputy Minister of Planning
(Shri S. N. Mlshra): A  statement '  
laid on the Table of the House. [See 
Appendix III, annexure No. 117}

Coarse and Medium Cloth

f  Shri Barman:
1298. i  Shri S. Haasda:

{_ Shri S. C. Samanta:

Will the Minister of Commerce and 
Industry be pleased to state:

(a) the effect so far on internal 
market prices of coarse and medium 
cloth since {he reduction of excise 
duty on mill cloth; and

(b) the total consumption of coarse 
and medium mill cloth after the re-
duction of excise duty as compared to 
the period just before reduction?
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The Minister of Commerce and In- 
lutay (Shri Lai Bahadur Shastrt):
(a) The internal market price have 
not recorded a significant reduction on 
account of the revision in excise duty 
although a very slight downward 
trend was noticeable in respect of cer-
tain varieties. This downward trend 
was about 1% in coarse and less than 
1% in medium, on an average.

(b) There are no figures of actual 
consumption of mill cloth although 
the deliveries of cloth from the mills 
for internal consumption may be taken 
as a fair index of the internal con-
sumption. The revision of excise duty 
took effect from 4th July, 1958. Figures 
of delivery of coarse and medium 
cloth for three months April-June and 
three months July-September are 
given below:

In Million Y ds)

1958 Coarse Medium

April 63-8 290 2
May 51 5 240-7
June 451 150-9
July 61-6 250 1
August 63-9 213 5
September 68-2 ♦ 215 3
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Forward Contracts (Regulation) Act, 
1952

1301. Shri Shree Narayan Das: Will 
the Minister of Commerce and Indus­
try be pleased to state:

(a) the number of applications for 
recognition made under Section 5 of 
the Forward Contracts (Regulation)

'Act, 1952 during 1958 so far; and

(b) the number of applications for 
which recognition was given, giving 
the period in each case and the articles 
m respect of which these were accept-
ed’

The Minister of Commerce and In­
dustry (Shri Lai Bahadur Shastri):
(a) Two

(b) One; three years; cottonseed

Cotton Advisory Board
. . . .  J  Shri Shree Narayan Das:

* \Shri Aurobindo Ghosal:

Will the Minister of Commerce and
Industry be pleased to state:

(a) what were the important recom-
mendations made by the Cotton 
Advisory Board regarding import and 
export of cotton gpd other matters in-
cidental thereto, when it met m Bom-
bay in September last;

(b) whether Government hove 
considered those recommendations and 
taken any decisions thereon; and

(c) if so, the nature thereof?

lfhe Minister of Commerce aad in­
dustry (Shri Lai Bahadur Shastri):
(a> The Board recommended 6 lakh
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balm of foreign cotton for imports 
during 1958-59 season. As regards ex-
port*, the Board recommended an im-
mediate release of 1,50,000 bales of 
Bengal Deshi, 25,000 bales of old 
Punjab cotton not above 13|16” and 
30,000 bales of cotton not above 3|4” 
•nd a further release between 15th 
and 80th October, 1958 of an addi-
tional 80,000 bales of cottons not above 
3)4” after taking into account the crop 
eonditions at that time. The Board 
recommended also that the export 
duty on cotton should be abolished.

(b) Yes. Sir.
(c) Government have released the 

following import and export quotas 
during the current cotton season:
IMPORTS

20.000 bales stapling 1-3,16" and 
above, and, 10,000 bales stapling 
1-1 i Iff”  and above for import from 
soft currency areas.

EXPORTS

2.50.000 bales of Bengal Deshi 
cotton
1.50.000 bales of cottons (other 
than Bengal Deshi) not above 
3 4’* in staple.
1,00,000 bales of raw cotton of 
staple length below 3 4”
20.000 bales of old cottons of 
1957-58 and earlier seasons (other 
than Bengal Deshi) not above 
25132" in staple over and above
30.000 bales permitted during the
1957-58 season.

As regards export duty. Govern-
ment have reduce^ the duty on raw 
ootton from Rs. 50*- per bale to Rs. 25'- 
per bale with effect from the 16th 
November, 1958.

Indian National Trade Union Congress

IMS. Shri Ram Kristian: Will the 
Minister of Labour and Employment 
be pleased to refer to the reply given 
to Unstarred Question No. 1937 on'the 
11th September, 1958 and state »the 
action taken on the resolutions of • the

Indian National Trade Union Con-
gress so far?

The Deputy Minister of Labour (Shri 
Abid AU): As already stated on
September 12, 1958 in reply to the 
Unstarred Question No. 1937 the sub-
ject matter of most of the resolutions 
passed by the Indian National Trade 
Union Congress in their 9th Session 
came up for discussion in the Indian 
Labour Conference at Nainital in May, 
1958. The rest of them were discussed 
by the Standing Labour Committee in 
Bombay in October 1958. The main 
conclusions of these conferences have 
already been brought to the notice 
of all concerned for necessary action.

Export of Films

. . . .  J Shri Ram Kriahan:
* ^ Shri Rajendra Singh:

Will the Minister of Commerce and 
Industry be pleased to state:

(a) the total foreign exchange earn-
ed in the export of films to different 
countries during 1956, 1957 and 1958 so 
far;

(b) the steps taken to further the 
export of films this year: and

«
(c ) the foreign exchange spent on 

the import of foreign language films 
during th» last three years?

*
The Minister of Commerce and In­

dustry (Shri Lai Bahadur Shastri):
(a; and (c). A statement is laid on 
the Table. [See Appendix III, an- 
ncxure No. 118],

(b) The attention of the Hon'bh- 
Members is invited to the reply given 
to part (c) o f Unstarred Question No 
2836 answered on 25-9-1958

Sheet of Plate Glass

1S65. Shri Damanl: Will the Minis-
ter of Commerce and Industry be
pleased to lay a statement on the 
Table showing the installed capacities 
o f all the units manufacturing sheet 
and plate glass jn  the country and 
state whether all the units are work-
ing to their fullest capacity?
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The Minister of Commerce and In­
dustry (Shri Lai Bahadur Shastri):
At present there Is no Indigenous pro-
duction of Plate Glass A statement
showing the installed caparities of 
the various Sheet Glass manufacturing 
units is given below None of the 
units is working to full capacity About 
70°r of thp installed capacity is being 
utilised

S t a t e m e n t

Installed capacity 
Name of the firm per annum 

(Million sq. ft )

1. M/s. Seraikella Glass WorVs, 28. 8 
P. O. Kandra,
Distt Singhbnum

2. M/s. Indo-Asahi Glass Co 36
Ltd., P. O. Badaninagar

3. M/s. Hindustan Pilkington 30
Glass Works Ltd , Asansol

4. M/s V  P GlassWorks 
Ltd., Bahjoi.
Distt. Moradabad 11.8

Scientific Apparatus

1306. Shri Ram Kri&han: Will the 
Minister of Commerce and Industry
be pleased to state^

(a) whether it is a fact that a large 
quantity of scientific apparatus has to

imported every year from foreign 
countries;

(b) if so. the total amount spent 
during 1957-58 and 1958-59 so far for 
the purchase of scientific apparatus 
from foreign countries; and

(c) the nature of steps taken so 
far or proposed to be taken to make 
India self-sufficient m this regard4

The Minister of Commerce and In-
dustry (Shri Lai Bahadur Shastri):
(a) Yes, Sir

(b) 1957: Rs. 5*6 crores approxi-
mately 1958 (up to July)- Rs 2’1 
crores approximately.

(c) The following steps are being
taken: .

(1) Encouraging the expansion
schemes of the existing factories

(ii) Xncouraging the establish-
ment of new undertakings.

(iii) Restricting and regulating 
imports of scientific instruments 
that are produced in the country 
and allowing Imports only of 
necessary raw materials and com-
ponents required for manufacture.

(iv) Laying down specifications 
for standardisation of the instru-

ments

(v) Granting of loans to small 
scale units

Besides the above steps, Govern-
ment have recently set up a Panel lor 
Instruments in the enlarged Develop-
ment Council consisting of Bicycles, 
Sewing Machines and Instruments. 
The Panel is expected to go into all 
aspects of the industry
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Indian Films of International 
Distinction

1358. Shri Ram Krishan: Will the 
Minister of Information and Broad-
casting be pleased to state:

(a) whether it is a fact that many 
Indian films won‘ national and inter-
national awards during recent years; 
and

(b) if so. the names of such films 
since 1956, year-wise?

The Minister of Information and 
Broadcasting (Dr. Keskar): fa) Yes, 
Sir

<bi A statement is laid on the Table 
of the House. I See Appendix III. an- 
ncxure No. 119].

Availability of Standard Cloth
1369. Shri U. C. Patnaik: Will the 

Minister of Commerce and Industry 
be pleased to state the steps taken to 
make available in the country specific 
patterns of durable quality of standard 
cloth at cheap rates and in adequate 
quantity?

A a  Minister of Commeroe and 
Industry (SUM U l Bahadur Shastrt):
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In pursuance of clause 20 of the Cot-
ton Textiles (Control) Order, direc-
tions are issued to the mills from time 
to tune regarding classes or specifica-
tions of cloth that can be xnanufactui- 
ed by them. Thus specific standards 
for varieties of cloth are prescribed 
by the Government According to 
clause 22 of the same Order, no mill 
ran pass any sub-standard or detective 
cloth for consumption without mark-
ing the quality as “seconds" so that 
the consumer may bo aware of the 
quality of oloth he is purchasing.

In order to ensure that the provi-
sions of the Control Order are strictly 
adhered to, the Officers of the Textile 
Commissioner’s Organisation inspect 
mills periodically and take suitable 
action in eases of default

As regards supply of cloth at cheap 
rates and in adequate quantities, there 
is a substantial stock of cloth avail-
able in the country for internal con-
sumption at present at reasonable 
price

Yalae of Imports and Exports

{
Shri Nagf Beddy:
Shrimati Parvathl Krishna*- 
Shri Bam Krlshan:

Will the Minister of Commerce and 
Indnstry be pleased to state-

(a) the total value of imports and 
exports for the period 1st July to 80th 
September, 1998;

(b) whether the targets evaluated 
for this period have been reached, 
and

(c) if not, the reason therefor?

The Minister of Commerce and In­
dustry (Shri Lai Bahadur Shastri):
(a) Imports—Rs. 172 croses.

Exports—Rs. 163 crores.

(b) and (c). No targets are fixed 
for imports and exports but imports 
and exports are allowed in accordance

with the licensing policy of the Gov­
ernment of India.

Import Licences for dyeatugs
f  Shri Kodlyan:

1311. J Shri Vasudevan Nalr:
I  Shri Nagi Reddy:

Will the Minister of Commerce aat 
Industry be pleased to state:

(a) the number and value a£ “Ad 
hoc” licences issued for the import off 
Dyestuffs and other finishing materials 
and the names of parties te whom 
issued during 1988;

(b) the grounds on which these “Ad 
hoc” licences were issued; and

(c) whethei licencees of “Ad hoc” 
ficencas are all established im-
porters in the line’

The Minister of Commerce aad In­
dustry (Shri Lai Bahadur Shastri):
(a) 91 licences valued at Rs 8*89 lakhs 
were issued for the import of ancillary 
products and organic catalysts ia 
1938 The names of parties to whom 
these licences were issued are shown 
in the statement laid on the Table 
[ See Appendix III, annexure No 120 ]

(b) According to policy the licens-
ing was done on the advice of the 
Textile Commissioner, Bombay. Ia 
practice, only Established Importer* 
of Coal Tar Dyes were given ad hoc 
licences The recommendations of the 
Textile Commissioner were based o b  
the actual orders placed by Establish-
ed Importers for pigments for the 
use of which ancillary products had 
to he imported

(c) Yes, Sir

Plantation Labour Strike
1312. Shri Raghonath Singh: Will 

the Minister of Commerce and Indus­
try be pleased to state whether India 
has suffered a substantial 
set; back in trade of rub-
ber on account of plantation labour 
strike in the State o f Kerala la 
October, 1958?
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The Minister of Commerce and In* 
dnstry (Sluri Lai Bahadur Shastri):
Vhe loss in production was negligible. 
No set back in trade has been report-
ed

Tamil Literature in the AJLR. 
f  Shri Vasudevan Nair:

lilt . J Shrl Na>1 *****:
5 Shri Narayanankntty Menon: 

Shrimati Parrathi Krishnan:
Will the Minister of Iitformatloa 

and Broadcasting be pleased to slate:

(a) the number of broadcasts in
Tamil and the time allotted towards 
the Tamil literature and the literary 
speeches in AIR at Madras during the 
year 19S7 and during 1B56 till Septem-
ber; and *

(b) the principles under whieh the 
topics are selected7

The Minister of Information and 
Broadcasting (Dr. B. V. Keskar): (a)
A statement is laid on the Table [See 
Appendix III, annexure No 121].

(b) Topics are selected on the basis 
■of their suitability and interest from 
the listeners’ point of view In this 
connection attention of Honourable 
Members is drawn also to the effort 
to increase the percentage of music, 
drama and features, and reduce 
talks

International Fain

1314. Shri Auroblndo Ghosal: Will 
the Minister of Commerce and Indns­
try be pleased to state:

(a) the number of International 
Fairs in which the Government of 
India participated from April, 1958 
so far;

(b) whether the Government could 
negotiate any business in favour of 
India through this participation; and

(c) if so. the volume of business 
contracted?

The Minister of Commerce and In­
dustry (Shri Lai Bahadur Shastri):
(a) 15.

(b) and (c). The Indian Government 
does not negotiate export contracts. 
The Directorate of Exhibition only 
provides facilities to Indian exporters 
and manufacturers to stimulate the 
interest of consumers and importers 
abroad in Indian products. It is, 
therefore, not possible to give any 
idea about the volume of business 
negotiated by Indian parties as a result 
of their participation in International 
Fairs.

Import Llesaass
+

i» ii / Shrl Morarka:
81 \Shri Khushwa«t Md:

Will the Minister of CanswM  and 
Industry be pleased to slate:

(a) whether it is a fact that it has 
recently been discovered that import 
licences worth more than rupees sixty 
lacs have been fraudulently issued;

lb) if so, the exact amount involved 
together with the names of the parties 
to whom such licences have beaa 
issued.

<c) the circumstances under whnek 
these licences were issued; and

(d) the action taken or proposed te 
be taken in the matter?

The Minister of Commerce and In­
dnstry (Shri Lai Bahadur Shastri):
(a) to <d). It came to the notice of 
Government that two licences had 
recently been issued to the tune of 
Rs. 44 75 lakhs—one to Messrs. Fedco 
Private Ltd., Bombay for Rs 28-78 
and the other to Mis. Wakefield Paints 
Private Ltd., Bombay for Rs 16 lakhs 
—which should not have been issued 
normally. The licences have been 
cancelled, and the circumstances 
under which they were issued are 
under investigation. Final action will 
depend upon the results of the investi-
gation.
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Scheduled Castes u<| Scheduled 
THbM

131C. Start Daljit Singh: Will the 
Minister of UMkUttattM u d  Mino­
rity Affaln be pleased to refer to the 
reply given to Unstarred Question 
No. 2797 on the 25th September, 1958 
and state:

(a) the number of posts reserved 
for the Scheduled Castes and Schedul-
ed Tribes;

(b) whether they have been filled 
up;

(c) if not. the reasons for not filling 
up the same so far; and

(d) the time by which they will be 
filled up7

The Minister of Rehabilitation and 
Minority Affairs (Shri Mehr Chand 
Khanna): (a) to (d). A statement
giving the required information is 
laid on the Table of the House. I See 
Appendix III, annexure No. 122]
Posts Reserved for Scheduled C tsm

1317. Shri Daljit Singh: Will the 
Minister of Commerce and Industry
be pleased to refer to the reply given 
to Unstarred Question No 1996 on 
the 12th September. 1958 and state:

(a) the posts reserved in the Minis-
try of Commerce and Industry m 
egch category for the Scheduled 
Castes and Scheduled Tribes;

(b) the reasons for not being fill-
ed up; and

(c) the time by which these posts 
will be filled up7

The Minister of Commerce and In- 
dustry (Shri Lai Bahadur Shastri):
(a) A statement is given below:—

S t a t e me n t

No. of posts reserved for 
Posts. Scheduled Scheduled

Castes • Tribes

Assistants 15 4
Clerks 39 13

(b) Non-availability of suitable
candidates.

(c) As soon as suitable candidates 
are available.

tan tn tas Oil
ISIS. Shri Sabbiah Ambal&m: Will 

the Minister of Commerce and Indus-
try be pleased to state:

(a) the number of distillers engag-
ed in the manufacture of Eucalyptus 
oil in the Nilgiris;

(b) whether this industry has been 
classified as Cottage Industry;

(c) if so, what arc the concessions 
given to this industry; and

(d) whether the imposition of sales 
tax of 2 per cent and the increase of 
licence fee from Rs 20 to Rs. 200 have 
caused hardship to those engaged in 
this cottagc industry?

The Minister of Commerce and In-
dustry (Shri Lai Bahadur Shastri):

to (d). Information is being 
collected and will be laid on the 
Table of the House.

Labour Strikes

1319. Shri Jadhav: Will the Minister 
of Labour and Employment be p'Jeased 
to state:

(a) whether there ha.s been any 
decrease m production m various in-
dustries in the country due to labour 
strikes in the year 1957-58 and 1958-
59 so far; and

(b) if so, extent of decrease m pro-
duction m particular industries during 
the above period?

The Deputy Minister of Labour 
(Shri Abid Ali): (a) and (b). The 
information is not available.

Public Cooperation Scheme

1320. Dr. Snshila Nayar: Will the 
Minister of Planning be pleased to 
state:

(9) what progress has the Public 
Cooperative Scheme made so far and 
the taoney spent on it in the First 
and* Second Five Year Plans so far;
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(b) the spheres in which this 
Scheme has been operated so far and 
the spheres to which it is proposed 
to be extended; and

<c) whether there are any non- 
offlcial organisations co-operating in 
this scheme?

The Deputy Minister of Planning 
(Shri S. N. Mlshra): (a) The scheme 
of Public Co-operation submitted by 
the Bharat Sevak Samaj, was approv-
ed by the Government m September, 
19581 The scheme envisages the estab-
lishment of 100 Lok Karya Kshc- 
tras in the country for mobilising 
public participation for development 
programmes It has been decided that 
a phased programme foi establishing 
Lok Karya Kshetras should be adopt-
ed, and in the first instance work m#v 
commence m 25 Kshetras, Govern-
ment assistance being limited to an 
average of Rs 5 000/- a Kshetra

A grant-in-aid of Rs 50,000/- h.i' 
so tar been sanctioned for expenditure 
on 25 Kshetras upto the end of March,
1959 A sum of Rs 4,000/- has aUo 
been ad\anted 10 the Bharat Se\ ak 
Samaj for meeting the initial ex 
ponses required for organising the 
training of Sahyogis and computing 
the preliminaries in connection v ith 
the setting up of the Kshetras

(b) The scheme has only leccnth 
been sanctioned The preliminaries m 
connection with the establishment of 
the first batch of 25 kshetras are being 
worked out It is, therefore too eailv 
to make an assessment of the work-
ing of the scheme, a copy of which 
was placed on the Table of the Lok 
Sabha on 25-9-1958 in answer to 
Unstarred Question No 2777

(O The Bharat Sevak Samaj has 
undertaken to implement the scheme 
in a co-ordinated manner without cur-
tailing m any way the usefulness and 
identity of the other participating 
voluntary oigamsations The scheme 
has been so modelled as to provide 
a common platform to all who wash to 
give their spare time and energy to 
developing people’s own effort^ in 
relation to the national plan * The

scheme has been circulated to all 
important voluntary organisations 
engaged in public co-operation activi-
ties

U.S. Trade Delegations

1321. Shri Mohammed Elias: Will 
the Minister of Commerce and Indus-
try be pleased to state.

(a) whether two trade delegations 
from U S A  are visiting this country 
at present, and

(b ; if so the names of the members 
of the delegations7

The Minister et and In-
dustry (Shri Lai Bahadur Shastri):
(<1} During Octobcr-November 1958, 
t*o US Trade Missions arrived m 
India One of them came at the 
invitation of the Government of India 
10 advisf on the steps to be taken to 
promote expoi t trade to U S A m 
handicrafts and handloom articles It 
has sitve left India The other Mis- 
.on has been sent by the U S Gov-

• inmeni in connection with the forth- 
oming American Small Industries Ex- 

1 bition in Delhi It is still in India *
•

ib) A statement showing the names 
of the members of the Missions 15 
laid on the Table [See Appendix III. 
jnnexure No 123] •

West Bengal Camps for Displaced 
Persons

1322. Shri Panigrahi: Will the Min-
ister of Rehabilitation and Minority 
Affairs be pleased to refer to the reply 
given to Starred Question No 246 on 
the 25th November, 1958 and .state

(a) whether the displaced persons 
living in the camps m West Bengal 
which were closed down have been 
settled m colonies, and

•
(b> if so, where those colonies are 

located?

Tbe Minfater of Rehabilitation and 
Minority Affairs (Shri Mefcr Chand 
Khanna): (at and (b) 2,850
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displaced persons have been resettled 
in 11 colonies as follows:—

24-Parganaa .. 7
Hooghly 2
Midnapur 1
Murohidabad . 1

The remaining persona have bee* 
dispersed t« other camps

Ptaa Ovtiay fe* 19M-M
IMS. Shri Paalfrahl: Will the Minis-

ter of PtaMfag be pleased to state:
(a) vhether the National Develop-

ment Council ha« finalised the total 
Plan avtiay for 1989-00, «ad

(b) if se, what is the eutlay’

The Daystr MmleUr el N u a la f
(Shri S. K. Mlahrn): (a) and (b). For 
the States, discussions regarding the 
Plan for 1939-60 are proceeding on 
the basis indicated by the National 
Development Council The outlay* 
for the Centre for 1939-60 are under 
examination

Handloom Industry

1324. Shri Jhulan' Sinter Will the 
Minister of Commerce and Industry 
be pleased to state 

«
(a) how far the expoit promotion 

measures have benefitted the Hand-
loom Cloth Industry, and

(b) the total quantity of such cloth 
produced and consumed in the coun-
try as also that exported during the 
last year9

«nr q fin m  

t m .  nhr . * tt sum
f^T %

( y ) * r  t€Kc #  ftsr-for Grfcfr
w rrO $  it ffcrow *Tr ftrftm 

t c  *if»r m  srww fa n ,

(w ) f p m  <r %?r-ftpr 
v r nrwr fanrr

(* )  ^  wrt *  w

(w) "mr t o  ^ wrtt

(* )  o t

xiw  nntfM  n  wr-
fwrfart % v  vnr fw r

( ^ )  'T’T W t  1»> f«r*T JffrT afff 
fT’-fm *m T x tv rn  <fr »rzfV,
* yr,

(«5) ^FT ‘*T»rrsT Xftj f«rf*F*T 
’T'TTft «T ?*T aTflTBT >TT̂ T nr^yr ^  
**TT *T?̂ r*T farT '

mrr H fsrr-vw 
(wt jw nrw w  * $ * ) { * )  *r ( t )

’ TF’ fm  f?*TRJT Tt fafasr IT
fW fipr f ^ 5fr VI TT

sr  *r£ «fr, t  ^  *•

*r Trr ^t-tt $ «rs *«t **nr
The Minister ot Commerce and In-

dustry (Shri Lai Bahadur Shastri)
(a) The exact effect of the Export 
Promotion measures cannot be as-
sessed at present

" (b )  Estimated Production of Hand-
loom Cloth in 1957 was 1679 million 
yards. About 37*5 million yards of 
handloom cloth were # exported in
1957 Precise information about the 
quantity consumed in the country 
is not available.

*  f r *  ??** fa n ft  % f* w  

«ff t o  i f t c ifro  wrr tr fr o r c

i ?*r vfvjrpT 
^  snrmffn ^  ? w  %
*t  vt f W  »Ti i
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( ? )  yrrg&y fr « r r r ir fs m -^ T

«rr t s h  ^nrrjf-fW H  t t  v « p w  

« r 3  % 3^  it w r  ^vf\ ft?t 
a im  $«ft % fiw  *mT ifir ¥ w
f m  <rfw*r ?t * > tt f i r  T O  

«mrr i «re « 1w fT  <̂ r trmrifan
^sit (v t r  grrrr) Sr «rnr to t  
?*rfsw t  v  % sro  v t f  w<** v fy y rfi 
jflft wrwr *rnrr i

( 3 ) *r« f « w  *rr *rf*r>rH s*r 

■3rr vrv ftv  ^ w w ,  f r o  aw? yr 
*fr*r» m  n * * t  w t  M * p * t  « f t r  ? r r^ r  ifr 

• r fO T  *  * f t . ^ frtrt, T f l fw r fw t  t f t ?  3 fo r;  

fpm \ ¥T #arrfw w  ir f«w
mrr 1 tto frir? w r tr  *t fcsm r ?Cv ”
^  H  in? ^ t # r  f t  f  f c  
*t tr^T f e n  ^ i f f  jw  % «frf 

?*r u f t m  It *ror sr^m tvtsfflw rw  
?rr^ f m T  *»> h-dt 1 « r ^ 7 
» c 'l e IT 3t?H fRTS <T Wisr ?rf*<TTH 
-FT TT f?P7T tftr ■?5T ap»?rr f  f f

’crfffiTPT w t  m  i vrrM t  jfr* 
farsrR *w^pr ^nrWir ( jp r i fw *  m  
w *  wfTur) % Tfrfzr^rc «t*to *nr»r 

f s ^  «r *rr«r *nrnr *rir «r 1

< ‘ ) t * w r  % nf®£*
!sfr w >  nfhrfr fWisr «rwr, vft xf\r
sfnrfr fftarct f in ’d  ^rrnr^r 
*Mft triTo r̂ firsr vr ’qrfaqrH 
T*r -3TT ^ rrf, m *?i »c y c *  <m'r t t  
=sre% % ?r ^rr-^mfto srV
'ETrfbTT % n̂ TT 1 *rf»T7H % =̂TT
«ft !pt>t Trnfa *fr *pfrt 
H * *  *• M w *  ^  V p t JT JTf̂ T 
Hr*Tt «TT ijr^T »tPt ^  % f  ̂ f
<ft I ??T %  H W  v r f  * T W  <T f<T ^rd  5ffT  

sro w r *hjt v Rptpt  p̂t

‘f̂ TT smr^' % «rt Jf^t «tt i
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( ’ f) f^ sft WTRtift r̂fsTPTPT 
^ ft  v t im?r *R5PR aft ^ r r J  wm- 
^  *r ^ft & #  ?»r w i t  t ;

( 0  srw  tfte *rpf

( ’ > TT^qTr
f̂t gs , ?5Tvf ftp grcrvmr wnr Prt % 

f;nri»T arw, %ftr

( ? )  *rt*nr *r«r^fr fwiw t^rnfT
VT STKTfTT VTRT I

(^ 1  W W  5T̂V W T  I

National P t w l o y i  CMb i II
i m .  Shri B aa K tW m : V ill the 

Minister of Planning bo ploasod to 
ref«r to the reply ginm  to Starred
Question No. 229 on the Silk Novem-
ber, 1958 and state the etapa token ae 
far to implement the decisions take* 
at the meeting of the National Deve-
lopment Council held in November, 
1998?

The Deputy Minister of Planning
(Shri S. N. Mishra): The following 
steps have been taken towards the 
implementation i t  tha decisions taken 
at the Eleventh meeting of the 
National Development Council held on 
November 8 and 9, 1988: »

( 1 ; The Annual Plan for tha States 
for 1939-80 is being prepared on the 
lines approved by the National Deve-
lopment Council and discussions witk 
States are in progress

(2) Working Groups on different 
aspects of the Third Five Year Plaa 
arc being set up at the Centre and i» 
the States.

(3) A Working Group is engaged in 
preparing a scheme for State trading 
m foodgrains

(4) A  Working Group is engaged in 
examining various questions bearing 
on the implementation of the National 
Development ^Councils resolution on 
Co-operative Policy. The Plan tor
1959-60 is to be drawn up in accord-
ance with this policy.
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(5) Tbe question of economies in 
construction costs is under examina-
tion and the Planning Commission 
hopes shortly to address Central Mi-
nistries and State Governments on 
the subject.

Housing for Industrial Workers

1321. Shri Daljtt Singh: Will the 
Minister of Labour aad Employment
be pleased to state:

(a) whether the Punjab Govern-
ment conducted any special survey to 
find out the magnitude of the housing 
problem for the Industrial Workers m 
the State; and

(b) the number of houses built in 
Punjab for housing Industrial Wor-
kers so far?

Hie Deputy Minister of Labour 
(Shri Abid All): (a; Not yet, the 
matter is receiving their attention.

tb) 1890 tenements have been built 
upto the 31st August. 1958 under the 
Subsidised Industrial Housing Scheme

Exports to Foreign Countries
1328. Shri Kodlyan: Will the Minis-

ter of Commerce and Industry be
pleased to state:

V») the itcps, if any, taken by Gov-
ernment to improve the quality of 
Indian goods exported to foreign 
countries: and

(b) the results so far achieved in 
this connection?

The Minister of Commerce and In-
dustry (Shri Lai Bahadur Shastri):
(a) A statement is laid on the Table 
[See Appendix III, annexure No. 124 ]

(b) We have succeeded to some ex-
tent in winning the confidence of im-
porters abroad in the quality of our 
products *

Confectionery Industry

1329. Shri Jadhav: Will the Minister 
of Commerce and bA H ttr be pleaaed
to refer to the reply given to Unatar-

red Question No. 2932 on tbe 27th 
September, 1957 and state: t

(a) how much sugar is used by the 
various sugar factories for the manu-
facture of confectionery, with • break 
up for each factory;

(hi whether the quantity o f confec-
tionery that is manufactured, is con-
sumed in India; and

(c) if not, what quantity is being 
exported and to which countries?

The Minister of Commerce and In-
dustry (Shri Lai Rah«li|r Shastri):
(a) The following is the production of 
confectionery in the sugar factories 
having their own confectionery plants.

1957
3578 tons

1958( jan-Sept) 
2133 tons

Estimated consumption of sugar is 
2/3rd of the production of confec-
tionery

It is not possible to collect statistics 
of individual factories

\b> IV \s yftostty consumed u* the 
country

(c) The quantity of confectionery 
exported during 1957 and 1958 
(January-September) is given below:

CouMrui
I . K. , Aden, 
Hahrcin, 0 > Ion,
Singapore. 
Hongkong. Muscat, 
Kenya, Uganda, 
Iran, Seychelles, 
Burma, and 
Zanzibar.

Rolling Mills

1330. Shri Daljtt Singh: Will the 
Minister of Commerce and Industry
be pleased to state:

(a), the number of rolling mills in 
Punjab at present; and

(b)( the total yearly off-take ot non- 
ferrous metals by these rollinf mills?

Year Quart tin
195" i2’ 9 < wts.

(64 tons)
1958 1035 Cwts.

(Jan.-Sept) (52 tons)
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H e  Minister at Gm im im  u t  in* 
dustry (Shri Lai Bahadur Shastri):

'(a )  The number of rolling mills in 
Punjab engaged in the rolling of non- 
ferrous metals is 57.

(b) No precise figures of the yearly 
off-take by these rolling mills are 
available as they would vary depend-
ing on availability.

Companies of Punjab

1331. Shri Dal jit Singh: Will the 
Minister of Commerce and Industry
be pleaaed to state:

(a) the names of Companies in Pun-
jab State against which the com- 
'ptanxAB toLivng to
far for defaults of various provisions 
of the Companies Act; and %

(b) the action taken in this regard?

The Minister of Commerce and In-
dustry (Shri Lai Bahadur Shastri):
(a) and (b). A statement containing 
the information is laid on the Table 
of the House. [See Appendix III, an- 
nexurc No. 125].

Trespassing by Pakistanis

13S2. Shri P. C. Borooah: Will the 
Prime Minister be pleased to state:

(a) whether it is a fact that a party 
consisting of some Pakistani nationals 
and four armed Pakistani nationals is 
propagating in some border villages 
of India and Pakistan that these vil-
lages have no link with India; and

(b) if so. what action has been taken 
by the Government?

Tbe Prime Minister and Minister of 
External Affairs (Shri Jawaharlal
Nehru): (a) On the 7th and 11th 
November, 1958, four Pakistani Mili-
tary personnel, accompanied by two 
Pakistani nationals are reported to 
have trespassed into Indian territory 
at village Sakati, P. S. Kotwali, dis-
trict Jalpalguri, and threatened Indian 
villagers that the village wouM be 
annexed to Pakistan.

(b) The District Magistrate, Jal- 
paiguri, took up this matter with his 
counterpart on the other side ot the 
bofder The Government of West 
Bengal have also lodged a protest 
with the Government of East Pakistan 
against such incursions into our ter-
ritory and asked them to apprehend 
and punish the trespassers. If any 
sucfh intruders are caught in Indian 
territory they will be punished ac-
cording to the law.

yJew Industrial Units in Gujrat

1333. Shri P. B. Patel: Will the 
Minister of Commerce and Industry
be pleased to state:

(a) the names of the new Industrial 
units established in Gujrat during the 
last five years and the extent of pro-
gress made so far; and

(b) the total amount sanctioned 
therefor and the amount actually 
spent?

The Minister of Commerce and In-
dustry (Shri Lai Bahadur Shastri):
(a) and (b). Such detailed informa-
tion >s not available. But if the 
Hon’ble Member ̂ is interested in any 
particular year's progress or progress 
of any unit or units, Government will 
be glad to furnish the details.

Cotton Co-operative Societies

1334. Shri P. R. Patel: Will the 
Minister of Commerce and Indnstry
be pleased to state:

(a) the names of cotton co-operative 
societies or other co-operative societies 
to whom licences to export cotton 
were given since 1951 to this date:

(I3) how many of these societies ex-
ported cotton in terms of the licences
given;

(c) how far cotton growers were 
benefited thereby; and

(d) how many of these societies 
misused licences and sold licences by 
buying and selling entries of cotton?
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13w Minister of G w M tw  and In- 
doatrr <SMi Lai Bahadur ShaaW):
(a) Mo export licences were issued 
prior to 1964 to co-operative societies. 
A  list o f co-operative societies which 
were granted export licences for raw 
eotton during 1954-55 season to 
1857*98 season is laid on the Table 
[See Appendix III, annexure 126].

(b) The number of societies which 
exported cotton is as follows:

Season No
1954-55 1
1955-56 14
1956-57 15
1957-58 40

(c) Precise information is not avail-
able.

(d) Only one society had come to 
Government’s adverse notice.

Import of Cotton from U.S.A.
i m  /S h r i  Ram Krishan:

\  Shri Raghanath Singh:
Will the Minister of Commerce and

Industry be pleased to state*
(a) whether it is a fart that the 

Government of India have decided 
to import cotton from the US.A 
under the PL 480 programme, and

(b) if so, the nature and quantitv 
of the cotton to be imported9

The Minister of Commerce and In-
dustry (Shri Lai Bahadur Shastri):
(a) and (b). Yes, Sir The Govern-
ment of U S A  have recently issued 
a Purchase Authorisation allocating 
a quantity of 77,500 American bales 
(equivalent to about 93,000 Indian 
bales) of Upland cotton stapling 
1-1/16” and above for import by 
India under the P L  480 programme

Development of Hilly Areas
1336. Shri Daljit Singh: Will the 

Minister of Planning be pleased to 
state:

(a) whether any schemes for the
development of hilly areas of the 
country have been drawn up and im-
plemented; and '

(b) if so, the details of the develop-
ment schemes?

The Deputy «f Planning
(Shri S. N. t t k n ) : (a) Yes, Sir.

1

(b) Statements are placed on the 
Table of the House giving the required 
information for hilly areas in Uttar 
Pradesh, Punjab and Himachal Pra­
desh. [See Appendix III; annexure 
No 1271.

Indo-Pak Talks on Co-operative PaniM

1SS7. Shri Ram Krishan: Will the 
Prime Minister be pleased to state:

(a) details ot items discussed at the 
conference ot officials of India and 
Pakistan held at Jullundur on the 
28th November, 1958 m regard to Co-
operative Funds;
#

(b) items on which settlement was 
reached, and

(c) the items which could not be 
discussed9

The Prime Minister and Minister of 
External Affair* (Shri Jawaharlal 
Nehra): (a) to (c) The Government 
has not received any report about the 
items discussed and decisions taken at 
the Conference, which is being called 
for from the State Government

“Indian Listener”

i , ,_  / Shri H. N. Mukerjee:
^ Shri Muhammed Elias:

Will the Minister of Information 
and Broadcasting be pleased to state*

(a) the figures of circulation and of 
profit or loss during 1956-57 and
1957-58, of “Indian Listener" and 
other programme journals in different 
languages published by All India 
Radio; and

(b) the amount spent during 1956-57 
and 1957-58 for printing the said 
journals m the Government of India 
Presses or elsewhere?

The Minister of Information and 
Broadcasting (Dr. Keakar): (a) and
(b) .A statement giving the requisite
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information for 1999*57 is plietd cm 
the Tabls of the House [See Appen-
dix III; mmexure No 128} Informa-
tion regarding 1957-58 is not yet 
available

Accidents la Stone Quarries

|M1 f  Shri Muhemmed Ellas:
**” ■ \ Shri I .  B. Vlttal Rao.

Will the Minister of Labour and 
Employment be pleased to state

(a) the number of accidents that 
took place m the stone quarries in-
dustry during the year 1957 and 1958 
so far,

(b) the number of persons killed m 
those accidents, and

•
lc) the step* taken by Government 

after receiving the reports ot these 
accidents’

Tbe Deputy Minister of Labour 
(Shri Abid All)* (a) 11 in 1957 and 
16 so far in 1958

(b) 4 in 1957 and 3 so fai in 1958

<c) Action required to be taken in 
connection with accidents varies with 
the nature of each case Fatal acci-
dents are invariably inquired into by 
the Mine? Inspectorate In respect of 
one of the fatal accidents criminal 
proceedings were instituted against 
the persons responsible for it and m 
the other cases other appropriate ac-
tion was taken

Pilot Scheme for Educated 
Unemployed

1349. Shri Manlyangadan. Will the 
Minuter of Commerce and Indnstry be 
pleased to state

(a) how many persons from Kerala 
State have undergone training under 
the Pilot Scheme for educated un-
employed;

(b) how many of the trainees have 
completed m-plant-traming and how 
many still continue in-plant-training,

(c) what u the period of in-plant- 
training,

(d) what allowance* and other 
amenities are granted to the trainees 
during the training period,

(e) how many of the trainees have 
been employed and the places where 
they are employed, and

(f) when the remaining trainees 
will be given employment*

Tbe Minister of Commerce and In­
dustry (Shri Lai Bahadur Shastri):
(a) to (f) A  statement «  given below-

St a t s mb w t

(a) 375 persons from Kerala have 
undergone training for a period of 
nine months of whom 194 passed m 
the trade test in the first batch

(b) None has so far completed the 
in plant-training 158 trainees of the 
first batch are now undergoing m- 
plant-traming

(c) The m-pldnt-trainmg is nor-
mally 4 to 6 months, but it can some-
times be longer than 6 months de-
pending on the skill and ability of 
the trainees and on the trade

(d) During t!fe preliminary train-
ing in Kerala State, the trainees are 
paid a stipend of Rs 45 pm  In ad-
dition they are provided with Jree 
uniform medical aid and facilities for 
sports During the m-plant-traming 
m Madras City and m the Govern-
ment of India workshops at Kerala, 
i stipend of Rs 60 and Rs 45 p m 
n»spectivel> ic being paid to the 
trainees

(e) None of the trainees are actually 
cmplojed yet as they are still under-
going the m-plant-training

<f) The question of giving employ-
ment to the trainees will be consider-
ed after their satisfactory completion 
or in-plant-traimng
Rehabilitation of Displaced Persons ia 

Ghattl Village

1341. Shri > Onkar Lai: Will the
Minister of Rehabilitation and Mino-
rity Affairs be pleased to refer to the
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reply given to Unstarred Question No. U hr*.
1235 on the 13th March, 10S8 and
staU: PAPERS LAID ON THE TABLS ‘

(a) how many more displaced fami-
lies from East Pakistan have since 
been settled in *Ghatti’ colony of Kotah 
district; and

(b) how much amount has been 
sanctioned for this purpose?

The Minister of Rehabilitation and 
Minority Affairs (Shri Mehr Chand 
Khanna): (a) 165 families. The total 
number of displaced families in the 
Ghatti colony at present is 213.

(b) A sum of Rs. 35 21 lakh has 
been sanctioned for the implementa-
tion of rehabilitation schemes at vil-
lages Gordhanpur. Parania, and 
Ghatti.

Smuggling on Rajasthan-Pakistan 
Border

134*. Shri K am i Singhji: Will the 
Prime Minister be pleased to state 
the number of smuggling and cattle 
lifting cases detected year-wise during 
the past three years ending June 1958 
on the Rajasthan-Pakistan Border?

«
The Prime Minister and Minister of 

External Affairs (Shri Jawaharlal 
Nehra): Information about cattle lift-
ed by Pakistanis on the Rajasthan 
border is as follows:

From 1.7.55 to 30.6.56 ..............434
From 1.7.56 to 30.6.57 ............  667
From 1.7.57 to 30.6.58 ........... 1087

The available information regard-
ing smuggling cases is given below:

1958 ...................  54,
1957 ................................. 304
1958 (upto October, 1958) .. 316

A n n u a l  Re po r t  or Hi n d u s t a n  A n t i -
b io t i c s  (P r iv a t e ) L i d .

The Minister of Industry (Shri 
Manubhai Shah): I beg to lay on the
Table, under sub-section (1) of Sec-
tion 639 of the Companies Act, 10M, 
a copy of the Annual Report of the 
Hindustan Antibiotics (Private) 
Limited for the year 1957-58 along 
with the Audited Accounts. [Placed 
in Library. See No. LT-1112/58].

Trade  A g r e e me n t

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra):
I beg to lay on the Table a copy of 
each of the following papers:—

(1) Trade Agreement between 
the Government of India and 
the Government of the Union 
of Soviet Socialist Republics 
dated the 16th November, 
1958. [Placed in Library, See 
No. LT.l 113/58].

(2) The Protocol to the Trade 
Agreement between the Gov-
ernment of Polish People's 
Republic and the Government 
of India dated the 3rd April, 
1956, signed at Warsaw on 
the 15th November, 1958. 
[Placed >n Library. See No. 
LT-1114/581.'

f3) Supplementary Trade Agree-
ment between the Govern-
ment of India and the Govern-
ment of the German Demo-
cratic Republic signed at 
Berlin on the 3rd November, 
1958. [Placed in Library, 
See No. LT-111S/M.]
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STATEMENT CORRECTING REPLY 
TO STARRED QN. NO. 497

The Minister of Commerce and In* 
iM*Tr (Shri Lai Bahadur Shastri):
In reply to a Supplementary Ques-
tion raised on Starred Question No. 
497 answered in this House on the 
Ird December, 1958, I stated that “we 
are keen that the production of coffee 
should increase and it has increased to 
about double its quantity as compared 
to the last year.” What I had in mind 
was that the production has almost 
‘doubled in quantity during the last few 
yearn. ^Tt*aOsion 'nas in latt nearYy 
doubled if we compare the figures of
1957-58 with those of the year 1954-55.

Shri Tangamani (Madurai): I would 
like to know from the hon Minister 
-what is the actual production for the 
year 1957*58 and what is the esti-
mated production for the current yeai
1958-59.

Tlie Minister of Commerce (Shri 
K u u o{o): That is a specific question. 
It cannot arise out of this statement.

Shri Tangamani: You, Sir, were
pleased to direct that whenever some 
corrections are made and when ad-
vanced copies are distributed to us, 
il question are put by us, you will 
allow them. What I would like to 
know is-----

Mr. Speaker: Whenever a mistake 
•a made in the matter of answering 
•questions and it is* sought to be cor-
rected later, 1 have been allowing 
Supplementary Questions arising out 
■ot  the correction. That is one of the 
rules. I think it is in the Directions.

Shri Lai Bahadur Shastri: I do not 
know that. But I can give the figure 
<tf production. It is about 43,500*

12.** ta*.

POINT OF INFORMATION

gprl Bangs (Tenali): With refer*
enc* to the trade agreements copies 
of vrhich were laid on the Table by 
the hon. Minister a few minutes ago, 
may’ I know why there has been se 
tnugh delay in placing on the Thble 
of the House the copy of the agree-
ment that was reached between our 
Government and these countries?

Tpe Deputy Minister of Commerce 
and Industry (Shri Satish Chandra):
Thi agreements were signed not very 

Tft*. 'iates. v a  i w m .. Ttaeg 
were signed during the month of Nov* 
ember—I mean the agreements with 
the USSR, GDR and Poland.

SJiri Ranga: The House met on the 
17tb November.

Shri Satish ChanBra: The agree-
merit with U.S.S.R. was signed on the 
16th November. All these agree-
ments were brought here by the De-
legation. They were circulated to the 
Cabinet The Cabinet considered 
thefn, they were passed on to other 
Ministries and thjn they are being 
placed on the Table of the House.

Shri Ferose Gandhi (Rai Bareli): 
The Cabinet considered the agrerf- 
mefit after it was signed!

Shri Ranga: The Cabinet was not
acting-----

Shri Satish Chandra: The Cabinet 
has to be informed about the new
agreements.

Shri Ranga: Keep it in mind next
yeaf-

I t .#5 hn.
REPRESENTATION OF THE PEO-
PLE (AMENDMENT) BILL—Contd.

jnfr. Speaker: The House will now 
resume further consideration ot Ihe- 
foliewing motion moved by Shri R. M. 
Haj&mavis on . the 10th December. 
195A namely,

383<Ai) LSD -4.
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*That the Bill furt Ifer to amend 

the Representation of the People 
Act, 1950, and the Representation 
of the People Act, 1851, be taken 
into consideration".

and the amendments moved thereto.

Out of five htmrs allotted' TorThe 
Bill, 3 hours and 34 minutes Bave 
been taken, and 1 hour and 26 minutes 
remain.

Shri Hem Raj may continue his 
speech.

vm  f c  (xrfsvfe) 
finr ^t fa  farcr
%  *T|T *rppffr w=zft ^ fW rc
w ?  fa f  faRT* H i >nr»r JJ?T «TT fT

*r^ fW * n rr$

T̂TfTT qT T<fay 
% fag jpr ^17 *Trf?£ | 

^  tft ̂ et *tpt *rote «PT?rr g *ftr ^T r̂i
1  fit*  % \ prrt f c i -
w p t  n»t wt | are *nrrr ^

* f t  $ ifa  &  *  jw  %
wt srn> ft  tfiyr v iz

vrn n  «n, srn# $ i ^  $  
w rr?p [^ * n % a rT ^ ^ ^ ^ ?r  

WT ^  jt grrtfhr tft wt r| ^ 1 

*tft ^  arsTRT «rr w tr t r  % mu w*t 
Ŵ ITW q^Spf f r  fft g*r *  aft 

Ampler ?T%W |IT, Ĉ RIPT Vt fiPTT 
TK tr%̂ 5PT 3ft Pr t̂^T ?nfa*T
f ?  «rtr ^  v t finrr qrr aft 3*r # *nrft 
W t i  fareft. g»r v t  wth i f  T$tt ft ; 
w *  #  «rcr i&z Pnn i ^  %
W p R W I ?  5?m  fa *  HT T| f  1 

s ta  |  ft? aft q p rr firw «n uto *F3pr 
^  fiRTTT ^rqr ^tsrrfjnrtnH *f*nrt 
5R< *nf, 3W tit w  if <j[Tr WX ftqt TOT t

*wr 1 1 r e  % «wr*r qfrwsr vfiptR 
5**roT t^ravf % 3**?* unft a v

% ^ g  yt m  mtfiw « i^tP iw  
%f?w ?jf'% eTTT^ftm n^anr,q{tt» 

?r*m v[ ^  =#sr 1 1  

m  ^sr % «fr, . • •

Mr. Speaker: Shri Hem Raj w ill
please resume his seat. 1 shall allow 
him to continue afterwards. 1 under-
stand from the hon. Deputy-Speaker 
that Shn Hajarnavis suggested yester* 
&ay that he was willing to have **»<■ 
Bill referred to the Select Committee. 
Later on, on further consideration, the 
hon. Law Minister thought that there 
is only one case with respect to which 
there may be some controversy or 
which may require some further consi-
deration He now feels that if the House 
wants it. a Select Committee may be 
appointed with a direction to report on 
Monday. Today is Thursday. So, we 
have got sufficient time up to Monday. 
This Bill must be passed m this ses-
sion A formal motion for referring 
the Bill to a Select Committee may 
be made. Shri Hem Raj may also be 
in the Select Committee so that what-
ever he may wish to say now may be 
said in the Committee.

Shri Goray (Poona): Is that quite 
certain now? Is the Bill going to be 
referred to a Select Committee? Is it 
pressed?

Mr. Speaker: It is settled.

Shri Goray: Otherwise, we wouldt 
like to speak.

Mr. Speaker: The Minister will
move for reference of the Bill to •  
Select Committee. He will gather tb t 
names and move the motion.
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8hri Hem KtJ: Will it look into all 
-•.the suggestions that the Members have 

made? Or, will it confine itself only 
to fhose provisions which have been 
incorporated in the Bill?

Mr. Speaker: The scope is naturally 
restricted to "the amendments of the 
main Act which are incorporated in 
the present Bill I am only suggesting 
to the hon. Minister that in order to 
avoid further time being spent on 
this, he may include Shri Hem Raj 
In the Committee so that the hon. 
Member may make his further points 
at the Committee.

Shri Hem Raj: Pandit Thakur Das 
Bhargava suggested that all the points 
made by the Members and those 
points which they want to make maj> 
all be taken up by the Select Com-
mittee Otherwise, it will not be chari-
table.

Dr SamantsJnhar (Bhubaneswar): 
In the Select Committee, Members 
representing all the States and also 
Members representing each party 
should be included Otherwise, there 
will be difficulty

The Minister of Law (Shri A. K. 
Sen): Pandit Thakur Das Bhargava's 
amendment is No 23. But that amend-
ment enlarges the scope very much. 
If we take amendment No 27 of Shri 
Vajpayee and Shri Assar, that will be 
acceptable The names we shall supply 
and instead of “by the first day of the 
next session” , we may have "by Mon-
day next” . So, it will read tfRfe this:

"That the Bill toe referred to a 
Sclect Committee consisting of 
(names of members to be men-
tioned at the time of making the 
motion) with instructions to report 
by Monday next."
Pandit Thakur Das Bhargava (His- 

sar): We want to know the names.
According to the rules, without .the 
names, no motion can be moved.

•

Sluri A. K. Sea: We will have, to 
consult the leaders of the Opposition

and other Members before we can 
give the names.

Mr. Speaker: Let him do so in
15 minutes

Pandit Thakur Das Bhargava: In
regard to this question, I have also put 
in an amendment which has been 
moved My amendment was to this 
effect that along with this Bill, if 
there are any other suggestions or 
. mendments which hon. Members 
want to move, not only to the actual 
provisions of this Bill, but to the main 
AcU> of 1950 and 1951 and allied mat-
ters, they also should be allowed.

This, is not the first occasion when 
we are acting a Bill like this. This 
is the fourth occasion and on all pre-
vious occasions, the Bills have been 
rt-fc rrtd to a Select Committee. Pre-
viously also, you will remember that 
you were p’ ased to allow such 
amendments When we enacted tbe 
Criminal Procedure Code (Amend-
ment) Bill, the Select Committee was 
empowered to consider all amendk* 
ments, and not merely amendments to 
clauses contained in the Bill. So Car 
as the Representa'uon of the People 
Act is concerned, you are already 
aware that there are many persons 
here who have gone through the elec-
tions last time and they have got very 
good suggestions to make. So, I beg 
of you kindly to allow Members to 
make such suggestions as they like 
before the Sclect Committee, so that 
the Select Committee may be able to 
go through not only this Bill, but all 
those suggestions. This is not thfe 
only point. There are many other 
questions also which have arisen and 
all the parties are interested in a Bill 
of this nature. So, in the interest of 
free and independent elections, it will 
be very good if the Select Committee 
is empowered to go through all those 
suggestions and make a report to this 
House This is one of the main points 
in my amendment for reference to 
Select Committee I hope the hon. 
Law Minister will be pleased to con-
sider it favourably, because the gene-
ral concern in the House was to this
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[Pandit Thakur Das Bhargava] 
effect. Even now many of the amend-
ments refer to matters which are not 
contained in this Bill. So, it will be 
but fair if you allow the Select Com-
mittee to consider all kinds of sug-
gestions.

Shri Tyagi (Dehra Dun): In that
case, it will not be possible for the 
Select Committee to submit their 
report on Monday next.

Pandit Thakur Das Bhargava: Why 
not?

Shri Tyagi: Because it will be too 
big.

Shri A. K. Sen: I am afraid I can-
not acccpt the amendment tabled by 
Pandit Thakur Das Bhargava for the 
reasons I explained just a few 
moments ago. So far as the substan-
tive law relating to the Representa-
tion of the People Act is concerned, 
first of all the suggestions for amend-
ment are initiated by the Chief Elec-
tion Commissioner. It is a matter of 
common knowledge that the Chief 
Election Commissioner holds confer-
ences with representatives of the vari-
ous parties from time to time, and as 
and when he thinks that certain radi-
cal amendments are necessary, he 
fends his recommendations to the Gov-
ernment. On those recommendations, 
Government propose amendments to 
ttte Representation of the People Act. 
Certainly it will be very unfair to 
fhe Chief Election Commissioner if 
some Select CommMfee were to ini-
tiate suggestions without consulting 
Chief Election Commissioner. The 
present amending Bill is based on the 
lines indicated by the Chief Election 
Commissioner himself which were con-
sidered by Government and then 
brought before Parliament. So, I 
propose that we should confine our-
selves to the scope of the amending 
Bill.

Pandit Thakur Das Bhargava: May
1 humbly ask the hon. Law Minister 
to consider it from another stand-
point? It is not unfair to the Election

Commissioner. It is unfair to Mem-
ber* of this House if their experience 
is not taken advantage of and they 
are not allowed to move amendments. 
There are already two or three Private 
Members’ Bills before this House 
which have been introduced in regard 
to the Representation ot the People 
Act, one by Shri Ram Krishan ana 
another by Shri Tangamani

Mr. Speaker: The hon. Minister is 
not accepting it. There seems to be 
some reason in this also. Almost every 
week or once in two weeks, hon. Mem-
bers are bringing Private Members' 
Bills. If they have got suggestions, 
tfiey can send them, so that alf 
shades of opinion may be consulted. 
Sq  far as elections are concerned, it 
is a very hotly contested matter and 
any provision brought before the 
Select Committee may not be accept-
ed by all the parties. At any rate, 
they might like to have time. Nothing 
prevents any Member from making 
suggestions to the Chief Election 
Commissioner. We are trying to 
modify this Act from time to time, 
whenever necessity arises.

Shri A. K. Sen: I think I infor-
ed the House sometime back that all 
suggestions for amending the Repre-
sentation of the People Act tnay bo 
forwarded either to us or to the Chief 
Election Commissioner. I have had 
discussions with the Chief Election 
Commissioner himself. He holds a 
conference of the representatives of 
the different parties, discusses this 
matter and if certain changes are pro-
posed to be made in the conference, 
thfey formally approach us. So, I do 
not think we should deviate from that 
principle which we have been follow-
ing.

bandit Thakur Das Bhargava:
There are two Private Members’ 
Bills by Shri Ram Krishan and Mr. 
Tflngamani.

Mr. Speaker: The hon. Minister Is 
ndt agreeable; if the hon. Member
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wants I will put bis amendment to the 

" toU of the House.

Pandit Thakur Das Bhargava: It is
not the hon. Law Minister's view alone 
that should be considered. The sense 
of the House must be taken.

Mr. Speaker: I will put his amend-
ment to the vote of the House. The 
hon. Minister may make a motion giv-
ing the names at 12.45 and I will treat 
Pandit Thakur Das Bhargava’s amend-
ment as an amendment to that motion. 
Let the House accept it or not accept 
it. Of course, all ancillary and conse-
quential amendments which arise out 
of the amending Bill, those that are 
intimately connected and flow out of 
it, will certainly be looked into by th6 
Select Committee. All those things 
will be considered, but absolutely new 
things which are not contemplated in 
the Bill alone would not be consider-
ed. It seems reasonable that the Chief 
Election Commissioner who is in 
chargc of it and who has had experi-
ence on similar matters all over should 
sit in conference with the representa-
tives of the various parties from time 
to time and gather all the suggestions 
for consideration. I will treat Pandit 
Thakur Das Bhargava’s amendment as 
an amendment to the motion to be 
made by the hon. Minister.

Pandit Thakur Das Bhargava: At
least one thing may be accepted. Hie 
two Private Members’ Bills which are 
already introduced on the same sub-
ject should at least be tagged on with 
this Bill.

•

Shri A. K. Son: The suggestions 
contained in one of the Private Mem-
bers’ Bills have already been incor-
porated in the present amending Bill.

Mr. Speaker: Private Members will 
also introduce Bills; otherwise, there 
would not be work for private Mem-
bers at all. I will adjourn this how 
and take up the next item.

4450

12-19 hn.
SALARIES AND ALLOWANCES OT 

MEMBERS OF PARLIAMENT 
(AMENDMENT) BILL

The Minister of Parliamentary 
Affairs (Shri Satya Narayan Slnha):

I beg to move:

“That the Bill further to amend 
the Salaries and Allowances at 
Members of Parliament Act, 1954, 
be taken into consideration.”

This is a very simple small amending 
Bill. It seeks to remove certain ditt- 
culties which have been experienced 
m the operation of this Act and to 
clarify certain matters relating to that 
Act. It also provides for the issue at 
a free non-transferable first class rail 
pass to Ministers and Officers of Par-
liament, other than the Chairman of 
the Rajya Sabha, which will entitle 
them to travel at any time by any 
railway in India in the same way as 
hon Members are entitled.

1 will first deal* with the nature of 
the formal amendments.

Clause 2(b) of the Bill seeks J o  
clanfy the meaning of the expression 
"end of the session” occurring in sec-
tion (2), clause (d), sub-clause (i) of 
the principal Act. This expression fa 
amended to provide that the period 
of residence on duty of a Member far 
purposes of drawing the daily allow-
ance will be reckoned with reference 
to the date on which a House of Par-
liament is adjourned sine die or for a 
period exceeding 7 days. This amend-
ment has been considered necessary 
because the expression “end of the 
session” in the Act was liable to be 
construed as prorogation of a House. 
As Members are entitled to dzaw 
daily allowance for three days of re­
sidence immediately succeeding the 
end of a session, it was desirable t »  
specify that this period was to be 
reckoned with effect from the date at 
adjournment of a House sine die or
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I)of a period exceeding seven days and 
not with effect from the prorogation 
at a House because prorogation fre-
quently takes place some days after 
fhe effective end of the session We 
are following this practice even now 
and so that there may not be any 
ambiguity in future we want to clari-
fy this term

In the same way and with the same 
intent clause 6 of the Bill amends the 
expression “termination of one ses-
sion” occurring in section (7) of the 
Act to 4>adjoumment of a House”

As the House is aware, the princi-
pal Act provides for payment to Mem-
bers of a standard daily allowance of 
Rs. 21 per day during any period of 
residence on duty But as during the 
course of such period of residence on 
duty, for example, m connection with 
the work of parliamentary commit-
tees, a Member may be treated as a 
guest by the Central or a State Gov-
ernment or a local authority, it was 
felt that under such circumstances it 
was not proper for a Member to draw 
the full daily allov&nco There is, 
however, no provision m the Act for 
reducing it The Joint Committee of 
th% two Houses, constituted under the 
Act, accordingly recommended that 
the Committee should be empowered 
to make rules to curtail the daily 
allowance which should be drawn 
when a Member is provided free board 
and lodging, partially or wholly, by a 
Government or a local authority 
Glauses 3 and 7 of the Bill make this 
provision In fact, the Joint Com-
mittee framed certain rules, but it was 
thought it will not be legal unless the 
Act 19 amended So legal chape is 
given to that

Likewise, when Members go on 
tours abroad on parliamentary duties, 
it has been held that travelling and 
daily alloy” *’ "o'? for such tours should 
be detcrm n^d by rules made under 
file Act governing the salaries and 
allowances of Members of Parliament

Hitherto, they have been regulated in * 
each case in consultation with the 
Ministry of Finance There has been 
an audit objection to this procedure 
on the ground that as there is an 
Act to govern the salaries and allow-
ances of Members, their travelling and 
daily allowances during tours abroad 
should also be regulated under the 
Act Hence, clauses 4 and 7 of the 
Bill provide that such travelling and 
daily allowances may be prescribed by 
rules made by the Joint Committee 
under section (9) of the Act Clause 
4 also provides for the regulation by 
rules of the amount of travelling 
allowance payable when a journey is 
performed by a vespul other than a 
regular steamer service There is no 
provision in the Act for payment of 
travelling allowance in such cases and 
difficulties have actually been experi-
enced in determining the allowance 
a dm: sible in such circumstances It 
is proposed, therefore, that the Joint 
Committee be empowered to make 
rules to regulate the drawal of travel-
ling allowance m such cases

Curtain other lacuna in the Act 
were discovered in regaid to the pay-
ment of rail fares in cash to Members 
who have had to perform their first 
journevs to Delhi to take their seat 
m Parliament before receiving and 
their return journevs after surrender-
ing their rail passes Such cases 
occurred, for example, when some 
Members elected to Rajya Sabha in 
1956 performed their first journeys to 
attend the session of the House before 
receiving their parses Such cases 
maj occur again d f course, no such 
case like this has occurred with re-
gard to this House But it is quite 
likely that such things might happen 
here also In the same way. Mem-
bers may have to travel back to their 
usual places of residence from Delhi 
after surrendering their passes on re-
tirement or dissolution or termination 
of their membership for whatever 
reason It is necessary that provision 
should be made m such cases for the 
payment of rail fares in cash There
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is no such provision at all m tbe Act 
for the payment of lares in cash This 
provision has now been made in the 
Bill, which also provides that where 
payment of (ares in cash have been 
made or are due, they should be 
•denned to have been validly made and 
validly due We just want to give 
retrospective effect

Hie BiU further fills a lacuna in 
Hut Act in regard to the tenure of 
-ofllce of a Member of the Joint Com-
mittee and the manner of filling casu- 
-al vacancies In the absence of this 
provision, the Joint Committee had 
made a rule fixing the tenure of office 
<A members of the Committee This 
.rule was held to be ultra vires of the 
Act. Hence a provision has been made 
in clause 7(a) of the Bill to fix the* 
"tenure of ofllce at one year and pro-
vide for the manner of filling casual 
-vacancies

In accordance with normal practice 
and the recommendation of the Com-
mittee on Subordinate Legislation, 
clause 7(c) provides that all rules 
made by the Joint Committee shall be 
laid before Parliament for not less 
than thirty days and be subject to 
snch modifications as Parliament may 
make

Hie only material amendment of 
the Act lies in clause 5 of the Bill, 
which provides that a Minister, as de-
fined m the Salaries and Allowances 
of Ministers Act, 1952 and an officer 
o f Parliament, as defined m the Sala-
ries and Allowances of Members of 
Parliament Act, 1953, other than the 
Chairman of the Khjya Sabha should 
be provided with one free non-trans- 
ferable first class pass which will 
entitle him to travel at any ture on 
any railway in India This provision 
has been madr to give to Ministers 
and to officers of Parliament the same 
facility as enjoyed by other Members 
o f  Parliament The present position 
is that while Members arc entitled to 
free travel by rail all over the coun-
try, Ministers and Deputy Ministers 
•and officers of Parliament, which

ment) BiU 
hieans, the hon Speaker, Deputy 
Speaker and the Deputy Chairman 
are not so entitled In virtue of their 
Position and responsibilities, it will 
doubtless be appreciated that they are 
called upon to travel a great deal lor 
other than purely official or private 
Purposes and it is only proper that 
their travel should also be facilitated 
for such purposes While it is true 
that Ministers and officers of Parlia-
ment are entitled to certain travelling 
allowances under the respective Acts 
govern mg their salaries and allow-
ances

Mr. Speaker: The hon Mmister by 
laying emphisis makes it appear that 
a new co vision is being conferred 
on Deput) r ' nisters and so on while 
he is actually only removing the dis-
qualification ai.sing out 01 certain 
things

Shri Satya Narayan Sinha After
all, the Ministers and officers of Par-
liament are Members first Then only 
they have become Ministers

Mr. Speaker* I think if the Minister 
says so much, it will carry conviction 
Otherwise people hay be under the 
impression that new concessions are 
being given

»
Shri Satya Narayan Sinha: I wanted 

to make it clear that frequently it 
bccomes difficult to draw a line bet-
ween what is official duty and what 
15 not Sometimes it may not be 
Purely private or absolutely official 
After all, the Ministers also have got 
their constituencies They have got 
to be m touch with them In many 
cases it was found for the Minister

Shri Blmal Ghose (Bairackpore) 
The more he is arguing the more it 
15 becoming worse

Mr. Speaker: All that the Minister 
says is that the discrimination against 
Ministers has been removed.

Shri Saty* raj an Sinha: That is 
«1L That is what I am pointing out.
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Why should there be discrimination 
against Ministers, Deputy Ministers 
and officers of Parliament? They are, 
after all, Members first So, they 
must be on par with other Members 
ot Parliament, so far as privileges of 
Members are concerned.

Shri Braj Raj Singh: A  non-Mem- 
ber can also remain as a Minister.

Star! Satya Narayan Sinha: During 
ttiat period they will not be entitled 
for those facilities. But those are 
very rare cases.

Hr. Speaker: Nobody disputes it.
But the greater the emphasis, the hon. 
Members get the impression that it is 
a new concession.

Shri Satya Narayan Slnha: Because 
it concerns us, I thought I must make 
it perfectly clear. I think this has 
been long overdue. It should have 
been done when hon. Members were 
ghreo that facility.

The proposals wfiich I have placed 
before the House are almost of a very 
nm-controversial nature and so I hope 
the House will kindly expedite the 
passing of this amending Bill.

Mr. Speaker: Motion moved:

“ That the Bill further to amend
the Salaries and Allowances of
Members of Parliament Act ,1954,
be taken into consideration.”

3s there any motion for reference of 
file Bill to the Select Committee? 
Hone.

Shri Khadilkar (Ahxnednagar): Mr. 
speaker, Sir, this measure, as you 
Jut now pointed out, though it 
appears to remove a certain disadvan-
tage suffered by the Treasury Ben-
ched I consider, is of a general nature.

Mr. Speaker: The Speaker also
suffers from the same difficulty.

men*) Bill
♦*

Shri Khadilkar: I knpw. Therefore, 
I very much appreciated youx re-
marks when the matter was placed 
before the House by the hon. Minis-
ter of Parliamentary Affairs.

I do not consider the question that 
is before us as just a minor amend-
ment to facilitate normal travel by 
People belonging to the Treasury 
Benches when they are not on duty.. 
I consider that the time has now ccune. 
when all the questions regarding giv-
ing facilities to the hon. Members ot 
this House with a view to make them, 
function more effectively should be. 
considered. Though they are con-
sidered to be honourable in this 
House, wc find in our experience that 
there is a big gulf between the facili-
ties extended to the bureaucracy, who 
are supposed to implement the policy 
laid down by us in this House, and ta 
the hon. Members. The high execu-
tives are supposed to be belonging to 
a superior caste of people. Hon. Mem-
bers, while considering certain faci-
lities which are absolutely essential 
for effective functioning in this House, 
are not taken into consideration. 
Therefore, what I would like to point 
out is that if at all we are going to 
function as a sovereign body entrust-
ed with the task of laying down the 
law and certain policies concerning 
the reconstruction of society, the faci-
lities provided for hon. Members must 
also be such that they will be more 
Useful to the House and to the con-
stituents outside.

We have got to take into considera-
tion one very big factor. In this 
country, unfortunately, excluding the 
Congress, no other Party has got a 
Party organisation having all-India 
coverage. I am stating the truth. 
Wherever some Parties, like the Com-
munist Party or the PSP, have some 
sort of a Party organisation, that 
Pafty organisation is not well develop-
ed as in the western countries. In the 
western countries, every constituency 
Pafty is so well-organised—it is a 
sort of a machine—that it helps in
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the functioning of a representative in 
Parliament by supplying information 
and by keeping him in dose touch 
with the voter and their representa-
tives. These conditions are not there 
in this country because the political 
life here is not so well developed. So, 
an hon. Member of this House, be-
longing to any Party, has got to rely 
on himself so far as keeping in touch 
with his own constituency is concern-
ed. Whether he belongs to the Con-
gress or to any other Opposition 
group or Party, it is his primary con-
cern to keep in touch with his con-
stituency.

What are the difficulties? We must 
take into consideration the question 
o f geography as well. This Capital 
city from where we function is 
so far off from the other end, t.e„ 
from Kerala or from Madras or from 
the other Southern States.........

An Hon. Member: Assam.
Shri Khadllkar: Yes, Assam. I do 

realise that the difficulties of Assam 
are equally great. When people come 
for attending the House they are sup-
posed to look into the questions that 
arc raised in the House and apply 
their mind to it with some study and 
with some outlook and at the same 
time are supposed to bring to bear 
the feelings of their constituents 
while passing a legislation. These 
things are almost impossible unless 
we are kept almost in constant touch 
with our own constituency.

What is the position today? I come 
from Maharashtra. If I leave this 
place to go to my constituency, it 
takes me two days to reach if I go 
by railway and by bus and for two 
days’ going and coming and getting 
in touch with people and moving 
•bout is equally difficult. There is 
not even one good provincial road in 
the constituency. It is a famine- 
stricken area. So, in order to move 
•bout nid get in touch with the'.peo-
ple 1  have got to have some convey-
ance of my own otherwise I *must 
consider myself, as some hon. Mem-
bers might be considering, a pensioner

of Members of Par- 445$
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for five years. What does it matter 
if we are not in touch with our con-
stituencies? We can jolly well func-
tion here and move about as hon. 
Members of this House.

This impression must not be given- 
out It is wrong. It is not only wrong 
from the point of view of convenience 
but from the point of view of growth 
of democratic life in the country. 
Sometimes it so happens—we find it 
in our experience—that when we 
talk here with the hon. Ministers sit-
ting just in front of us—our language 
is different—I am not referring to one 
particular Party—but when we go to 
our constituencies, this distance bet-
ween the Government and the people* 
i.e. representatives of the Government 
and representatives of the Opposition 
in Parliament, so widens that the
language changes. Even the language 
of hon. Members belonging to the
Congress Party, when they approach 
their constituents, changes, because 
they are not in touch—they are not
in living touch—with the people and
are not in a position to convey the 
feeling of this House and convince 
them that this i% the right course.

How to overcome this difficulty? 
That must be taken into consideration 
and I would appeal to the hon. Mistis- 
ter of Parliamentary Affairs that he 
should not look at this measure as a 
small and minor amending measure 
just to provide a few facilities to the 
people sitting on the Treasury Ben-
ches. He must look to the facility of 
every hon. Member of this House and 
see that he functions more effectively, 
that he is better informed not only 
about Indian conditions but about 
world conditions as well, that he sub-
scribes to some foreign journal and 
that he buys a few books if he has 
to keep himself abreast of the world.. 
He has no* facility regarding a steno-
grapher. If you engage a stenogra-
pher for one hour a day or for only 
four or five hours in a week you have 
got to pay RS. 100. Over and above 
all that, to keep in touch with the 
people of his constituency, if  he is 
supposed to reply to the correspond-
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«nee that he receives, another expense 
comes in I am surprised that when 
he comes after some time he comes 
with an amending measure I know 
he has all sympathies for all these 
things and he desires, so far as 1 could 
gather, that all these amenities should 
be provided, but he ought to have 
given, t e , the Government ought to 
have given some thought to all these 
questions Therefore my first submis-
sion is that looking to the distance 
which we have to travel in order to 
keep m touch with people in our 
constituencies and the lack of other 
facilities in the countryside, the first 
provision that must be made, it at 
all we could claim honestly to repre-
sent the opinion of our constituents, 
is that some air travel facility 
must be provided for all the 
hon Members of this House 
I am not speaking for myself or for a 
partv or for a section or from an 
angle Here is a Member from the 
south from whatever corner Let us 
not ignore this feeling In the southern 
section, in the Tripura section, m 
Assam, which are far off from this 
place, there is a feeling that the cen-
tre of Government activities is far 
removed from us, what do thev know 
wlfat we feel, who voices our feelings 
They in their own right take decisions 
and we are supposed to abide by them 
In this wav, I am afraid that the pre 
sent gulf between the rulers and the 
ruled as it exists, is widening and 
there is a certain amount of distress

Mr. Speaker Is there no provision 
in the Amending Bill to provide air 
facilities for persons who come from 
long distances7

Some Bon. Members. No

Slui Khadilkar: I have taken all the 
amendments together We have given 
notice of certain amendments

Shri Satya NarayaA sinha- When 
we come to that stage. Government 
will indicate which of the amendments 
they accept I may tell the hon Mem-

ber, we » n  glad to accept the amend* 
ment of Shri Keshava relating to air
travel

Shri S. M. Banerjee (Kanpur): May 
I submit for your information. Sir, 
take the case of Shn Daaaratha Deb 
and Shn Bangshi Thakur, coming from 
Tripura There is absolutely no route 
except the air route They have tabl-
ed amendments

Shri Khadilkar: As the hon Mima*
ter suggested, so far as air travel ia 
concerned, he is prepared to give a 
little concession that so far as there 
is the difference, he will have to pay 
the difference But, the position is 
this A man who is not in business 
cannot afford this There are people 
who are in business, a few only, in 
this House, who can take advantage 
of this concession For others, they 
cannot afford For Bombay, you have 
got to pay Rs 187 one way fare If 
you give this facility, I will have to 
spend from my pocket at least Rs 110 
or Rs 107 in order to make one 
journey That means, during a ses-
sion of six weeks or seven weeks, if 
I go once, I will have to pay Rs 200 
If I go two times, all the allowances 
that I am supposed to get are taken 
awa\ bv travelling to my place and 
coming back You must take these 
facts into consideration The conces-
sion that you propose to make is not 
going to meet the requirements of 
the situation

Thtre is a section m the House 
which thinks and it is, m my opinion, 
a wrong psychology—that we are de-
manding more facilities for us, what 
will the people say That shows some 
guilty conscience I do not feel that 
way I feel that if I am to discharge 
my duty honestly, effectively and con-
scientiously, I should not feel while 
going outside to work for the people, 
or to the House that I should not ask 
this, facility and that I say, these are 
the conditions, I will function this 
way? otherwise, you have to have 
sonfebody else to represent you. I 
cannot function in a feeble, ineffee*
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tive, anaemic manner That is not 

‘ the position The people must be 
definitely told this Thu psychology 
has a certain guilty mind behind it 
It is not I who am demanding these 
facilities It is for the service of the 
people, to get into touch with them, 
to reflect even the small changes in 
their moods and opinion m this House 
that I demand these facilities My 
first submission is, this is the minimum, 
without any exaggeration During a 
short session one air journey to his 
constituency or to his place of resi 
dence and back and in a long session, 
two journeys to his place of residence 
or constituency and back must be 
provided 1 won't say, we should get 
free air travel all over the coun-
try to make a joy ride When I 
make this claim, I realise I should not 
make a claim which will not be justi-
fied He must be permitted to go to 
either his constituency or his place 
of residence and contact the people 
This is my submission The conces-
sion which the hon Minister is about 
to announce or to make is not going 
to meet the situation

Shri Wwti Ghose. What is the num
ber of the amendment which the hon 
Minister is accepting*

Shri Khadilkar J am referring to 
-the concession that he just indicat-
ed  I have another suggestion to 
make

Mr Speaker What is the number 
o f the amendment of Shn Keshava’

Shri Keshava (Bangalore) No 28

Mr. Speaker: Well Any other hoii 
Member v> acting lo speak’

Shri *i««a»Htar I want to make one 
or two suggestions

Mr. Speaker: Two and a half hours 
have been allotted A number of hon 
Members want to speak Let them 
be brief

Shri Naushir Bharucha (£ast 
Khandesh). It may be extended • by 
one hour Thu is a very important 
matter

Shri Go ray (Poona) We have eco-
nomised on the previous Bill

Mr. Speaker: Very well

Shri Khadilkar: We are allowed a 
first class pass What happens if we 
want to travel quickly9 The other 
day, I travelled by the Deluxe from 
Bombay to Delhi We are given air- 
condition accommodation for the third 
class where we can travel by day time 
I went to thf First class coach for the 
night For a night I have paid Rs 54 
for getting the upper berth only for 
a night I would like to submit, you 
are charging the difference on the 
basis of the telescopic rate system 
You are not paying us, while paying, 
on that basis You are charging us, 
when we pay the difference, all the 
taxes You do not pay the taxes that 
you have levied and the surcharges 
that you have levied on the railway 
fare That anomaly should be remov-
ed. This must be looked into It 
must be made very straight What-
ever jou  sa\, all their needs should be 
met by incorporating them in the 
present measure so that these ano-
malies will be removed and Members 
will travel by Sny route or any 
method, by rail or by air They must 
be given these facilities I consider 
these are ordinary facilities if he has 
to function effectively

One 01 two suggestions As I said, 
those who want to v.ork here, have 
no assistance of a steno Officers com-
parable with us have P A s and stenos 
Wh> not give the services of a part 
time steno to the Members here who 
require it Why not make a conces-
sion regarding postal facilities for all 
the Members’  These things are done 
m the Mother of Parliaments

One thing I will sa> in conclusion 
In Britain this question was discus-
sed recentl> Formerly people belong-
ing to the upper strata, having funded 
incomes came to the House to repre-
sent the people » Non, more and more 
people from the lower strata are 
coming to the House They have given 
thought to that Today they have
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seen that the people belonging to 
the working classes who have come to 
the House would function more effec-
tively and so they have increased their 
emoluments and other amenities to a 
large extent There was a loud noise 
from those who have got coupons at 
their command and funded incomes 
from where to draw. In conclusion, 
I would humbly plead that the 
amending measure shotld be so 
amended that all these requirements 
are given—I mean all necessities—to 
hon. Members who represent their 
constituencies in this House ceming 
from far and wide, from different 
regions, most difficult even to appro-
ach. The hon. Member suggested 
Tripura and Manipur. I just visited 
those places. It is extremely difficult 
to go there and come back. Even 
by air it is a hazarduous journey. All 
these considerations should be taken 
note of, and suitable further amend-
ments should be made. As the Speaker 
said just now, he is very sympathetic 
and he also wants to respond to the 
mood of the House. I would appeal, 
therefore, that som§ of these sugges-
tions should be taken into considera-
tion. With these words, I welcome the 
Bpl.

1*51 hre.
REPRESENTATION OF THE PEO-
PLE (AMENDMENT) BILL—contd.

Mr. Speaker: Let me dispose of the 
previous one. The hon. Law Minister 
may now move his amendment Are 
all parties represented:

Shri Braj Raj Singh (Firozabad): 
Not all.

Shri Khusbw&qt Ral CKheri): His
patty is not represented.*

Shri Braj Ba] Singh: But I do not 
want.

Mr. Speaker: Shri Braj Raj Singh'*
name may be included.

Shri A. K. 8en: I welcome it

Mr. Speaker: Does Shri Bharucha 
want to be there?

•Shri N u ih ir Bharucha: No, 1 will 
not be able to attend.
Amendment made:

"That the Bill be referred to a 
Select Committee consisting of 
Shri Upendranath Barman, Shri 
N. G. Ranga, Shri Dwarika Nath 
Tewsri, Shri P. C. Bose, Shri 
Ghanshyamlal Oza, Shri I. 
Eacharan, Shri Radha Charan

-  Sharma, Shn Jaganatha Rao, Shri 
S. A. Agadi, Shri Hem Raj, Shri 
Panna Lai Barupal, Shri C. D. 
Pande, Shri Jamai Khwaja, Dr. 
Ram Goti Banerji, Shrimati Suche- 
ta Knpalani, Shri A. M. Tariq, 
Shri Padam Dev, Shri Shree Nara-
yan Das, Shri Venketrao Sri- 
niwasrao Naldurgker, Shri Sunder 
Lai, Shri V. P. Nayar, Shn S. 
Easwara Iyer, Shri Yadav Narayan. 
Jadhav, Shri Bibhuti Bhushan Das 
Gupta, Shn M. R. Masani, Shn 
B. C. Kamble, Shri Atal Bihari 
Vajpayee, Shri Surendra Mahanty, 
Shn Braj Raj Singh, Shri R M. 
Hajarnavis and the mover with 
instructions to report by the 15th 
December. 1958” .

[Shri A. K. Sen—]

All the other amendments for refer- 
ence of the Bill to Select Committee 

were barred.
12.52 turn.

SALARIES AND ALLOWANCE OF 
MEMBERS OF PARLIAMENT 
(AMENDMENT) BILL—contd.

■■■■■' ■ - - ... ......... *
•His amendment No. 32 moved on 

tow  been withdrawn by leave.

Shri Naushir B h in d a: The
Salaries and Allowances at Members 
of Parliament (Amendment) Bill is 
&n .'important Bill in the sense that

10th December, 1*58 was deemed to
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any thing which enables the hon 
Members to discharge their duty to-
wards their constituencies has to be 
looked into very carefully

In this Bill the main chance that 
Is that hon Ministers are to be given 
railway passes The other things 
which are incidentally taken up do 
not really matter nierefore, while 
this Bill is being considered, some of 
us feel that the question of provid-
ing air travel facilities to hon Mem-
bers should also be considered

My hon friend Shn Khadilkar has 
very forcefully and eloquently put 
the reasons why hon Members should 
be given air travel passes Let us con-
sider why the Government oppose 
this It is on the ground of economy 
Also, it is contended that air travel 
passes would be abused

12.53 his.

[ S k r x  B a r m a n  m  th e  Chair ]

I ask what is going to be the cost 
if a limited number of air travels are 
permitted to MPs’  Does this House 
know that on 19th November, reply-
ing to an unstarred question regard-
ing the amount which the hon Minis-
ters spent on their tours the stagger-
ing reply was given that the amount 
spent on the tours of Ministers and 
Deputy Ministers in India and abroad 
ui 1955-56, 1956-57 and 1957-58 came 
to a total of Rs 20,30,000 That is, 
on an average, roughly it works out 
to Rs 7 lakhs for the travel of Minis-
ters and Deputy .Ministers alone, and 
when the 700 Melhbers of the Lok 
Sabha and the Rajya Sabha ask for 
air travel facilities, they are told 
economy stands in the way* I ask 
the hon Ministers when they spend 
Rs 7 lakhs a year, does it not occur 
to them that the question o f economy 
arises? Therefore, I submit that the 
argument of economy is an eye-wash

Th« second argument is that * the 
passes are likely to be abused* A

ment) BiU 
thing like that may sometimes happen, 
let us admit, but what is the remedy? 
The remedy is something which I 
have suggested in my amendment 
Let Members be given 12 coupons 
entitling them to free air travel in 
the course of one whole year If 
these 12 air coupons are given to each 
Member, there is no question of 
passes being abused for this purpose 
or that

I submit that 12 free air travel in 
one year is not such a big conces-
sion that this House can give to hon 
Members, and the total expenditure 
that would be involved would be far 
less than the expenditure incurred by 
the Government on the inland and 
foreign tours of hon Ministers and 
Deputy Min sters I ask this House, 
do >ou consider that a score of 
Ministers going abroad is more 
Important than 700 Members being 
put to inconvenience day in and day 
out’  I strongly protest against the 
shabby treatment which the hon 
Members are getting at the hands of 
this Government

1 submit one more argument Ordi-
nary offtcerb of the department are 
provided cars free by the Govern-
ment The maintenance of these ta n  
comes to Rs 500 to Rs. 600 per month. 
Thev are given the facility, also that 
if they want to travel by a higher 
class, by the air-conditioned coach, 
they have to pay only on»-third of 
the difference, but the big concession 
which the hon Minister of Parlia-
mentary Affairs makes to us M P s is 
that wc must pay the difference and 
then travel What is the concession 
given to hon Members’  Goodness 
knows whether he is prepared to give 
even such a concession I am not 
blaming the hon Minister of Parlia-
mentary Affairs, who I know would 
do things if he could, but he is tied 
down by policy

Hon Members are treated so very 
shabbily that I would likt to bring 
one instance to the notice of the
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House. There are 403 Members of 
Parliament, both of the Lok Sabha 
and Rajya Sabha, residing in North 
and South Avenues. Without con-
sideration, the bus service for them 
was suddenly cut down. Members 
were put to considerable difficulty 
because the House sits late and we 
can get neither taxis nor any other 
transport I took up the matter and 
wrote to the Prime Minister. The 
hon Minister at  Parliamentary Affairs 
was then good enough to arrange for 
a conference with the Delhi Trans-
port Undertaking, and there at the 
conference we sat down and discussed 
what? The Delhi Transport Under-
taking said that Rs 10,000 loss was 
incurred in two years on the trans-
port of hon Members. It was a 
bloated figure. Assuming it is correct, 
in two years if Rs. 10.000 loss is 
incurred, it works out to Rs 400 loss 
per month, for which 400 Members 
must be mconvenicnccd throughout 
the year! I am talking of Members 
residing in North and South Avenues 
I have also tabled an amendment for 
the provision of bus transport. When 
this question arose as to who was to 
foot the bill at the conference, I lost 
my temper and said: ‘I will foot the 
bill personally, you provide the trans-
p u t’. Then only transport was pro-
vided—and on an experimental basis 
only Is there a limit to which shabby 
treatment can go so far as Members 
of Parliament are concerned?

When I was a Member of the 
Bombay Municipal Corporation, wc 
were not only given a free pass for 
buses, we were given priority We 
did not have to stand m the queue, 
because the time of the Member is 
really valuable.

I should like this hon < Howe to 
consider what type of shabby treat-
ment is being given to hon Members 
who have sacrificed their professions, 
who have sacrificed so, many things, 
and who have come here to serve 
Parliament and the people on the 
•princely’ salary of Rs. 400 per month,

out of which Rs. 100 goes for rent 
throughout the year, out of which the 
hon. Members have to maintain two 
domestic establishments, and then 
when we ask that our time must be 
saved, precious time, we are fold: 
no, there should be economy; the poor 
country cannot bear! The poor coun-
try can afford Rs. 20 lakhs for the 
tours of Ministers, but not a few 
thousands for the hon. Members. I 
protest against this shabby treatment, 
and I demand of this Government 
that we shall not be treated in this 
shabby manner.

The other day I wanted to see the 
Tata Iron and Steel Works at 
Jamshedpur. It was only one day's 
Work, but I spent four days m travel. 
If hon. Members are to understand 
the projects and to inspect them and 
to know facts flrst hand, they must 
travel. If they are to talk of steel 
plants without having seen a steel 
plant, I say it is absurd, but if an 
hon Member has to waste five days in 
travel just for one day’s nspection, 
I say you are demanding too much 
sacrifice of time from hon. Members. 
The amount that is bomg spent is 
being soent for the benefit of the 
public Let us understand that parlia-
mentary democracy is not cheap. It 
has got to be paid for adequately bv 
the people But here, there is no 
objection from the people, there is 
objection from the Government 
Rupees 20 lakhs on Ministers’ tours 
nothing for hon. Members Cars for 
departmental officers but not even a 
tin-pot of a bus. for hon Members. 
I protest against tjus treatment. I 
demand that we' should be given 
proper treatment, and I for one am 
not going to swallow this. If it comes 
to that in every sooech m my con-
stituency I will say that this is the 
treatment Government is giving us. 
Nine crores given as consultation fa n  
to steel plant consultants.

Aa Hon. Member: Fifteen crores.

Styrl Naushir Biutmch*: This Is tbe 
amount they have yet to give And
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when it comes to spending two or 
three lakhs of course in the course 
of a whole year, the question of 
economy arises!

I protest against this treatment once 
again and I hooe that the modest 
amendment which I trove tabled that 
twelve coupons must be given to 
Members for free air travel without 
restriction from any air nort to any 
other air port in India should be 
accepted This is the least that Gov-
ernment can do out of courtesy to 
this House

Shri Punnoose (Ambalapuzha) Mr 
Cnairman, Sir, I do not agree with 
many things said by my hon fnend, 
Mr Bharucha, but there is complete 
agreement on one point that the 
treatment meted out to Members of 
Parliament is shabby Sir, the way in 
which this Bill has been moved is 
also indicative of that

With regard to a Bi.l of this typ» 
I believe tbe M mster for Parlia-
mentary Affairs, or, for th3t matter 
Government, >-hould have consulted 
the other parties in the Hou«e if not 
formally at least informally They 
should have known their mind; tat 
least there should have been a~. 
earnest effort to know the real pro-
blems of Members Whst explana-
tion can >ou give for not doing so’

You remember. Sir, we passed a 
similar Bill in the last Parliament 
You would also remember the senes 
of consultations we had Even at 
that time I remember the Prime 
Minister speaking' .and telling the 
House well, we are making provision 
for these amenities now; we arc not 
satisfied with them, but this is the 
utmost we can do now, but at the 
earliest possible moment we shall pro-
vide further facilities and amenities. 
That anxietv on the part of the Prime 
Minister everyone of us likes What 
has happened to it now?

A Bill has been moved in the ordi-
nary course in the routine manner,

ment) BiU
in a casual way, without knowing 
what exactly are our problems, how 
we can face them, how they can be 
tackled I do agree that we cannot 
tackle all the problems I do agree 
that Members of Parliament in India 
at the present time cannot be given 
all the amenities which they require, 
because there are limitations, serious 
limitations, limitations to which our 
nation is put, and we have to suffer 
There is no doubt about that But 
should there not be an anxiety that 
we should try to do the maximum for 
the Members within that ambit, with-
in that limitation’  That anxiety has 
not been there, and I am really sorry 
at the way in which this Bill has been 
drafted and moved

Then, Sir, I want the House to know 
sono of the real problems which v n  
uffer from. Coming from Kerala I  

think we are the representative 
sufferers There are three sessions 
md three sessions mean six journeys. 
Starting from Delhi we reach Madras 
after two days

Shri Easwara Iyer (Tnvandrum): 
If the train is noj late

Shn Punnoose: The latest arrange-
ment made by our Minister for Rail-
ways, Shn Jagjivan Ram, is that 4>y 
the t me we reach Madras, the train 
we evpect there is gone It has 
waited for more than two or three 
hour* and has gone Well it should 
ordinarily be three days, but most 
ordinarily it is four days

Then, Sir, many of us do not stay 
next-door to the railway station We 
have got another five or six hours* 
journey by bus In fact, five days 
we spend, five days this wav and five 
days the other wa\ Ten days six 
times, what is the number of days?

An Hon. Member: Sixty days
Shri Punnoose: Ordinarily once in 

a session we go home We have to 
go home either ^o the constituency, or 
for some personal matter Again that 
comes to sixty days total 180 days.
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Shri PgsnooK; Yes, 120 days; 
•wrong arithmetic. We spend one 
hundred and twenty days in the train. 
This is really a serious problem.

With regard to Manipur, Tripura 
and other places, I wonder why there 
has been on mention of them in the 
Bill. There are no railway facilities 
to those places and the only facility 
that can be given to them is an air 
passage. That alone will help them. 
Nevertheless that has been left out. 
I seriously feel that that facility 
should be given immediately for 
Members from Manipur, Tripura and 
such other places.

With regard to other Members, we 
have to accept some distance—that is 
my opinion—five hundred, seven 
hundred and fifty, or even thousand 
miles. But wc come from one 
thousand eight hundred miles away 
and we have got several disadvantages 
which even this House cannot 
alleviate. Our voices are not heard 
our needs are not met. But this 
difficulty at least can be relieved.<

I am anxious that no substantial 
financial burden should be put on the 
taxpayer. Nevertheless I think, Sir, 
that some arrangement may be made 
by which a Member can travel by air 
irom his constituency to Delhi and 
back. With regard to intermediate 
journeys you may restrict it to one 
for the time being. It will put a 
similar burden. But it will be a 
matter of substantia] relief to Mem-
bers. Then, Sir, about paying this 
'difference. That is good so far as it 
goes. But remember that paying the 
difference between the railway fare 
and air fare helps only those who are 
better off. For example, a Member 
from Kerala will have to spend 
Rs. 400 extra for going to Kerala and 
coming back to Delhi. How many 
Members from Kerala—irrespective of 
parties—will be able • to avail them- 
.selves of this? None of us will be 
able to go.

[Mr . DzpuTY-SraAKxa in the Choir]

Anyway let that provision be there 
that the difference may be paid. But 
with regard to Members coming from 
distant States there must be at least 
provision for restricted use of air 
passage. I do not think it will bring 
any additional burden either.

There are various other things 
mentioned with regard to stationery, 
postage facilities and other tninga. At 
least those things have to be examined 
and if the expenditure has to be met 
we have to make up our mind whe-
ther those things car. be included.

I originally wanted to suggest that 
tfie Bill should bo referred to a Select 
Committee. What objection there is 
to that I do not know. If the Minis- 
ir-r feels that there is no need for ? 
Select Committee and he himself will 
do all the things, well and good. i. 
not, it is better that the Bill is studied 
at some length and then only passed. 
We should not take hasty decisions in 
this matter, decisions increasing th» 
burden on the treasury. We should 
remember that the nation has to pay 
not only for the Parliament, not only 
for the two HoUi-os in the Centre, but 
for the various State Legislatures. I 
feel we should be very careful t( 
minimise the expenditure so that the 
nation may not feel that they are 
paying too much for this whole show 
They might look up and see W 't  is 
the net result of sll this expenditure. 
To that limit certainly we do not 
want to go, but we should examine 
these proposals and I want a response 
to certain suggestions 1 have made.

Mr. Deputy-Speaker: Now, Shri T. 
Subramanyam.

Baja Mahendra Pratap (Mathura): 
I am not going to make a speech, but 
I shall just make two suggestions.

Mr. Deputy-Speaker: Only when I 
call* the hon. Member' he cun speak 
Now, I have called Shri 1 Subra-
msnyam.
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Sluri T. Subranunyam (Biliary)' I 

1 am in substantial agreement with 
what has been stated just now by th' 
previous speakers I shall not go into 
details My first suggestion is that 
free air travel should be provided te 
Members, particularly, to those who 
come from long distances Our coun-
try is a large country, from Assart 
to Kashmir and then again from 
Kashmir to Cape Comorin I shall not 
make a distinction between those w h1 
come from short distances and thosi 
who comc from long distances m thi 
matter, but I would say that tho« 
who travel foi more than twelve 
hours, and particularly, the people 
from Kerala, M> sore, Madras, Andhra 
Pradesh and Bombay on Ihe one side, 
and Bihar, West Bengal and Assam 
on the other, should bo provided witfc 
free air travel

With regard to the concrete sug-
gestion as to how man> frej passages 
should bt provided, I would suggest 
that one free air travel should be 
provided .it least once' a month when 
the Parl’ament sits, m each session 
Mv hon fi tend Shn Naushir Bharuchn 
suggested that 12 free travels might 
be provided I shall not go to that 
t.xtent, though <ven that would not 
b(» much considering the other factors 
For it muet also be presumed that 
M< mbers who come here are not 
drawn from very rich 01 rich 
families it must be presumed that 
they be ong normally to not rich 
families Very few people are from 
rich families But that is not a verv 
important factor The most signifi-
cant factor is that if we have to dis-
charge our functions as representa-
tives of the people, then these bare 
minimum facilities should be pro-
vided, and free passage should be 
given to a Member from any State 
m order to enable him to go from 
this place at least once a month, when 
the Congress is m session .

Sluri Nath pal (Rajapur) I suppose 
the hon Member means Parliament

Shri T. Subramanyam: Yes, when 
the Parliament is m session 'the 

' 283(Ai) LSD—5

Congress was in my mind, and so I 
said it

With regard to the other sugges-
tion that facilities should be pro* 
vided for taking the services of a 
tenO'graphei and for meeting other 

expenditure, this matter also may be 
considered seriously, because parlia-
mentary life is becoming a whole- 
t.me job, and for all the twenty-four 
hours, we have to think of the con-
stituency I am not exaggerating the 
matter The bare truth is that for 
all the twenty-four hours, our time 
is taken away by our having to 
bestow our energies in solving the 
problems of our constituencies and of 
the country, and as my hon friend 
Shn Naushir Bharucha has said, m 
visiting important places of industrial 
importance and significance, for, even 
for this also free air passage should 
be provided

Considering all these factors, I 
suggest to the hon Minister of Parlia-
mentary MTans, firstly, that free air 
passage should be provided to Mem-
bers. and secondly, that some arrange-
ment may be made to meet the 
r xperuliture on the stenographer and 
other incidental expenses

Raja Mahendra Pratap: I have offl> 
two suggestions to make One is this 
In all the districts, there are Govern-
ment jeeps or Government cars We 
people who go to our constituencies 
find it very difficult to reach those 
villages where there is waterlogging 
or where roads are bad So, if we are 
allowed Government conveyance, jeep 
or car, to go round our constituencies, 
we can better serve our constituencies 
This u. mv first suggestion

My second suggestion is that all the 
Members may be provided with one 
servant’s pais free If it is not possi-
ble to give to all the Members a free 
servant’s pass, at least Members who 
are older than 55 years may be given 
a free servant's* pass. I am over 70 
and I find it very difficult to travel 
all alone without a servant



4475 tmd Allowance* H  DECEMBER IMS o f M *tnben o f Per* 444ft '
Uament .(AsMmt*' 5 ?*'

[Raja Mfehendra Prfctap]
Theie an  the only two cuggeations 

that I have to make.
Shrl Tyafi (Pehra Pun): Make it 

over 58.
W«WT WW'l (f^ k) : 

5WT«WT *TjtoT, % fcpr «ffc
m? % *wNr *?' îr>rr % fat? 
*ft farsw  jtrjb1 f%4T *nrr ^

*n*i3ta *rawf ̂  «rqrf-
ftr̂ TT «W ft«? i  I | fa

vsFff ̂  frwr̂ f Ir 
^  i  1 «rot **# t  f t  fifarw f 
Vt, *r|#  Tnn fa*H *  tf, ^Tf
#  &  fv , gf**re «ffc
wfavrc stm *fer $ ’rrf̂ ' 1

*f w*nr* tt5tt g fV w  *nm 
finnqvf *> gfirerw irfimr 
5trt i ,  «nn: ^fermr
?ft 4  w m m  jr fa  #  gfaratf *jpr 5ft 
v fa r  i  \

qv *fR5ftq Wt*m : ?fT ^  T̂K 
tftfat? I

«i* arcita : w  n vrt m  
fa &r f t  anmr ^  art vnrefl 

5, aft T3WVT i ,  irft t̂fr ?PTFi
#  *rr ^h% jt? <wr «rrcr ?nr ftwnnif 
t t  *ft Tfr-«?n ^ r r  T&<fr v l f  «mr% 
^  *RT Hflr f , wfa* A *FW *FT?TT p 
f v  fcr «(ft P̂raT vr TS*HTjpr,
*TPTF«I >RST TOP* KTTOr *  * m
% ProfT * t i  1 fw fa  $  v% vr*gft 
*cff m m  f  fa ?*t fipmv*n>r, srr %  
3* w*n** arrcrr vr sfirfnfaar 5 

«pit «**£ t  fv  f r  »nfarf % ?r«wr 
C  ^ fvr  *nr ftvr  ?, J *  v r w  %  
5*r ^  Pw k «rfif»iT JTRT t» m* 
nfirorx «»T«r «wt % ww  ̂^  ftr 
m  $,<w*7S5Hjtfr%wT

Ant) BtH

% m  Jur .««rPT *  t €  1 «nt*r , 
«  5*r im v rn  *nr Tt^r w r  v r  ̂ rwr- 
v rr  *| ft? <roi«r tm «i #  v im  tfr 
^  tr^intpcri v w r
xnf? wt# arr x |t *ftt <n̂
wnfl ^  t 1 ww
’t t o t  ^  Tnrmf v t efr i »p I
«FPj*ff % iro  aiyr »ft% flmr $. W n  
l*r fawi*r>F*rnr <m r <?* # W f  

arr « 0m ftw
gfinm vfw r jtrt ̂
i  1 4  ^  w twt ^rnpsr j  f«F f«  

5̂t ?pwr jij?t «tr % «̂r ^  t  ^  
inftRWT % jrfiifsrftr w t  ^

.  ̂ wr «pt tH  »
f f f  ftw  *  »wr t  f r  ’T 'W f v t

jw*t f>T m  fim̂rr 1
v'lt m  5̂  ^ A  tpfrim v s  ^
% if t r  n  v t  if t  »mr f*w rr 
^rT%f, f̂<PT 4  FsrvT frrtv  j  i 
aw ̂  jr  ̂ rrm t. ?rt ̂ rawr
jr t t  xftx 5mr*mq n̂w>ff w?t

 ̂ * *  n̂fr $ 1 r̂vt to t 
crfsrrm ff*n» OTfafaq r̂ *pm *f ton 
q n  | 1 #  ?m| ar r̂wt r  s t t  ^  ?- 
^5?r ¥r w  ar̂ r 1 1 wrsr * x
vt <mr >ft fenr arm wrffsrr, v f f f r , t  
f̂V wpt % f ^  «Pt 5nw 

vnr jm  v ?#  i  *ftx n f c  ftrq an* *  
^wft ^tt qf?rT f ,  w fr  4 «^T?I 
!T$ g 1 w  T̂**nr h tnp tott 
%n?ft $  1 <rtim TRff t t  t^r n M ^  
3TR«r JUT I ^ n f  TTHT
*p ft *nfhni »? arc «rtr

«pr̂ r <rr̂  % qiftwte % fw  
w»r H arc i ^  <rc»r*V

 ̂ $sf w  fwr ftf  ̂ ^  
j .  «fK: <nr w w  «rr ^ r  f  «(V̂  t  «fltw 
m  *«ft arr i # &mm f  

ît H 3?, $wrt nqm *  * * •
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i t  itw vnpr
> n jw * p r v f ^  wnpr $  i
<f f w  tf ^npr £  1 $  ? f  s«Mr
1 1  W ^ < rf« lfrT  JTTCT t  I #f«P5T f r o t
v j v r  vt st t  fv  $*r *fV *tnr
w  w r t o i  «twf h  «rw « m
* r ,  w  * m r o f  v t  ejf«c i f  t w  ffT  
t f t *  3 *  %  T f H f f T  %  p i t  v t  
’w r v t f i T g w  *n »r ^  t w  ^  f  1 
«nr f*r *rt $$  $, ?fr $ r fr^nlt
«Wfc*°Tt wf*r-

% WTC $*T «TT# «W «Ft
v n w v  wsrrifr 1 v^ftirpnr vm r
£ f% <w vfa  % <wt
mr ***** I ,  wrfanft w  sta 
*rft$ s ta if itH n p rfK T C vt 
ftftfV ra  « ftr  v p p fo  w?n# on t $  ^  1 
f*r fW 'O  «r<r% fatj *rnr  ̂*ppt
^  v A  *W vt w r f ,
^pft tft tar *  »w-5ft5rqm i
• p i t  *n | fn r *r  *srr fe r r  ^m r f«p 
WSFTt v t # * r  *n!ft ftr^iT *ftr y*f^t
v r-r b ft i f  v r *r r  s ta r, ?fr f a r  
fcr v: ?ft*r ^ r w  «ft fa  r̂vR̂ r
% TT HPT*!! ^1^5 ^  I U W  ^
%  5*  anr̂ rr % jnafoftr t ,  ? *  %*t
^ thtt p t  v t  4 » fir f« ^  f t r ^
wrf t̂r 1 vgs j f c g  1 A OTum j  fv  art 

fww «m-<pBnr t ,  fo r * t  
T O 5  * #  *?*t i ,  r̂prr 
$, «t #  fcrc % $, f^R^r *  STOW
I  1 1  *m , f̂Srsr f r  apraT *  * r  qr 
f*ir *? vTFTr £ 1 *rw v r t t  <w 

s N t  «T^t ^  I < R T  ^ T  VT 
* h i  ^ la r arnr, ?ft f̂V v h t  p i t  
3i^T 1 w f  f?w  vVf wT'rtrr
* G i  1

Ki fr*nr iwprf * t  m  
w r  firw f * j  &  f̂ wr % &  * r t

* ment) Bill

f c r »? n m  v r  i ,  ^ r  w #  f i  
^  ^  *fatopt tu t  t  f$  f r  tftor w n  

a m  irt?  % qtfto ^  ^
r^TT JHTWr <*T ^  I OTT 

Pthjt vrr ftm  arra, wV «n w  «w?rr % 
*|ar fspR «tt frW  1 fT  TW*fiPT «B r̂ 
T®if | f t  aprsT % ^ 1 «ns
Prim ^  ?r %* *w n r «p^  %

ft  $ 1

Sbri KiwUDlkar: Why not use bullock 
A rt to go neaxrr the pe<̂ >le?

<ft V lih l W Pft s W T  
^wpp ^ar i  tft wpr «r*^V wnr ?  1

VTTBTO *^ftW: Mnre<
fevra?r | ft. »m# r r ^ r a ft n f ,
*̂T ^T ^  VT fPPfT I

*ft sm^5T m vO  : w f  «Wf 
fv  *n&r «ftrr f  » «*ft f *

* * *  *  VF$Z ift *
tar wm ?n?ft cTvefhFt ’fr «ft 
arr̂ t t  t f  ft? ^ r  «n*t
r«f«ink ^1 ^il^c ftw ft fT %T 

iiit^T^Perfiwrt.^h^i
*  gMFm g fr  3*w jfm  vt
vt tu ft 's  1̂ ^  ift vW *T 
fliR 5*T *TT >fV 1R5 WT «t fST
«ii<i <NH mt? 3*1 vt ^ 1
f r  ^«pt i ,  su m  ?nt35 *»fr w
% ^  i  «frc ?m*
3*jwnr wmr ftm w  wvm  f  1 ^  ^  
’ ft «u|r wi «ftr war f̂ sr itftrr f  %  

ifr «?fhr <Wt ^  v ?  «rtr 
HKnm uri^nff ♦feiTFfif «flr 
frfftrei vt «^*w  f .f  1 #ftR %m ̂  
i  fv **r w r «^ t <Wt ^  w w  vfw  
I  «ftr «pii w>r «i^*w v w  ^ %  i*r 
Mifiwiite: % Jfwrc fm rr
«w f»T Vt «WT #  «*r ^rT^q >r
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v p & n v & t  i $ * | W w  w w tR fs r  
j  ftp s w t  *«ft *  flnrr w  wmrr
*tot <3t  Ir v tf ^r«rw r̂tff ^cat i  \ 

*« wm w jutto »rt̂ * $ i 
*|ra rr *iWt % «rrr mroft x *  %?v *
* $ *rg m &  *  «n*r|iita *  fcr  $nr i 
*b  fR*r % w w  wfarc anjjn ?  ftf 
v $ v n  vv ft w m  iff w rt 3ft?R *  
f«rrS argr? % *kt gf j»t sro* «WV *i 

1 w r  n^rmT ^ t
*ifa r?[5 frT m vr. . . .

Shri Khadilkar: It was good so f&r 
as Mahatma Gandhi was concerned, 
but now only hypocrisy remains

*ft w w w t: «rnr qp? ?w?r 
$ ft? ffrrifcft ifr 1 *  q ggftrai % farr

5T5? *T SW>T f, I
*T«r 3^% fat? js? •»** «p? g 1

4  n«HRiT i  fa  %m. *T̂ R<rr nHt 
q fa  *«ft *  ^  «fk  $sw n m  

w  s j r  *rr ^  #, <ft ?fm, 
3ft f*  3*% snnroft f n  *ftr r̂r»r 

*tt spr <wr *p^ i ,  -ft 
*%fV *  j?m  * 7  % ?m r  <pr*r **rr > m

S*PT BRJ STigt fa qcftjf *«ft H
*rcrr *rafim $ *fft: ^fsnrf $,
wfim x m  &r er*fr 5 ^? % feaft 
* r t^ j *Ft ^  «i?t gfatrrof vt ip#, 
?rt f ?  st t wr  sjfoiT fa t  fas* 5T*nr «nft 

I finB S?F JljTi? fa
«lf *nft £  1 *  *lf «PT w r i S » ^
«r* tfl# « t  spw £, % farr av
f*r«r m 3 % 1

mo *[© mfw? (ar**  ̂ ?m  
Tpaftr) tmrbra Jrwr*- w m  
« «r«»- tot I' ?

mcnt) Sh I

W O #  fW < t : ^  W l f  tl1%* 
vrer i t r  fjtfta 5? n m  t  r Srtr
fiw*r ^ fv  Star TfW |,
«rt «r^ firft m fvff % «wr q<ffc 
*Wt ^  TftrT |(i 4 * v « ft a w v * t t  
Jt 5f^ r ?  #«r ^  «ftr ^

^  ftrr g mt ’ W fft  
ST ^r, «pfte ’T5WIT |(«^  *f*r
=?rrfcn j  fv  *>ft snrc M t  ^  «r fw  
f̂ T<T T̂T SPFST ST̂ t ^ 1 *nr<* 
m fervrr ̂ *r w  sfvprr sfr^# 5 iftr fiw
% ftrrr T̂8?T t  1 ( Interruption ) ,

^ n «W  ^ I n r  VTTW
'% <fnr 1

«ft cro ijo rnfrfi : ^  3̂*ft feerfvH
3>2T nr t o t  ̂ ITPT ’frriT

?  '

gqimw •• A <nw t t o  « 
?ptt, i*r **3 srrr ?fff^inrr 1 

«ft wo vto jnftv : ftr̂  *Ff> f*nnr 
v A s f^ t ^nrerr g ftp <r*ft *j>qf?apT
q&R *TT$* ^ «R?T 3W *3T 
5 5ft cftar* V  TO T fTW  9 I #fr?T 

WT * *  ^  % WT ^  ^
^  T O  ^  ̂  «frr <1*2 «Wm it 
W W & *  \

vt amta waiwlf: sp̂r nr
w  $rt fjpr m  ««ft #  ft#  t  ^  
fotfta >S«ft m  *m x  t  ?r*ft
?n»r«fiTaT^, 1

?fr A it#  «F?cTr fr  |w 
wr f ith  ̂  an#^ fMvr aft fnrnr- 
^  «ift wm t ,  ^ r ¥  a *  w m r  
^  9*r i x m f t  ^  i f t r  1 ?w w r  
P t^ tf jrrt #  ift  w  t̂mp* 
t . 4  ’̂ Tjm- t t  « r  nnfoan ^  ftnrrr
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t  fa  WQ& *  
?ar fa^nr *r «er*rer 

*r$f 1 1 $f*R  ta r  4ft ^
^  *? t 5Tm * t

q f  $ fa
#»ft *  *rt tfw  t -  * *  i ,  

vfejrnprt affr *nntf A fA  trmnft 
$t*ft «rtr f t  * f  JTTTift *rt£T*V 
JfrtST HV»T 1 *nar T̂ TfTT S f̂TT
f f i t rrcrlr $  «rf^r T«n ^  t  ^
xrtrx &r qtffr *«fr A sr« *t i  

ftrsro ^  I  *
grantor ?> *ra*r w > 3Tt '*f fa

vr £ta stp *  t*tt »nrr» 
wt # ijfafl’T *f 'R*r SRFT ? 1

TOJTfc ^  firr. *r v?r irmr 
fa  &  « ° ft  ^  3f f ’T «rf r f r  * 1
zm r t»fV aw  |  "t '?5T ^ t7ft Nr

sppTT *Y TOT 7% ’TFT
3rr % ^ ‘r vr-JTfr«fr' f*r=Ffr TK*fr 1 

%xi *̂rr*r v  f :̂  & "3 ^
*m  sft k v*&\ w  «w ?rr fa*n
* wH afr 5fm Trfto *«fr w *rer ^  
? 1*1% m*r W fari spt m  f<r*n 
3Trtt & 1 fWT *rou?tT ’srrfCT' fa  £*r ^ fh t 
% sftfTT 3PPTT #  ^  f  I

ifinriamrmm'wigr' (fsnrr'V): 
%tpt  ^t t  *ft t o  *t  *r IVhht  wrf<pr 
* M ’

«ft ww** : ?w ?r shkt 
?jt HWt ̂ ft iim> 'fT f̂ #  ^nrr ^  q w  
*, ^ o ^ J T ^ r r ^ n 'T f r n t  
TOT 'TT f̂ A ^TT <TTTT 3ft f*P 
apprr «n#F t »

h i m  «^tore : w  w
?r <if Pf  r̂ rit  <nr̂ f ̂  ̂ Vr ̂

tft w r ¥ t ,|infF«nPft1

wwhr tropft: ara vf A mspfta 
tr^fr *f([t<zii if smtsrr whit Pf "i*rr 
A i wrsrw fMtar ftan ̂  *t
r^r ^  3t t t  $ r̂Y irc =rt tfV *|ar 
f̂sr*rr f»FPft r̂TffT, ??w ^

5T̂ n̂TT̂ *nrrFTT*flr% 
3rrm f 5ft ??r ?r? ̂  gfir*roft tt ?ftn 
* r*i sm * Pw ^  | i €t

T̂pft r% %ftr -5% =5*tf
^  q? ?nfr ?nraT i A m̂ raT $ fa  
r *r w  v  srf^rfWzfr ^  *?? ^ jtst 
4 s  ?  i «rtr !pt r*ra^y
^ffrfr sram *f7T w f t  vft TBnrr^>n' i

*rnr *m i ?rf?nn % f ^ ,  srar*r 
m t A itptt ^  % f*pr, <«« m  <iht 
*rr ^> a w n  ^r n f % #  «ftr
f r m  sprm ff I irfT f̂l ?> Ĵ TTT *T 
s r r  «m  *frfa*pT*ratTr A ^

r̂pq w r  ttt w g r  f t m r  t  1 
»T Ĵafr A ’TT ft^f

^ *%? wrA % fa r  m r  t  <jfryr 
m Sot < m  »rr*r »J- t t  ? r  sft
r i  i

XFH A A !P*HT I  f*F ^
*T«T>?̂ A* ̂ 5r f«FT t, *PC *T?5T Mn 
^nwr v\l TTVt f̂hFTT ^*TT I

W 6*m %* *gv %
tnFt’fht »pprt srt?PTT w i  i  t ^ ^ rs r  
j  fa  ?tt vtffrsr «ftrr f»r?T am[ I
t*r wtw A smwT vrm g fa f̂ rtr 
ijwftrc 'A**k mffarR *w# 
fm  t

Had. Member* should be as brief as 
possible.
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A H  N tuU r B hvncbi: The time 
may be extended by an hour.

Shri Satya N u tjru  Stadia: There 
is nothing in this Bill tor the discus-
sion to be extended.

ment) Bill
of Ministers Bill instead el calling it 
the Salaries and Allowances « f  
Members of Parliament (Amendment) 
Bill. Practically no improvement i*  
the salaries and allowances—neither 
a cutting down of the salaries and 
allowances—of the Members is see* 
in this BUI. *

Mr. Deputy-Speaker: Every hon. 
Member knows what things are to be 
said and what are being said. The 
same would be repeated. 1 do not 
think there would be anything new; 
only that every Member would desire 
that he might express the views in his 
own way in his own language. There-
fore, I would suggest that if hon. Mem-
bers are brief, we certainly can accom-
modate a large number of Members 
and there will be no complaint. But 
I must call Shri Easwora Iyer first' 
because he says that his physique is 
an obstacle to catching my eye.

I will have to make one suggests* 
for the consideration of the Morer 
of the Bill for persons, as my ban. 
friend Shri Punnoose said, coming 
from a distance like the Kerala State, 
fa fact I come from Trivandrum 

Ccity. It takes a very long time te 
come here. Fortunately or unfortu-
nately, Parliament sits here in Delhi. 
If Parliament goes and sits in the 
h«art of Hyderabad at least one or 
two sessions in the year, perhaps 
some of the hon Members will feel 
the difficulty.

1IJH hr*.

Shri Eanrara Iyer: In fact, I pointed 
cut this difficulty at'the inception of 
the Second Parliament.

Mr. Deputy-Speaker, Sir, I may not 
have much to contribute to this dis-
cussion. (Interruption). My hon. friend 
says that I may require double fare. 
But I am not claiming it. When I go 
through the Bill, I have practically
• feeling that this may rather be 
called the Salaries and Allowances 
of Ministers (Amendment) Bill. 
Practically, it is not a case of new 
amenities being given or a cutting 
down of the amenities of the Mem-
bers of Parliament, excepting the 
fret that railway pass seems to have 
been introduced for the Ministers. 
Nobody will deny* that they are 
Members of Parliament; nor are we 
fWng to oppose the Ministers also 
being given free passes an the rail­
way. Rather we could ’ have called 
Ibis Bill the Salaries and Allowances \

Now, so far as we are concerned, 
coming from that place, the railway is 
not giving us any priority for the 
Members of Parliament in the matter 
of reservation. More often than not— 
I should say always—the Grand Trunk 
Express reaches late by about 7 or • 
hours so that even if we have taken 
care to make reservation by the con-
necting train to go to Trivandrum 
(Shri Punnoose: It does not connect) 
as my hon. friend says, it does not 
connect. Whatever we do, the rail-
way authorities stand on technicalities 
and say, *Look here, Mr. Saswara 
Iyer, you have reserved your berth 
on the 27th December; you have te 
go on the waiting list and you are 
22nd on the waiting list. So, I take 
<ny chance after waiting two or three 
days at Madras. It is not, as my 
boti. friend Shri Punnoose has ex-
plained, that we have to wait only 
one day at Madras. Perhaps, he was 
ta4ky about it  I have had to spend 
Ofree or four days at Madras waiting 
for my chance for reservation. My 
bob. friend might say that I am 
•Iways claiming a lower berth. 1 hove
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alto travelled by the upper berth; the 
risk is tor the man in the lower berth.

Mr. Bepaty-Bpeaker: Did he not 
run away from that berth?

8bri Eaawara Iyer: I am only sub-
mitting the seriousness of it. It is 
not a ease of expenditure involved aa 
m y hon. friend Shri Bharucha would 
say. It is not a question of expendi-
ture. Rightly or wrongly, the Parlia-
ment is sitting 2,000 miles away from 
our place of residence. We want 
some quick method of transport. Now, 
the air is there, the jet is there and 
some quick method of tiansport is 
there. When the air passage is there 
at least such of those persons who 
want to come here—and who have 
often to go back to attend some 
matters relating to our constituencies 
during the session—let us be given the 
facility of going there and coming 
back within 2 or 3 days. That is a 
suggestion I am placing before the 
hon Minister for his consideration.

There is a little bit of difficulty 
regarding other amenities which my 
hon. friend, Shri Bharucha would 
want about transport from this House 
to our places of residence. All these 
are matters which are to be con-
sidered in all seriousness; whether we 
should be given bus facilities from 
the House to our Dlaces of residence 
and back again. I do not wish to add 
anything more to what my hon. 
friend has said.

I would only submit that this factor 
o f  paying the difference and going 
over there during the inter session 
period or during the session period 
is not going to help us very much. 
Practically we will have to pay mare 
than Rs. 300 or Rs. 400. If this con-
cession o f air travel is introduced, let 
it be introduced clearly. I would 
respectfully submit for his considera-
tion that this amendment which' is 
prOT'Tsed to be accepted by hint will 
not In m y  way benefit u*. It *is a 
paint that X would Uka to brinjr It 
to his nottat.

Shri Keshava: I do not want to 
reiterate again the reasons that have 
been put forward for the acceptance 
of the amendments and this Bill also 
I respectfully submit to this hon. 
House that our country is a country 
of distances. In fact, we are very 
anxious to contact our constituencies 
Unless we are provided with suffi-
cient facilities of travelling, and that 
too quick travelling, it is impossible 
to put ourselves in contact with the 
constituencies and the people who 
have sent us. We have to spend 
nearly 8 months in Delhi for the 
several sessions of this House.

Coming from Bangalore, 1 am 
spending nearly 40 days every year 
in the train. For one trip I make ia 
the fastest train, from Delhi to 
Bangalore it takes three days to and 
fro. We could as well spend that 
time with great facilities and w ry  
great advantage in Parliament here in 
Delhi or in our constituencies there 
It is not as if we are asking for any 
facilities or for reservations or things 
of that kind.

•
There was a Joint Committee of 

both Houses which wenfc through this 
matter in great detail some time ago 
and it definitely opined on 2Snd 
September, 1958 that provision may 
be made for enabling Members of 
Parliament to convert their railway 
passes for passage by air on payment 
of the difference in fare according to 
the Government Servants Travelling 
Allowance Rules. On that very same 
day the other provision which ns now 
sought to be made in the Bill for the 
purpose of facilitating many other 
things was also suggested at the meet-
ing of the Joint Committee and Gov* 
emment was asked to nut up neces-
sary amendments to the Bill.

•

What is it that we are asking for? 
We are asking for free lifts to our 
constituencies and Delhi. We are not 
asking for a free lift all over India. 
We are not asking lor any luxnriat. 
We are not asking for things a* ia 
Australia. In Australia they «Btm
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every Member of Parliament a 
golden pass for life even after his 
parliamentary life is over. We are 
only asking for a necessity, an abso-
lute necessity, to keep in touch with 
the people and be useful to those who 
have sent us here, whom we repre-
sent. Persons come from long dis-
tances; about nearly 200 Members of 
Parliament are coming from Mysore, 
Hyderabad, Madras, Travancore and 
Assam. I learn from some of my hon. 
friends from Assam that it takes about 
8 days for one trip to and fro. It is 
but natural and it is very necessary 
that we people who come from such 
long distances should be provided 
with these facilities for the proper dis-
charge of our duties.

With very great restraint, I earnest-
ly appeal to the hon. Minister con-
cerned that my.amendment No. 2 may 
be accepted because if we have to pay 
the difference in the railway and air 
fare during sessions, none of us would 
be in a position to do so. In fact, I 
have got to spend nearly Rs. 120 per 
trip. It js  not possible for an ordinary 
middle class man like myself to pay 
and go. If that facility is provided, it 
should be provided during the off 
session period. But during the ses-
sion we should be provided free lift 
by air. It is not inconveniencing the 
public.

In fact, I had a talk with the Chair-
man of the Airlines Corporation and 
he likes the idea. There is absolutely 
no difficulty on that score at all We 
do not grudge any facilities for the 
Ministers too. We are not in the 
least grudging any further facilities to 
the Ministers. We want these greater 
facilities for the proper discharge of 
our duties.

An Hun. Member: Give dnd take.

Sfcri Barman (Cooch-Bihar—Re-
served—Sch. Castes): Mr. Deputy-
Speaker, I support thte amendment 
No. 2 just now moved by my friend, 
Shri Keshava. There has been a lot 
of talk that ours is a poor country and

why should these people travel by 
first-class and all that. I do not like 
to dilate on that. But I want to bring 
to the notice of the hon. Minister that 
by this concession of one air trip, the 
Government does not lose anything; 
neither do the Members gain any-
thing. A Member from Assam tra­
velling by train takes eight days for 
coming and going and even for Mem-
bers coming from West Bengal, it 
takes four days. These four days or 
eight days are wasted; they are spent 
neither for the cause of Parliament 
nor for the cause of the constituency* 
If the time of the Members of Par-
liament has any value, it is just waste 
of that time and energy. By this one 
ajr-trip, the Government does not lose 
anything because it pays on the one 
hand by one department to get it back 
by another department. The Member 
is not benefited a single pie by that 
because no extra money is going to be 
paid in addition to the air fare by the 
Government For this intermediate 
journey, a Member is not at all bene-
fited So. it is not a question of a 
Member asking for any luxury and it 
is for us to consider whether the time 
of the Members should be wasted in 
this way. 1 most humbly submit that 
even if the amendment No. 18 of Shri 
Keshava is accepted, it will not bene- 
lit those for whom this concession is 
being asked for. As for myself, for 
an air journey, I shall have to pay 
Rs. 217 up to Calcutta and from Cal-
cutta to Jalpaigun another Rs. 78. If 
I go back only by rail, it may come 
to about Rs. 70. It is not possible for 
me to spend about Rs. 400 or Rs. 500 
for coming and going unless it is such 
an imperative necessity that I shall 
have to go. So far as we understand 
most of the Members in this House— 
I think 90 per cent of the Members— 
have not got that much capacity to 
spend and so it will not benefit every­
body. I will ask the hon. Minister not 
to accept that amendment at all. If 
he tUinks that our time has got any 
value( whatsoever, either in Pa fila­
ment’ or in the constituency, he abpul# 
extend that benefit to the full air f*re 
for coming and going.
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I may lust mention that instead of 

making it a general policy, there may 
be Hina restriction that that Member 
should at least attend thirty days of 
that particular session or so many 
days so that he m$y get that inter-
mediate journey concession. I leave 
it to the hon. Minister. But I would 
rather oppose Shri Keshava's former 
amendment and support his latter 
amendment.

Pandit Thakur Das Bhartava
(Hissar); Sir—

wwtar • wrar $
Jrtfsw I

STJfT *n*T«r : *

< r ir  x m  m  A  f ^ f r  j? <r < f m f  

t  '
Some Hon. Members: In English

pleas*

«ffer STft w s r
fr s r  ffftrr *Tn?3t, t t h i srmfr

jf  v t . t t  sfTfẑ r fan  i
xft?  *  *rg*r ^
T O  foTHT % I fasR
t  *t *pt afr efr *rf I
*  *$»t ? j *rr?f *fr i  vs'v 
3r'r srrr ?  # mrfa* ?ft *fr i \
% 1 a rw r ’srsr i t *  * f r  t s  ^ r r f t  i  1
TTV’s fra t  arr^iT *3 T *P n #
The routes for the performance of 

any journey.

TT«F 1?T3T *  fesfr « m  VX 'Tjppn
aft sjft ?nr ^  ^ f r

vm w i 1 1

v w  *m *** vr. «R5T «nrr i —

The manner in which fractions of a 
day shall be dealt with for the pur-
pose of determining the daily allow-
ance admissible for that day.

*5 i f t  «s* # z t  *rr *rn w r 4  far
jlWW WTRB ^ ^ WT fsWTOT $ *IT

*pt *wt f^ w r r  
5Tj ?PT I f *  *jt w
xfa  n  *gn $■ *frrt w t  
%<rr*r 1

W  fa  VM>«TM
ftr f^ T  *n&r ^ fa^>r 5  *  faar u?t 
T*rr 1 . 1 * *  f*rc[ V *  *rr «Frafr- 
z v m r  t  ust a *  flr i f f  ^  
^ 1#  sfr v w r x  ferrr *wt *
fa? 1 w m r  y
x i ^ r t ^ f ^  z  ?  urtr 

tf ■ fr^rT^ sfp Vj 
tF T t^ T ^  * > W ’nrn 

*rr # f̂ r
*̂T5T25R k  i t  ^  I ^  TT̂r 5PTT fV

s 1 T^r *rqT t  •—
After consulting the Central Gov-

ernment, the Joint Committee shall
lijime Ihete rules

*rsr ?*r<P aprf ^nfT

•

«ft wimm ftr? : «rrr^r *tpt5
ft ftr ifrrfa —  m

qf»?r 575T m  vmar : wrr
f̂r *r st t̂ h t

arnpT j w  v t f  ww t  * «

• *rs z*Rti t t
VRRT^ I

«ifiH w y t  t w  v rm  ; ^ r r  ^t 
«ftwt ^ 1 «rnr ffr srifT v m  1 1 ^  

*n*rar f  1 fw ft stf »rg *
f«p wn*R spt t  ?  ^?r
jfRTt p ftrr  m ? *  « fk  Tm r?nrr% 
eihn*T  % tto
'% irtr M

1 TfWT fl’ TT % ’N x v r
^  ̂ «TTfiwnr-
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[<fftoar vw  wt w* ]

$€  WW W* TOWTrW f  
ftrtyw ifir w*tt sî r $ fa  aft w # wrcr
f> f t  ^  * t  W t»fT V*W I

‘ w$f w* w? T$m $wr fa  <if$ wt aft *pr 
^  ifcR n *n{f wr 1 #faw <m tt* * f  

wtrft wt v(r i  1 ww w tjww t t  *»t
?ft »F?T *PTT ^  f>F %  W '*T  W W rW
iftr 3*nft w?r <tt w«Wt»<nfain^s 
w r $  ?ft ^ r * t  w f  ?  ^  w k  ^  iirt 

w rfW f ^  1 w«m w «mn fa  *w 
*ts «fcr tfr w r w*rsr < f t n r l w
ŴJW£ Wt fa  *«T 5Wf fT3f%W

f t * f t  m m  v t x  a f t  « F : m  t f t  f t  

a rm  «fk  x i  $ a  f t  am^rr art fa* 
tot ww* t  fa  ^w% wr<T «ft* wv
WTfS t  » n *  Hft St *t W\T Jft* ?T>T 
^  w pt ? ro r* w t |  1 w ?r*m?rr g 
fa  3ft WtfrsRW *W W*TT $WT WT *T.
«rret % 1

Mr. Deputy-Speakcr: 1 have receiv-
ed this notice of an amendment just 
now. What is the reaction of the 
Government.

Pandit Thakvr Das Bhurgava: Gov-
ernment is accepting it.

Mr. Depnty-Speaker: I am asking
the Government.

Shri Satya Narayan Slnha: Let him
finish; I shall consider it meanwhile. 
I hope you will allow me sometime 
to decide on it.

«H5ra s i j t  *ro www :
TfT WT fa  A WHFTT fa  fww ^ t *  TT 
^ft^T WTfW <fk TTTQ flvff % %*rr̂ !T
st ? w  j j f r  wwr ̂  3*Tfr> fqet ?r 'rrf^mrs- 
% wt w^ fawr wt *  i «s i tffww fa  
<nfoqrwir v t f  f o f t  | ?fr fa r
Wf <tW $>ft tfk  fa>T 3T*ftW

I> f t  *r? war i?  wwwst 5
«pifiiw *i$f 1 1 # awi | fa fatft wr*

meat) Bill 

<*T V tf Wit I VS fR% it
*nprr;  fa  ffrvt |bt Pmr w it 1

* i f a  w r m  <rrr^ « rw f w’t * f r  
^ft?r?nrnr | ^r% nsfiT
*i|j*rr» w p  ?rv q : « n ^  % m t  r w  
% f«w ??fnr«T f w  wtt ^ w r  (  ir t t  
w Eft tm  w 1 1 $ lr
*> * * * 1  w rff *  v f i  fa  tnrr * t f
* * rr  Rt?T cjfRT % JT r̂Tf^nf Uff TT 

*TOnnt*ft3*r% «rfff w it  
| art ?w fa  ^sr cm r  vt 

cjt f?nn wr'  1 *r?t <n I s  t t  f *  P? *rw?r 
^  v t t f w ?  $  

«ft *nw*E jjp *f v f  w  W t  
I  fa  wirt ?* r  wte s^lf 5WT ^
w V  Jf « r r  wrffWTJi i t v  ?n^
^ wqsft tttt ^ w<p?r ^ w* w  # 

wt ?î t w t ? 5nfaw
f i% T  Jift f  1 ? 4 f?TTT

w ??r «  »ft jh?
w |  w tr »mr *rr«r % >ft 
W I  fa  ^TVT^WT9Rr5t wnf fa  ffJ^RTTW 
w w f r w w if  arr w  w V  fa^r wr v r
w’pft t pt  ?  1 w**7, *rrf??arR % 3m
srft fw»%?r(t ̂  wV fw*r irr?r ̂  f^f^Frc 

vr HI* f̂ T̂ TTJT % SfPr fw*%- 
^rft I  w w*wn vt wt WIT
f?*f**TR ip srfH fw o m ft  t  1

A Wf wt WT5TWT 5 fa  f  w w *$?r wt 
wwf ftwT 1 fw  w«r * * i  w i  wt qnr 
fWsrr?ft3W%*Tir W wt WlWiTTf ? F f  ̂  
w ^  ^7% w WH «Tj?% w fa  v T*t 
^ T w fjp rw f wV^wf wf 1
w w m t  wqsft f t  Pmwr wbwiwt 
wiffHr jf i w w t f fs n r t f fm r w w T f  
wrs^qw wt5 %m vj ms w f  « i#  
fa^iw % W  w S  f  frfa*r ̂  f t « T  «w fr 
fn r ^  wrarr qtw v t f^rnrw
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wrorr wri $  i m v f  t t
w m  «mr *  * r  * t f  w^rm fam  | 1

aft «rw Ppjt |  w w  *rm rt «ren 
| %  * t f  unrnu  *nff

<nr < m  «rn *r*R »prc f t  
i* f  eft 4  fnwren j  fV , ^  *rfr 

« n ft  m f ^ r t  *  ( ,  srfvsr v ^ t  w ar  
« m  f**ft

«romt % eft «ns vrtft v $ v m  
f y 4 * r t t f l * T * y * f T i ' w i ’ m i  
v p fr  (  «rt* wt f  si s *  jr 
ften I  ^rfr> VT &% t  I f*T *n% $  
«mren £  fa? «nft *RT s i#  T O  I  f% 
<&£ f*mr =̂r % *qrm  qu^ ?fa*r *1  
«mr vt fl!*n * rc  1 <rr^rr <srra*̂ sr 
f a f t r e r  * r  *ft % sr* »pt * ?  vrnxnz 

v r  ^fiiwr f W  jt? «rarwr 
f t  *rf | f r  qrfajmfz  vr n *rr  % 
t f m  *f w j  wrrn v n c  *ftr q ?r  
» f aft finT*r $  s*n rt *  *r  ̂ Jr
f  fim  s %  1 u *  farm er n t * w 'n f ’TOT- 
*rz % in=*rt * t  frrenft $  1

CW aft i f  sqiST if t r  It «nr
VTHT’srTiRrrf «T5 >ni|PF«ftTaft
t « f t  ^  fo u r*  *ft |  ft? aft 5r « w  

^ r v m r  a rc #  t t  $ , tm rm  %
Wlfr $ xfir % «TTT *  3R * WT ft*
w *  f t  *ie t £  efr * ft  h & ivt i*rc f  farar 
* t  «mr fjprr arm ? **ft e r 't t  ^  ^
"ter VTJT nqsft ^RT )§fTTf I

w r  4  ssp n  ’ n ^ n  g  %
« R  f ^  w rr ’m e f«pr v f t  i r r r  

v r*r  «nrf?t ^ 7 t*fr ?r^  % %?sr % 
m f  ̂  w ra rr % *rrf x m  < th
w f  ¥ r*rr  v ^ r r  ^  ? «rrftiT  * r |  
»rr7% ^xnNNr ftw  «rrat | \ f^r 
V  “ i r t W f f  xpt i # r w  %

vr s n * m fr t  % ftrn ^ K w r r

an «v?tt v f f f r  <nf«T * «n^mpfe % 
t jv  it*** v t nf*T-«PTT % m  x i .t  i f  
F n r m  |  e ft ^ r  v r  % * w &  f te r r  |  « f k

4  ffirneiT j  %  5 ?  »9fftR?r 
gpwt <t ajpft v fJ F  » a f t m r fe n f t r  
% p p T T T en p T ^ rit^ J iiT w e iT ?^  
n o ^ f t  anenr $ %ffSrsr^T fir  
^ewT arr HverT | «rtr ̂ t  a^*r^?^rrtt
■FTpft^ft* arTTT<|«'«P*,T’T*rtT 5t»R
¥ ^ft vn ff n  ?nn ^R t 1 1 * *  ^n% *f 
*sft TT aft ^er% Viifaz  1 4 
^rtterrik vr?rr f  «rtr r r r m ^ r
W 7 Z  | I *FT7 ^»t it^Tf TT % 
«rm 3tr <t?arnrfri<tarni err 4 te w  
v t f  % i ^ r  &ktt 1 s*t *rr*i% $  fara% 
fip W'<r. qTf^raT^r v t  *t«n: « m  
4TF% «RW<4T 5*$T 35PTT ^npTT, fipfV
aprjf % Jt«rd % arr*̂  p r  Pwmer v c  
r% t  «rV ?«» «tt*t «rtr n  ^*w<t V

• T*rf*r' 4  ?mir3T
5 f«F ĴT^T JIf %rfx$z fagw r *TW t̂̂  
<rtr fsRC ft? vnSr «m % w »t it

?Tm ̂  -3^PT *T3|7 *rr ̂  ’TTfjW 1

*Tg vt# qr^nrrf?  % *r*=arrt ir f r  
?r«rT ?ifr | *f?v  ^  eft f*Tf5ftr fimrr 

fw T an t ? t  I  enfv '  flfvi? v w  f r  ̂  
iftr  amr vm r ̂  <t 1 err v  im r arn

^  ^  «fr ?hst »T a fr ^ r fe T v n n ft % t  
* f*rer^ *roa n *T *% $  • 5i%«T5fm 
^ r  % ? m  i f  aft f^wef ^ r  weft $ 

5̂TVT ?fr « n j? T  ^ r  f»m  an »t^tt *rtr 
4  « m  eref «tt im r  ewen f  f^  *»fr 
f t ^ t  % e w v r aft <ft f s r  |

eft <TR*ft Vf t̂*TP f?T F̂TT
wrfier $*n  | «rtr ers^ *  i z  » t  «ipfr 
f^men * m  1 1 ??rf^r »pt t^ tt  $ %  
^sff ^ r  t o t  Hptt arren |

f e w  if  m r  n e r r l 1 ir f^ r  
|P i? a ia r'  ijJR t^ T  % jt^t t*c w r^  eft 
^ ir  %** «frc a n r  
ir?t « r  v fa m z  «phtpt $ i t
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% v w  **«? t safw s *  ,n^rr 
i  ft? ? «  * *  tfWf W W S S
vt ip j t  f%*rr arT̂  1

^Slurl M. R. Masani (Ranchi-East): 
M?. Deputy-Speaker, Sir, there is an 
old saying that time is money.

Mr. Deputy-Speaker: Here a1s<xj

Shri M. R. Masani: I shall be very 
brief. Those who think that the pres-
sure for air transport or air travel 
is based on the idea of luxury or of 
making a jaunt seem to forget the 
value of time in our national eco-
nomy. Sir, as has been pointed out by 
previous speakers, it is not any fun to 
go round the country flying from air-
port to airport. Hon. Members are 
much too busy and pre-occupied to 
indulge in this luxury unless they arc 
forced to. This country is made for air 
travel. It is a country of vast dis-
tance. Members from the South have 
pointed out what long journeys they 
have to undertake and how many 
weeks in the year they have to spend 
in the train, idling tneir time, more 
or less, until they get to their desti-
nation. Our Constitution allows citi-
zens r af this eountrv to stand from 
any constituency in the country. 
H ere are Members of the House 
whose constituencies are situated at 
vast distances from their own places 
of residence, and ft is important that 
constituencies should be nursed, whe-
ther we do it during sessions from 
Delhi or whether we do it during 
inter-sesaion periods from our 
residence.

7Tiat is why, Sir, earlier this year I 
introduced a Private Member’s Bill 
suggesting that free air travel should 
be permitted, not with any’ part of 
the country, but between three parti-
cular places: residence, constituency 
and Delhi, the seat of our Parliament. 
I am very glad Shri 'Stohava in his 
amendment No. 2, to which, he has 
dnwn attention, has incorporated the 
purpose « f  that BUI. I shall be delight-

ment) a «I

ed if the hon. Minister finds it pos-
sible to accept Shri Keshava’s amend-
ment, which is in identical terms to 
the Bill that I had introduced.

However, before this BUI tame 
before the House, I found that there 
might be difficulty or objection raised 
to that particular proposition and after 
consulting the leaders of other groups 
in the Opposition, we tabled a joint 
amendment standing in my name and 
the names of Shri Asoka Mehta, Shri 
Goray, Shri Mahanty, Shri Jaipal 
Singh, Shri Frank Anthony, Shri R. K. 
Khadilkar and Shri Dange. That 
amendment, which is No. 4 before the 
Hqusc, is much more modest. It tries 
to meet the point that an additional 
expenditure or financial burden 
should not be cast on our revenue, 
and in doing that we suggested m this 
amendment that thm.* should be no 
restriction on air travel by Members 
at any time and to any place, provid-
ed the hon. Member paid the differ-
ence between the air travel charges 
and the first-class pass to which he 
is entitled, thereby attracting to this 
iorm of travel the concession at pre-
sent enjoyed when one travels in an 
air-conditioned coarh by paying the
difference between air-conditioned
and first-class Surely, Sir, it cannot 
be argued that a concession or a faci-
lity that is given to travel in greater 
comfort, free from dust and heal, in 
air-conditioned compartments should 
not be available to a form of travel 
which has the additional virtue of 
saving tune and is, therefore, much 
more m the public interest than the 
greater comfort that can be obtained 
by paying the difference.

Therefore, it seems to me that the 
irreducible minimum that should be 
considered is amendment No. 4 which 
we have tabled on behalf 0tf the 
various Opposition groups. Howsrver, 
I do recognise that that amendment 
will give • benefit or relief only to 
those who are capable of paying the 
difference, and I appreciate the petal 
that has been made by Shri Bharutha
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and other hon. Members that, while 
this concession' ihould be given and 
must be given, it does not go far 
enough because there are Members 
who, coming from long distances, may 
not be able to pay the difference. 
Therefore, I do appeal to the hon. 
Minister, that either he accepts the 
amendment of Kiri Keshava which, as 
has now been shown, the House as a 
whole will welcome, or, failing that, 
let him accept the amendment in my 
name, amendment No. 4, and amend-
ment No. 36 which stands in the name 
of Shri Naushir Bharucha, because 
amendment No. 36 will give a restrict* 
ed 12 flights through the year to those 
who cannot afford to pay even the 
difference and for the rest will enable 
Members of Parliament to pay the 
difference as they pay for air-condi* 
tioned compartments and utilise the 
facility of air travel outside the limits 
of Shri Bharucha’s amendment.

I do, Sir, therefore, feel that the 
hon Minister will only be showing 
deference to the wishes of this House
111 accepting Shri Keshava’s amend-
ment, or, failing that, amendments 
Nos 4 and 36 together.

Sir, I know it is awkward for Mem-
bers of Parliament to participate in a 
debate where it may appear as if the 
personal interest of the Members of 
this House is involved, and it is true 
that we are placed m an embarrass-
ing situation; but I think we would be 
failing in our duty to our constitu-
encies and to the business of this 
House if we do not withstand this 
embarrassment to make our position 
clear.

Shri Mfhamned Imam (Chital- 
drug): Sir, I associate myself with 
the previous speakers in expressing 
our resentment at the indifferent 
treatment given to the Members of 
this august House. The Minister in 
charge of the Bill is more enthusias-
tic in providing extra amenities to 'the 
Ministers ‘who are already spending a 
considerable amount every year. 1 
wish he was equally enthusiastic ‘  in

ment) BiU
improving the lot of the Members who 
come from far off places.

He was pleased to state that he is 
going to accept the first amendment 
of Shri Keshava. It must have now 
become increasingly clear to him that 
it is the wish, desire and demand from 
all sections of this House that air 
facility must be given so that the 
Members may be atye to discharge 
their duties more efficiently and they 
may attend to their work in a much 
better way than what they are doing 
now. Shri Masani was just now 
pleased to remark that time is money 
and it is very essential. In some 
countries, Sir, in order to save time 
they spend any amount because th^y 
consider that time is much more 
valuable and much more important 
than money itself. It has already 
been pointed out as to how much time 
is wasted by Members coming from 
far off places, especially from the 
south. So far as I am concerned, I 
waste one week every time 1 come 
and go, and about two days to recoup 
myself after my return. That is the 
case with all the Members coming 
from Madras, Kerala, Mysore, Andhra 
and all those placgs.

That is not the only thing Railway 
journey especially in the north 
got a telling effect on our health. 1 
do not know whether the hon. Min-
ister has ever travelled in these 
trains especially in summer. He will 
have a good dust bath and plenty of 
heat with the result that he will have 
to take medicines to maintain his 
health. It is our experience every 
year. We spend nearly two or three 
months, I think this is colossal 
waste of time, not only colossal but 
criminal waste of time for which the 
Government is responsible.

14 hr*.

They must see that the Members 
who are wedded to a life of service 
and who spend their entire time tor 
the service of the people are give* 
the necessary facilities that are 
required in these modem times. It la
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(Shri ><eh*nw»d ImanJ 
nol «  matter of luxury; i* ia 9<>t *  , 
question of our status or prestige. It 
is purely to enable us to function 
better. We are expected to serve in 
this Parliament; we are expected to 
aourish our constituency and we are 
also expected to look after our wives 
and children. We have to run two 
establishments. As pointed out by 
Shri JSharucha, we have to pay a rent 
of mere than Rs. 100. We have to pay 
water and electric charges. We sre 
denied free medical and transport 
facilities.

An Hon. Member: Sometimes
speeches are also denied.

Shri ItifrrHiT— ‘•■*4 Imam: We are
enly asking for a simple travelling - 
facility which is given in almost all 
other advanced countries. In England, 
apart from the fact that Members get 
an honorarium of £ 1,000 every year, 
they get free travel by *ir or rail; 
there is no restriction. This free air 
travel is of vital importance to Mem-
bers coming from the South. Is it 
our fault that the capital is situated 
in the far north and we have to 
undergo extra agony? If Government 
is not prepared to onncede this simple 
concession, let one session be held in 
the South either at Hyderabad or 
N^fpur or at some central place. I 
assure you that we will be then hold-
ing it in an air-conditioned State; 
there would not be much heat or cold 
Here, part of the year is immensely 
hot and part of it immensely cold. If 
the session is held in Bangalore, for 
example, I do not claim any air faci-
lity at all. People from this side do 
not realise our difficulties. I am Quite 
certain that the entire House is in 
favour of this extra facility, with the 
execption of one gentleman, whom I 
eould not understand. It is quite 
necessary and I am quite sure that 
the hon. Minister will cpncede our 
unanimous demand. I am sun we 
will not misuse this facility.

The hon. Minister Add that he was 
going to accept the first amendment

- jfrmbey* of Ban*'-ilia*;, 
Jtamen* < Amend- 

m/tot) 34U

at Shri ICeshava. ' X do not know why 
Shrt Kesfhava tabled that amendment, 
while i l l  the While he Was far this 
free air fadlity. I am sure he w£U 
withdraw i t  We want his second 
amendment to be accepted by the 
hon. Minister, because we cannot 
afford to pay the difference.

Shri Satya Narayan Sinha: I think 
/the hon. Member has misunderstood 
me. I am accepting Shri Kethava’a 
amendment No. 18.

Shri Mohammed Imam: If you are 
giving us anything, give- us the full 
facility for air travel; we do not want 
anything half-hearted. For example, 
the difference in ter comes to 8s. ISO 
from here to Bangalore, fcvery time 
* e  cannot be expected to pay Rs. 880 
to and fro. We assure you that we 
are asking this concession—or this 
right; why should I call it conces-
sion?—so that we may perform our 
duties to the country and to our con-
stituency much better.

qfira i w i w w  : 3*n«wr
*fl£tW................

w o w  wq£ta : * fafas Tirm 
f  JT i

«rfw : t t *  $
A st X f*rfrc % Af ft w ft Tiff 
m w  *vr vt Am 
*r<rt *mm, f t  g »

*  frr*  q ft  f*r> r f**rr fv  art 
*r?r «n&t w * Tft $, w m w ,

n> iww Tiw f t w i 
| i ^  nr* tft wr *ror |
WH *TT VTrTT * t f o  ?  & F I

wpt  «rw «f | wnft, w nrffom fc*

arRrr 1 1  rntn w tf q *  im tfk *
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1 1 f*»* fw  if hr *  wfo n* 

W rt& t <?*, qwr «rTf
w t  <t irrojrr # tt  *rffa fefiR 

wirwr*t$»ft fa  ?rnj

f W f W # ' T $ 3*T**rufr#»!T*r$ 
• w  ’  * t* fr r s r  w p t ^ t t 7 «ufa*rrfc 
% gvnt wr *t? *̂50f«r |  fv  t  % « tt
*iftt *r ftrif *rtr 3^  ^jfs-
*Tf»ft fnrw w t % flmrw i f  arr*-

«nt *  vnr w f t  vrr=r fW  " iiH  =EnvR 
m «n*r «rtr * v f *  v t  1 wwrct
*  in*nr »mr 3 qwrt I? fa# <nfonqf z if  
ttafcsn ■3*m «mr ̂ tt *n t-tt in
*r$, «nf v tf ?«rmT* ^  £ 1 * * *  v tf  
tfto m  « t sr«?r ^  1 1 aft *n» 
qrfSwrtfr t  <nt ̂  a«wit «*y»i sw k «tft 
ffinrr 2t=rr u? w  v t *n r $ «ftr rrw  
w t gwrarfwr ’wr f%frr* *  % «**<? itf  

w r  « *h  <m*  1 w w l t t  nsfar 11
tWf *t TTFTT rnp % Jrfr WIVTT
Tfrvr vm "P̂ tt T̂f̂ iT iwar vfr ij$r 
«rc * fa n  qrst m & t ^nrr $ «ftr 
^ rvt aprar t  ^vr v fm  $
iff ^5 fv qTfsnrrf? *  sswt *t «r i 
«mr t  f  fosr «r«tt ^rf^r, ?ft ji* *tf

1 *ra?ft
% mppffa «* w t  % ̂  ftt<TC | fa  *pft 
w u rn  aft ira  arnr f**r 
arrtt mfip? *ftr **rat ^tT*Nn Ŝt apj* 

w*m T̂%t» 1 it* *t$ wfafcrrt 
sfftfrr «rtr » i r  m% *r£ 1 1 jt i 
?ft fcr v t vnsA v ft*rfir v t su n t 
m m U t l b  ff<ry aR ga% fa t  
a n m  ’ft m% |  1 aft m varrc 
VWTT jfWt«T V’PTT 3TWt VtTT  ̂«TT
u r n  i^r «t w t  i

wr#>r«ft w«im, <mrm, vr |nwn 
i(^%WRrr|«fi*Kt?ft<rftwwT
% w a r  f  % f a w  Ir * 4  ^

w t m  i r t N r  u  w t  f i R R T  fW T T  
% f t w  ^  W  »rt»r W  f « W  %  fn r t» T  W a T T  

m K t t i h  v r t  s t t % * n t r  

*f «?, *; ,t f x  k, e. fiw 
<sm% f ,  « * n ? t  t^ ir r  f fS w r  i f f  t t  

arrtt «nfi[t vfffa «nfiwiffe * ^  
w tm  ^  ^swr fnw  
| «rf tj«? «(tT w  w  nrft 
i f o r k ? T g t < T  f a n  « r t r  y r f r ig w i ^
i f f  t  w x *  H t  $ k w i  ^ t v t  

w m  < n m r r  ®rr » m r  |  a fr  f v  

v n r >  * T  « r t  f«inrT arr 1 1 « n rftrc  »» i
i|«ff(|an|n r f t i  zrtr m fa * rr  u r ft  %

«rtr wfaT q m r  *ptp? uVr O T t  
anfspr aRH % fat 'tffwvr *  

srcwt f«j 4m %** farr< vm
» t  ^Pwrr ̂ ft "HTfft 1 m*ithr «rawft *(t 
^t%aft$giter f^fatwr'nT

S *T <ar$n tt *f ^ t ? sw t ft^ T fW t»  
h r 15^ im ift v f t  1 7  v  e«nt- 
arpt ^t ?tpr h #  f^i ^  3*w ?r 
Ptt wk t  *rc s» arwr 1 vrfwr *ft*r 
aw Mifamyg ♦ %* f̂t % Pp
m  wt ̂ rfaifw 11«  ̂  !#t aw t  gg% 

fa  ?*r ?ft «nft ?w fanrfrm *  t  
t̂ft ts  | ?it ^r ^t apraT *

wt ?ft%»ft ’  «tf«r ?ft>f?rtt
w w  % *ww i  «rt%*r ^ * t r  H *1#  t s
^5T "FT VFfm VT# TT'? PwW *
v n r f  w  w fc t arr t | (  ftftn r  ̂ w t  *5 
«TOT tft I  f% ^ T<aifl|M s5t #Bt 
ft?ft | 7 wrforc i*wnr w iw r w 
3^% i f  w t  7 f^rfat sm
^P Tlftrw farfr^ irf^^Pr^Hr 
v f ^ ^ . w h v t V R ? f t w v t 9 i^ n
^  ^t «W W 1 VT ^ ft ^Tff^ 9TpF
¥»nr *£t nfer o r t  f t  «^r i f h  w 

<tt « w  W f  V i T lt t t t
tr wrr w? 1
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[«rfiw tflRKwnr " * # « ” ]

«w  aft v p  *r  TfT | fa  fafaFpr 
Ht vsti w tgt *f *  ftrtr arwrwt

f̂ TTT im  fr^TT | fa  tPR
fafaRri «rt «Fmr *T *rcr «rr*r i f  
?c« v*  *r«BT *r> «jt«t xramrr
^Frr^V^lfV^^fbTTTH'ap^ >3RTq

7 q(? «rj?r * *  V fa  tr*5 
3T<pnc Sr v f i  ^nrm w iw f

i xjv »t t V **t  *r't *  
% fa<? ’tr»sn' «rtr Opm'V
«ptt » t f  #  *wat »ft * f  q #  %  

*  ?ft «t$ f^R T *rw *?fr *  #  * m  <j* 
famn *t fapra ww * i *r? *> i** 

f iw n  otvT wnr <ft 
<B«rrH m f t  w  $ ^  vr * t*t 

=ar5W ^  |  i fa ir rft wf 
m  v t *r«rr# «r>r w r  »t
7 ?  «pr vnr « m  fa n  t& i -*if̂ i»
*rnr * t «prft *ft? VT ?*rm * ft  

i fk  *ft?iT zw v i t  $,
*T *T*TT*T#

1 1  *rcwlr %f?nT 5tf vrm ^r | 
fa  '  T It *p*w

*%  in w m rn ff xfo 

v f  stt* >v>*r»nr^irsr*ra\*f *Rsrrr 
* t  «n *  xftr fe n v  i ^ 
& m  *M*nfa *ft fc **rf5n$ *re 
itjjt ? fa ^  mt qfinn &  * t &Rnrr 
& ft  i «¥  « m  WFirfh?
*Rf*rt % *FT » f ?*rR % ffTtr J(frrr fiwnrr 
v r #  <rtr tfr>r v x *  v f  ^ im r 'V #  
<ft St& 35# q? st wht  | fa  *$ fa #  
fo r  «ftr #*r x  «m r  fa >  v * z
mx f  afasr m w ?ft xftr
vqjfT ftrtrtr «rw  % *fcc vt ̂ far«r 
•pt ’tt «rrff^ 1

Sbrl Aehar (Mangaloiw): I wish to 
make only on* mbipuaion. 1 take 
usually four days to reach my con-

stituency. If the Grand Truhk ffitpWfli 
is in time—usually it is not in tiite*— 
to reach Madras, I can go in th m  
days. Otherwise," it is tour days. 
Generally t take four days. I am told 
that the amendment now proposed and 
to be accepted by the Government is 
to the effect that we must pay the 
difference between the air charges and 
the rail fare, which will mean about 
Rs. 180 for one try). That is to say, 
it will mean Rs 320 to go and come 
back If I want to go out, 1 have to 
pay Rs 320. I submit that it i« a 
concession which is not worth-while. 
It will be absolutely of no purpose.

I would only appeal this much. 
Unless the Minister wants us to waste 
so much time—it now takes eight days 
to go and come back—thus concession 
will not be good. My appeal to the 
Minister is, for Members who are 
coming from more than 500 miles— 
not that I am against those Members 
who come from a lesser distance—a 
simple pass may be given at least once 
a month for travel by air

So far as I am concerned, I do not 
return to my constituency at all dunng 
thr sessions, because it is almost im-
possible That is the situation. Once 
we come here, we must forget our 
constituency and forget our people 
there For the budget session, we 
have to stay here for nearly tour 
months Should we not be given at 
least the opportunity of going once to 
our constituency9 I am only appeal-
ing this much to our Minister. He 
may give us a pass for travel by 
aeroplane to the nearest airport of the 
constituency, without our being liable 
to pay the air-fare.

I do not wish to say anything more. 
The concession which I mentioned 
should be given to us at least once a 
month to travel by air.

Sr. Mdkote (Raiehur): Mr. Deputy- 
Speaker, these is only oae point which 
I want to make. M y subndaaion Is
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ttM t) BiU
<W»* 5Eh(( eoncwdon that the Ctovwn- <r*gf »f gifffr yftqfr *rar

thin** of making now would not «rw *  1 * «  wm *rr « w  artx <rc:
M f  ,kind o( facilities to those 

jppgplt who have got to pay here. It 
Would only mean this: that such o1 
-those people who «re able to pay asd 
£b wiU be paying lew than what they 
•IV paying now. To the others it is 
■o concession at all I personally feel 
that if  the concession is to be given 
at all, It should be extended to the 
fullest so that the Members of Parlia-
ment may go bade and come here at 
least during the session times. With-
out that this concession will be enabl-
ing the rich people to go at a cheaper 
rate by air than now.

#  w w  (nTfcirpr) ^rrorw 
«r$tav, 4 * art m fta*r fon |

%*Sr lr vft * jjfT «rc arr
%«T I  I TOTT aft tfKT fipm I  33% 

*f»? srra ?iV <n: anr*
i q$«rT ffcwr m w

W nn * f  S«TT V fffT J  i *?
» X *  TOT* I

Page 2, line 22, add at the end—
"and to a free non-transferable 

airpass which shall entitle him to 
travel by air-plane during the 
session o f fterhament from Delhi 
to the nearest air-port to his con-
stituency and back and also to a 
free non-transferable pass which 
shall entitle him to travel m the 
State of his constituency at any 
time by state transport”

*$ a ft
«r$ *rwr j  i *m **f 

v t  «rtr 
w w  | dt f*r * t  w f t  n

% ITWFIT (htT iRp'SlUFTPf2" 
aft WZSTT? ̂ Wt f  3*Wt STT*̂

w i t ^  i f*rrt ^ fp
in  •nfcffjfe € f w  iprrt w  

| » i r f m f z y  
w ?  *ift w w  ̂  jp r t  "*ft W l 'irfim i
m  (A i) UBDj—8

ra *  f v n  f t  5f>wT i f  in *  aft 
n z T & l q m m  m P m pi *  jprr  ̂
w wre  art f «  wc $, 
T w t a m  w?r 5? im  ?*f ffrjw m  
if  ’sr)w ^ ' vt Psrtt t o t  $, *r»rr*t 
q# pw fe  <F sre**r « t q frfiro rfr 
v?r z irn  *r»r< | fw r  % *n*f <pt t̂ 
irfip* i *m  ?*T<g5T znfir *t**r <t 
g fa ro  % v m  * * *  tft iw  * t  «nffra rifc  
% n p r* fa rt f*w to r «N  «r 
* t  a rnr q in r, aft j *  *r*r «*maT |  v? 
TW f «p *rr*rf $ * it, aft 
ifr&m  |  ^ r v t  ?ft*ft v t  iw ih t ^ r r » 
*T Jn^T %SPT V t «jt» % *r^T  IT  
q r  | i i  i f  % v*r %
sftjf ’BTHT
3IWT *nt*TT eft TOVt 
f ^ f t  i $ jnHST 5 ftp ?<r >ft

vt «rm fw r  ju t  | » f m t  
factor f̂raft ^ f  ar̂ t ^  

i rrrft 5T5RT j f f a w f a w  
>.T< ^  arPlT ^  ?ft HH 5TWt« Ht ’ftfe - 
fa #  ?ft «r«mr P rFrtt wrfip? »

^ fa  «ps w

w  t w  $ * re  ? « m  «rter ^ j pt  I t farr 
fe n  arnf i ^fipr v k  %

*x  *ft >pt i t? ^ a r

Jphr: f̂t vrft %*** t  ^  *fter
??% iftr ^  vt Ji’ rtsT i

»«rf &z ttfnxrft* «w#iwpft%t 
<ftfafer̂ t ^t f f

t f v  ^ a n :< A rN Y % >fnr«sY«wwr 
% fm r#  t it  w  i «nwt « i f g  ^

wm ift f* n i  «t»t% rtft f o  
Jiw^t ^ ( f r v R ' n l T O i f e ^  
« w ff m ^  m  iff w« m
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[«fr * iw r ]
tftK «T* f *  t f x  v ?  

^  Jnfiw  vf arrmr ^  tft S? f*w  
*rrt$z nft nm  fr  ?rpr>? v r 
ifr tz rr ttfr f * t  w*totm $  ^  * f* rr

%* % *rar»r fa tft v ; «neT *ft 
« * * * #  3 5 & v t*n *ftq T £ fv V  fa?mr»*r

3f t  *T*r * rff 'rrfo q 'tf?  *  *nr?rr £ 
s ir  w m r % s n tf  7» tf v r * > ft fasrcT 
’ TTfs*, w r| v ^ fh v r  «n#f vnrsFT
f t ,  ITT <ft° <ft° VT SSFT f t  W*TTT
•Frita * t  f t  jjir  gfsrsrr f*R *ft 

1 spptt s*r 4  
*r#  *rR? *  v t faRrr

v t t t * t  «pt *w?r 1 1 l* r  
^  « fs tt ^f«FT *r*r*r * * th t
1 1 *rn r ^  i r r f t  * n £ ta ^ » ft v  ^ th t 
ffcTT t  tfr arjcT sPTjf iT trr fR * ftt 
* ft < fcftf*tft h #  fWFt 1 " * ft sp ^ t *
3TT# % f<W 4«iTlr T t 7»Tr f*FRT ssrrfH  I

^ tr t fa re  Tgf<raT % ix  w fa t te n  
* t  TOft-fort ^ r f t  % w tr TTi%irw7
&  tm rfir  *fr «foftfo?t f * m  *w ft P. 1 
A w  arR?rr ^ r r  fj f% aft Mifarrw? 
% F ft^ r  P V  wffarr £ ^  WHT
W  T ^ ft I

?W »W iqfare : ?%t T T frw ?  % 
TOtR 5 I
Mr. Deputy-Speaker: After Shri 

Chavan I will call the Minister.
Shri D. R. Chavan (Karad): I do not 

want to fake the time of the House. 
I have tabled an amendment, which 
was referred to my hon. friend, Shri 
Jadhav. But I am not* pressing my 
amendment now. I would like to 
support the amendment that has been 
tabled by Shri Naushir Bharucha, 
which states that ev%ry member shall 
further be provided with twelve cou-
pons every year entitling him to travel

free by air from any airport to any 
airport within India. The first amend-
ment of Shri Keshava refers to getting 
air travel from Delhi to the nearest 
air port of his constituency and the 
second one refers to the difference 
that should be paid. I am not pre-
pared to accept that amendment. 
Regarding the first amendment. . . .

Shri Braj Raj Singh: He has not
moved it yet.

Mr. Deputy-Speaker: He might
cither support 01 oppose it.

Shri D. R. Chavan; I am simply 
pointing out that the amendment that 

"has been moved by Shri Nauahir 
Bharucha gives a practical solution to 
this problem Every Member will get 
twelve coupons so that he may either 
po to his constituency or. if he is stay-
ing very near the capital, and if he 
i< so inclined, he may see those pro-
jects that are undertaken in the imple-
mentation of the Second Plan. F or« 
example, suppose I would like to see 
the Tata Iron and Steel Works or the 
Bhnkra-Nangal project. In that case, 
it is immaterial whether the Member 
comes from the south or from a placc 
which is situated near the capital. It 
has been mentioned in the amend-
ment that a Member who comes from 
a distance of 500 to 800 miles should 
be entitled to get air passes In that 
rase, what will happen is that there 
would lie discrimination between 
Member and Member. Because, n 
Member of Parliament represents not 
only his constituency but the country 
as a whole. So, it is necessary for 
every Member to see the various 
projects that are being undertaken 
In the circumstances. I would like to 
support the amendment moved ■ by 
Shri Naushir Bharucha that 12, cpu- 
pons should be given, entitling evpry 
Member to travel free by air from 
any airport to any airport within 
India. That will enable the hon. 
Members to go and see' certain pro-
jects which are being undertaken by 
the Government and study them on
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the spot. For example, suppose a 
person likes to visit a place in Aasan. 
U Ins been stated by some hon. Mem­
bers that going to Assam and coining 
back takes practically more than eight 
<)ays. Sq, even if I have got a free 
railway pass, I eannot visit Assam and 
■see the various places, because it takes 
snore time. Then, those hon. Mem-
bers who come from the South have 
to spend 30 to 40 days in the railway 
alone during the year. Now even if 
a  person has got a free railway pass, 
if he wants to see distant places 
situated in India, he could not see 
them by taking advantage of the free 
railway pass, because it takes much 
time.

Mow if a Member is given 12 
coupons in a year, that will put cer-* 
tain restrictions. If free air passes 
are given to all Members, it will mear 
giving passes to 700 Members and 
then the Indian Airlines Corporation 
will not have any other work except 
to transport hon. Members to various 
places. That cannot be done. Some 
reasonable restrictions should be 
placed on them This amendment 
places a reasonable restriction. So. I 
submit that this amendment should tx’ 
accepted by the House It will enable 
a Member to visit his constituency and 
various other places. So, T support 
the amendment of Shri Naushir 
Bharucha.

Mr. Deputy-Speaker: There is some 
confusion. What is the amendment of 
Shri Keshava*’

Shri Keshava: Amendment No. 2. 
I have moved amendment Nos. 2 and 
18.

Shri BraJ Raj Singh: This is con-
sideration stage 

Shri Keshava: My amendment
reads:

Page 2, line 22,— 
udd at the end—

Mr. Deputy-Speaker: That will be 
taken up when we go into clauses. 
Ht has written to me that he might be 
allowed to move his amendment Nos. 
i  and 18. Therefore. I was jast 
wondering. Now Shri Kotoki.

14*88 hrs.
Shri Lilatfhar Kotoki (Nowgong): 

Mr. Deputy-Speaker, Sir, I am sorry 
1 cannot feel very happy with the 
assurance given by the hon. Minister 
to accept amendment No. 18 moved 
by Shri Keshava.

Mr. Deputy-Speaker: He has not
moved yet.

Shri Liladhar Kotoki: Even if he 
does it, I am not happy. Because, as 
I understand it, the duties of a Mem-
ber of Parliament are throughout the 
year between Parliament and his con-
stituency. it is not during the session 
alone. We have to go to our constitu-
encies in between for which we should 
get air concession. If you look into 
the geographical situation of the 
country and the capital you will ap­
preciate my viewpoint. It has been 
said by Members from all sections of 
the House that these concessions will 
benefit more than 90 per cent of the 
M^nbers of the House. Therefore, 
regarding amendment No. 2 of Shri 
Keshava, I strongly urge that the 
Minister will see his way to accept it 
That refers to free air travel between 
Delhi and the constituency or the 
residence of the Member. I need not 
argue at length on fhata because 
cogent reasons have already bgpn 
given by Members who have preced­
ed me. They have repeatedly stated 
that having regard to the time spent 
and the hazardous nature of the 
journey to some places, air transport 
facilities should be given to Members 
so that they can discharge their duties 
more efficiently. Apart from Assam. 
NEFA, Tripura and Manipur are 
places from where more than eight 
days are taken to reach Delhi. I, 
therefore, strongly urge upon the 
Minister to accept amendment No. 2 
of Shri Keshava.

Secondly, • I would request the 
Honourable Minister to consider whe-
ther he could not see his way to accept 
the first part of my amendment No. 15 
with some modiffcation. The first pert 
of the amendment relates to tike 
facility to be given to Members for 
air travel to any place at any time fn
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India by paying the difference between 
•ret class railway fare and air fare 
It is very simple We are now entitl-
ed to tree first class railway travel 
anywhere at any time What I want 
to provide is that a Member of Parlia-
ment should be allowed to go any-
where m India by air at any time by 
paying the difference of the first 
class railway fare and air fare This 
will not be in clash with the pro-
position o f Shn Keshava in Amend-
ment No 2 That relates to free air 
travel at any time between Delhi and 
the place of residence or constituent 
which I fully support According to 
my amendment, in addition to those 
concessions, Members should be 
allowed to travel by air anywhere m 
India at any time by paying the 
difference This will not involve any 
additional liability to the Government 
I should be allowed to go on

Mr. Deputy-Speaker Is he fcelini 
some difficulty9

Shri Liladhar Kotoki Yes Sir
Mr. Deputy-Speaker. The hon

members sitting near him should 
allow him to speak uninterrupted

Shri Liladhar Kotoki* This will 
not involve any additional financial 
flkbility to the Government because 
we could go by rail without paying 
anything from our pocket with the 
free pass But if I want to go to 
Bombay or to Madras and if I pay the 
additional air fare, I think there 
should be no objection on the part of 
the Government to accept this pro-
position Therefore I humbly request 
the hon Minister to accept the 
amendment of Shn Keshava, i.e, 
amendment No 2 in toto and also 
consider whether my amendment as 
suggested above can be accepted

Shri 8a£ya Narayan Sinha. Sir, I 
have listened with great attention to 
the remarks made by hon Members 
from all sections o f this House At 
the outset I had made it clear that 
this amending Bill became necessary 
only because of certain difficulties 
which we experienced in the op era tion

of Members o f Par* 4542 
turment (Amend-

ment) Bid
<

of the Act and because certain clari-
fication also were needed. There were 
some audit objections and the Law 
Ministry also said that the rules which 
we had framed m the Joint Com-
mittee appointed under this Act were 
not legal Otherwise, we would not 
have come forward with this amend-
ing Bill

My hon friend, Shn Punnoose, said 
that on the last occasion when the 
original Bill was brought before the 
House we had consultations with all 
the leaders and hon Members of 
other Parties This time, O', I jia 
we had no idea of giving any new 
concessions or making any new pro-
visions It was just, as I said, that 
all the amendments were of a formal 
nature Therefore no consultation 
was necessary

So far as this new provision with 
regard to giving facilities of railway 
travel to the Ministers and Officers of 
Parliament is concerned ever since 
that concession was given to hon 
Members of this House, our friends, 
the Officers of Parliament and also 
the Ministers, have been demanding 
that this concession should be given 
to them also We just put it off Then 
at one time we thought that the A&t 
governing the salaries and allowances 
of Ministers and Officers of Parlia-
ment should be amended But be-
cause this Bill came up, we thought 
why we should not take this oppor-
tunity and insert that clause and de-
fine it After all, that was an anomal-
ous position and the Ministers or the 
Officers of Parliament are also hon 
Members I do not know how, by 
any stretch of imagination, you can 
debar them from having the right of 
an hon Member They must be Ron 
Members first before they can think of 
being Ministers Of course, as some 
hon friend has suggested, tor bj x  
months they can remain so. But to 
become Officers of Parliament, they 
must first become hon Members 
Therefore, whatever amenities and

11 DECEMBER 1858
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are given to bon. Members must be 
given to the Ministers and Officers of 
Parliament We have discussed at 
length as to why this concession was 
given to them.

Some hon. friends remarked that 
they must have facilities to go from 
one end of the country to the other 
to see our industrial plants and other 
things. All these reasons wore 
advanced when this railway free pass 
was given to the hon. Members of this 
House Now, they say, “This railwav 
pass would not do. We must have an 
a.'r pass” I appreciate what you 
say.

My hon. friend, Shri Bharucha, has, 
sometimes compared himself or the 
hon Members of this House with 
Ministers and sometime? he has comp 
down.........

Shri Nanshir Bharucha: No, no 1
have never compared myself with 
Ministers How can I do that’

Shri Satya Narayan Slnha: Y om
grudge certain things which the Min-
isters get or enjoy. At the same 
time he asks why certain officials have 
got certain privileges which the hon 
Members do not get 1 think, it I 
can say with all respect, I do not like 
this idea of hon. Members trying to 
compare themselves with the officials 
with regard to certain facilities and 
allowances The allowances or the 
facilities or the pay do not make a 
person superior. 1 think so far as 
pay is concerned, .the Secretaries are 
getting much more salary or allow-
ances than our hon Prime Minister 
or other hon. Ministers. That does 
no^ make them superior in any way. 
So far as allowances and other facili-
ties are concerned, the officials are in 
a different category. Hon. Members 
of Parliament are a type by them-
selves. They are different You can-
not compare them with officials.

Shri Nanshir Bharocha: What about 
Ministers?

grudging that the Ministers are on 
tour and that so much money has 
been spent on them. Perhaps my 
hon. friend has not realised how much 
money is spent for allowing free 
railway pass to all these hon Mem-
bers. This was a new concession given 
to them. My hon. friend must bear 
in mind that these Ministers’ tour; 
and other things existed m the past 
also before this concession was given 
to hon Members If the hon Mem-
ber will calculate it, it will run into 
several lakhs of rupees I am told it 
runs to Rs 6 lakhs They are differ-
ent things.

I think this comparison is some-
what odious But with all respect I 
would again like to remind my hon 
friends that we should not lose sight 
of cine thing and that is how critical 
both the public and the Press are. 
Thpv are very critical I have got 
in my possession certain newspaper 
ruttmgs which I think most of our 
hon friends must have read So. I 
do not like to read them out here as 
to how they have criticised our facili-
ties and privileges which we have 
voted for ourselves We must not 
forget this one thing—of course, we 
are a sovereign authority and can vote 
anything for ourselves—that if we 
\ote certain things for other people 
the criticism does not become pointed 
But when you are the master and you 
get anything for yourself, like the 
master of the House or the host if he 
gets for himself anything, even the 
ordinary things which others get, the 
criticism becomes different. You can 
vote anvthmg This Parliament is a 
supreme authority. We can say all 
these facilities must be given to our 
Members There is no bar. Nobody 
can stop you from doing that There-
fore I say (Interruption') There 
are certain friends who would never 
like to do th*at But to those friends I 
would respectfully submit that we 
should not try at the present juncture 
when we are shouting and asking the 
people day and night to become 
austere and not to spend money on 
this and that.........
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Blri Nsftttlr BhSMKte: Rs. 20 lakh*

tor the hon. Ministers’ tours!

Shri Satya Narayaa Stadia: That it 
ataMdy there. It is not a new thing.

Formerly people did *ot question it 
so much, but now whenever you in-
troduce a new thing—you can give, by 
all means, but.. . .  (Interruptions)

Mr. Deputy-Speaker: Order, order. 
The hon. Minister must be allowed to 
proceed.

Shri Satya Narayan Sinha: If the
Ministers would not have got all 
these things—1 quite agree. But to-
day if you add anything for the 
Ministers, the criticism would be 
there. I have no doubt in my mind. 
Therefore, 1 would submit that as far 
as possible we should try not to add 
to the burden of the Exchequer so far 
as privileges, facilities and amenities 
for hon. Members of this House are 
concerned. As I have said, you can 
do anything you like I cannot help 
it. If you want that not 12 coupons 
but 120 coupons Should bo given 
free.........

•eShri Goray: Do not make it absurd

Shri Satya Narayan Sinha:...........
how am I going to stop it’  We had 
discussions with several hon. Mem-
bers, outside the House, also with re-
gard to air travel. Therefore we have 
decided to accept the amendment of 
Shri Keshava, i.e., the second amend-
ment which is No. 28. There should 
be no confusion about it because 
there are two amendments that he 
has moved. Hon. Members, under the 
prsaent Act, while attending the 
Seation or after the Session, are en-
titled to travel by air 'and they get 
the air (are plus one-fourth. That 
privilege is there. Now, the new thing 
which we are goixtf to aocept is— 
during the Session then  is no rea- 
tnetieo on the intermediate journey. 
It may be two time*, threa times or

flve times, I do not know. The num-
ber is not restricted—.that an hen. 
Member of the Houae can go to hi*, 
constituency or his place df residence 
or whatever it may be and come back 
to Delhi and he will get the refund 
of that first-class railway fare from 
Delhi to his constituency. That is a. 
concession, of course

Some hon. friends have said that 
it is a concession for the rich. I db 
not know.

Some Hon. Members: It is.
Shri Satya Narayan Sinha: Maybe* 

but those people who would like to 
by atr—at present they are going 

arid they are feeling the difficulties—
' win get some refund. They will get 

this first-class fare refund which they 
were not getting before.

With regard to othr-r facilities men-
tioned by some of my hon. friends,
* postal facilities and other things.
I think the Joint Committee on the 
Salaries and Allowances of Members 
of both the Houses is quite competent 
to go into those things. We shall 
certainly consider what other facili-
ties regarding postal and other things 
mentioned can be given. About medi-
cal facilities, we an* going to accept 
‘!6me amendment which stands in the 
name of Shri Jaganatha Rao. Perhaps 
the House is aware, we have practical-
ly accepted this Contributory Health 
Scheme for hon. Members. The diffi-
culty was this. It was not brought 
into operation because the Law Minis-
try said that the word Member is 
there and therefore under the C.H.S., 
like the Ministers and other official*, 
and government servants, Members 
are alone entitled, not their families. 
Now we are going to accept „the 
Amendment for the addition of their 
families after Members families 
will be defined in the same manner 
«* with regard to Ministers and other 
official*. With this. I hope the House 
will forgive me if X could not accede 
to, the demands to which,—I do not 
*»ew—la dttM ttt ciMtamataifefts, T 
would have gladly agreed.
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tfir. DtlW r-gy M te : The question 
is:

‘That the Bill further to amend 
fhfe Salaries and Allowances of 
Members of Parliament Act, 1954, 
be taken into consideration.”

The motion was adopted.

Mr. Deputy-Speaker: Let us take 
the Bill clause by clause.

Claose Z— (Amendment of section 
2).

Shri Keshava: I have got an amend-
ment. No; it is not for clause 2.

Mr. Deputy-Speak rr: The question
Is:

•‘That clause 2 stand part of the 
Bill."

The motion was adopted.
mr

Clause 2 was added to the Bill.

Clause 3— (Amcud,nw,nt o/ section 
3).

Shri Keshava: I have got amend-' 
ment No 2.

Mr. Deputy-Speaker: That is for 
clause 5. The question is:

“That clause 3 stand part of the 
BilL"

The motion wax adopted.

Clause 3 was added to the Bill.

Mr. Deputy-Speaker: Clause 3A:
amendment No. 25. Is it going to be 
moved? No. The question is:

“That clause 4 stand part of the 
BUT*

Hurl Jaganatha Rae (Koraput): I
h m  given notice of an amendment 
ia clause 4.

•
Mr. M#at?>9|*afeftr: That relates 

to ClmiM 4A—new clause.

of Members of Par- 451ft 
Uament (Amend-
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>fhe question is:

“That clause 4 stand part of the 
gill.”

The motion was adopted.

Clause 4 was added to the Btll.

New clause 4A.

fir. Deputy-Speaker: Clause 4A.

ghri Jaganatha Bao: I beg to move 
amendment No. 41 which is similar 
to the one given notice of by my hon. 
friend Shri Keshava.

$omfe Hon. Members: We do not
have it.

JMr Deputy-Speaker- Amendment
No- 28 was Riven notice of; he has 
not moved it. A similar amendment 
is being moved as No. 41—the same 
amendment—by Shri Jagarntha Rao. 
<3̂ cptin the House had had notice of 
it, thoie r  no objection in ano'her 
MpmLor moving it.

Shri Jaganatha Rao: This amend-
;,ien' i-i for the insertion r.f ,‘ ecton 
4A and it reads tflus:

Pape 2. after line 17, —

4A. Insertion of new section t k -  
After section 5 of the principal Act, 
the following section shall be inserted,
n*mply—

“ SA Air travel facilities for 
intermediate journeys.—Where a 
member absents himself for less 
than fifteen days during a session 
of a House of Parliament fo r .. .

Shri NausWr Bharucha: Hm- can it
c<?me just now?

Mr. Deputy-Speaker: He wants to
acid 4A new clause.

Shri NaasUr M v sek a : He reads,
after section 5. It should be after 
section 5. *

M». Deputy -Speaker: Is it then
4A or 5AT
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Shri Jt|uathi Rao: Clause 4A of 

this Bill.
Mr. Deputy - Speaker: That is all 

right.

Shri Jaganatha Rao:
“ ......... visiting his usual place of

residence or any place in his par-
liamentary constituency, he shall 
be entitled to perfom that journey 
and the return, journey by air on 
payment by him of the difference 
between the air fare and the first 
class railway fare in respect of 
each such journey; but the travel-
ling allowances payable to him 
shall be regulated by section 5.

Explanation.—Where there i-' 
no air port at the usual place of 
residence of the member or in his 
parliamentary constituency, re-
ferences to journeys by air shall 
be construed as references to 
journeys by air to the air port 
nearest his usual place of residence 
or his parliamentary constituency, 
as the case may be.”  ’

In moving this amendment. I would 
like to point out thct this amendment 
does not go too far. It will give onlv 
a facility to Members to perform in-
termediate journeys when the House 
i9 in session by paying the different <■ 
between the air fare and railway first 
class fare. This will give facility to 
Members. I do not say monetarilv 
the Members would be benefited. But. 
the other fact to be borne in mind i‘; 
that it does not throw an additional 
burden on the exchequer at a time 
when our economy is undergoing 
•tresses and strains. I appeal to the 
House that this amendment should bo 
accepted. Of course, there are other 
amendments to be moved by hon. 
Members. I feel this amendment 
would meet the ends of justice in the 
present circumstances.

Shri M. B. Masani: On a point of 
order, Sir,—-I would ask for your 
ruling on this subject. The subject 
matter of the amendment which my 
Hon. friend Shri Jaganatha Rao has

moved is the same as the subject 
matter of the other amendments 
moved by Shri Keshava, Shri Naushir 
Bharucha and myself and several 
other Members of the House, which 
come later. 1 suggest a procedure 
may be devised by which all these 
amendments may be taken together 
and voted together. Otherwise, in a 
way, this is an attempt to by-pass all 
the other amendments. I am sure 
that is not the intention.

Mr. Deputy-Speaker: Which are
those amendments?

Shri M. R. Masani: They are under 
clause 5 They have been moved 
formally. Notice has been given 
fiiat they are moved. They should 
be taken together so that the sense of 
the House may be ascertained. Other-
wise. later on, you may rule them 
out of order That is my sug-
gestion.

Mr Deputy-Speaker: There is n# 
harm in talcing them together. If 
they arc on the same subject, they 
can be discussed jointly,

Shri M R. Masani: This and the 
others should be taken together

Mr. Deputy-Speaker: What are
those amendmonts, may I know?

Clause 5— [ Substitution of net* 
section for section 6 
( Free transit by Rail-
way) ]

Shri M R. Masani: My amendment
No. 4, Shri Keshava’s amendments 
Nos 2 and 18. Shri Naushir Bharucha’s 
amendment No. 36.

Shri Keshava: My amendments are
Nos 2 and 18.

Shri Naushir Bharucha: My amend-
ment is No. 38.

8hrl Jadhav: My amendment k
No. 34.

Sim Mohammed tmmm (ChKal^nf)
Amendment N& 18.
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Mr. Deputy-Speaker: The Office
will look into that Amendments Z, 
94, 35, 4, 18 and M. If they are on 
the same subject, certainly we ■ can 
take them together.

Shri M. Kb Masani: I beg to more: 

Page S.—
after line 22, add—-

"Provided that, subject to the 
provisions of clause (b) of sub-
section (1) of section 4, when a 
member travels by air in India 
he shall be entitled in respect of 
every such journey to a refund 
of an amount equal to one first 
class railway fare."
Shri Keshava: I beg to move: *

Page 2, line 22,—

«rtd at the end—
“and with one free non-trans- 1 

fcrable airway pass which shall 
entitle him to travel by air in 
India at any time between any of 
the following places v iz . Delhi, 
the usual place of residence of 
the member and his constituency

Explanation —Where there is no 
airport at the place of residence 
of the member or in his con-
stituency, the member shall be 
entitled to travel by air from 
and to the nearest airport.”
Shri Keahava: I beg to move:

Page 2,—

after line 22, aid—

"(1A) Every member shall be 
entitled to travel by air between 
Delhi, his usual place of residence, 
and his constituency during the 
Sessions o f Parliament on pay-
ment of the difference between 
the first class fare and the air 
fare.

Provided that where there is n* 
airport at the place of residence 
of the member of In his constit-

ment) Bill 
utncy, the member shall be entitl-
ed to travel by air on paying the 
difference between the first class 
fore and the air fare from and to 
the nearest airport between Delhi, 
his usual place of residence, and 
his constituency.”

Shri Natublr Bharucha: 2 beg te
move:

Page 2,—

after lint* 22. insert—

“CIA) Every member shall 
further be provided with twelve 
coupons every year, entitling him 
ff> travef free by air from any ' 
airport to any airport withia 
India.”

Shri Jadhav: I beg to move:

f’age 2, line 22,—

odd at the end—

“and to a free non-transferable 
mrpass which shall entitle him to 
travel by air during the session 

Parliament from Delhi to the 
Nearest airport to his constituency 
4nd back and also to a free non- 
transferable pa% which shall 
Entitle him to travel in the Stafc 
<>f his constituency at any time 
by state transport”

Shri Mohammed Imam: I beg la
move:

Page 2, line 22,—

odd at the end—

"and an airpass which shall 
Entitle him to travel by air once 
fc month during the session of 
Parliament from Delhi to the 
nearest airport to his constituency 
fend back,* provided the distance 
trom Delhi to his usual place of 
Residence is eight hundred miles 
w  more.**

•
Mr. Deputy-Speaker: All these

MMmdmenta are before the Hotise. 
Anybody wishing to speak?
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mmt) BU!
Furftt M i n t  Dm  R k u i in ;  Al-

ready spoken. t

Mr. Deputy-Speaker: It there is 
earlier notice of a similar amendment 
on the same subject given, certainly 
that amendment should be put first 
to the House.

Pandit Thakur Das Bhargava: When 
there are several amendments on the 
same subject, the one which includes 
all other things should be taken flrst. 
If this is passed, all the others would 
be barred.

Mr. Deputy - Speaker: They need not 
be put to the House.

PaacUt Thakur Das Bhargava: If
you take the one which has the lowest 
demand flrst. Even then the others 
will be barred. The one which gives 
most things to the Members should 
be flrst put to the House

Shri M. R. Masani: That is No 2.
Mr. Deputy-Speaker: I will put Shri 

Keshava's amendment to the vote of 
the House.

Shri M R. Masani: That is right 

Mr. Deputj-Speaker: The question
is:«

Page 2, line 22, add at the end—

“and with one free non-trans- 
ferable air-way pass which shall 
entitle him to travel by air in India 
at any time between any of the 
following places viz. Delhi, the 
usual plare of residence of the 
member and his constituency.

Explanation.—Where there is no 
airport at the place of residence 
of the member or in his cons-
tituency, the member shall be en-
titled to travel by air from and 
to the nearest airport.*
Those in favour trill say “Aye” .
Smm Hob. Members: Aye.

Mr. Pspsty g fwfctt: Those against
will say

Sm m  Hen. Member*: No.

Mr. Deputy-Speaker: The Ayes have
it.

Shri Satya Narayan Siaha: The
Noes have it.

Shri C. D. Pande (Naini Tal): The 
Noes have it.

Mr. Deputy-Speaker; With the 
voices that was the only result that I 
could announce. That has been 
challenged now. Therefore I will 
have the bell rung,

Shri Naushir Bharucha: Now it can-
not be challenged.
<

Shri Satya Narayan Sinha: I chal- 
langed it then and there.

Mr. Deputy-Speaker: It was chal-
lenged as soon as I announced it. and 
he had that nght It is perfectly in 
order Therefore I have asked the 
bell to be rung and the lobbies to be 
cleared

Shri Naushir Bharucha: The hon.
Member is canvassing for voles open-
ly here. _ jy

Shri Dasappa (Bangaloie; I am not 
canvassing, I am very sorry. I was 
doing 110 canvassing here.

Mr. Deputy-Speaker: Every Mem-
ber should be in his seat now

The Lok Sabha divided.

Shri Gajendra Prasad Sinha (Pala-
mau): I could not do it. I am for 
“Noes”.

Shri C. D. Pande: My machine did 
not work I am for “Noes”.

Mr. Deputy-Speaker: With the addi-
tion of these two “Noes", the result 
of the division is as follows: Ayes 44; 
N«m 07,

the motion was adopt**.
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*tt « o  m f t * : *Ttar »f ?m  
*frc >ft arat v t  ftwr an# i 

rommr s «nr efr 5'r w  1

Shri Niuahlr W uw riu: I request
that amendment 36 be put to vote, 
because it refers to a totally different 
thine. 1 am not asking for a pass, I 
simply ask for 12 air coupons, which 
is in substancc different from any 
other amendment.

Shri M. R. Masani: 1 wish amend-
ment 4 also to be put to the House 
It is on another subject.

Mr. Deputy-Speaker; The question 
is:

Page 2. after line 22. insert—

“ (1A) Every member s.haif 
further be provided with twelve 
coupons every year, entitling him 
to travel free by air from any air-
port to any airport within India "
Those m favour will say “Aye".

Some Hon Members: Aye.

Mr. Deputy-Speaker: Those against 
will say “No”

Some Hon. Members: No
Mr. Deputy-Speaker: The Noes have

it.
Shri Naushlr Bharucha: The Ayes

have it.

Mr. Deputy-Speaker: Let the lobbies 
be cleared.

Shri Blmal Ghose: I have to make 
a submission. I,was m the library I 
just started as soon as I heard the 
bell, and I was detained outside

Mr. Deputy-Speaker: That is «  big-
ger question. We will consider it

afterwards. My room is farther away 
than the library.

Shri V. P. Nayar (Quilon): It must 
be changed. All the more reason why 
it should be changed
15 bn.

Mr. Deputy-Speaker: I shall put the 
question again.

The question is.
Page* 2, after lino 22, insert—

“ (1A) Every Member shall further 
be provided with twelve coupons 
every y«*ar, entitling him to travel 
free by air from any airport to 
any an port within India.” .

Th(' L ok  Sahhu divided.

Shri Sadhan Gupta (Calcutta-East):
I have forgotten to press the button 
on mv table.

Mr. Deputy-Speaker: Negligence
should not be condoned, but I shall 
add one to which side’

Shri Sadhan Gupta: To ‘Ayes'.
•

Shri iaipal Singh (Ranchi West— 
Reserved-Seh Tribes)- Some hon. 
Member sitting in the wrong £lace.

The Deputy MinHter of Railways 
(Shri Shahnawaz Khan): Mine also
could not work

Mr. Deputy-Speaker: Did he forget 
to press the button or it did not work’

The Deputy Minister of Railways 
(Shri Shahnawaa Khan): It did not
work. I am for 'Noes’.

Mr. Deputy Speaker: The result of 
the division is as follows:

Ayes: *56, Noes: »7.

Division No. 4] AYES 15W hr*.]
Aflt staek, Shn Bharachi. Shn Nmthir Deb.Shri P.O.
AyrtfauMra. Shri M l Narayaa Bnpth, puda Shri
■ - I n , Stw $.M. Chaudfewi. Shii T.K. Oajfcwad, Shn B.K
■umfe.SlMir.B. Ctoip, Shri D JK Gtaw, Shn A.V.

•This figure wag subseque&tly corrected as 95 vide Debates dated the 
13th December, 19S8.
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ObodaMr, Shri Katthatah 
Ghoul. Shri 
Obow, Shri Suhiman 
Godtora, Shri S.C. 
<5ony, Shri 
Gupta, Shri Sadhaa 
Haider, Shn 
Imam, Shn Moharoed 
Iyer, Shri Euvvi 
Jadhav, Shn 
Karable, Shri B.C 
Kar, Shri Prabhat 
Khadiikar, Shri 
Kodiyan, Shri 
Kumbhar, Shri

Abdul Lateef. Shn 
Achar, Shn 
Anirudh Sinha, Shri 
Balmtki, Shri 
Barman, Shri 
Barupal, Shri P I 
Bhagat, Shn B.R.
Rhakt Darahan. Shri 
Rhargava, Pandit Thakur Da* 
Birbal Singh, Shri 
C.huni Lai, Shri 
Da*. Shn K.K 
Dai, Shn Shree Namyaa 
Dauppa, Shri 
Ditar, Shn 
Deo, Shn Shanker 
Prai. Shn Morarp 
Dincth Singh, Shn 
Dwifedi, Shn M I.. 
Eachiran, Shn I 

Shn
Gandhi, Shn Frro/«
Ganpati Ram, Shn 
Hem Rai. Shn 
Iqbal Smith. Sardar 
Jagnvan Ram Shr,
Jangdt, Shri 
Jhulan Sinha, shri 
Kotokl, Shri Liladhar 
Kedaria, Shn C.M 
Keshara, Shri 
Khaa, Shn Shahnawat 
Knshna, Shn M.R.

Mahagaonkar, Shn 
Mahanty, Shri 
Mahendra Pratap, Raja 
Maihl, Shn R.C. 
Manay, Shn 
Matani, Shri M.R. 
Mehta, Shri Aaoka 
Mukerjee, Shri H.N, 
Mullick. Shri B.C. 
Nayar, Shn V.P. 
Panilekar, Shn 
Prodhan, Shn B C 
Punnooic, Shn 
Kejendra Singh. Shri

NOES
Kriahnaawaini, Dr 
Kurecl, Shn B.N .
Mafida Ahmed, Shrimati 
M alna, Shri K.B  
Manaen, Shri 
Maniyangadan, Shri 
M aiu nja  Din, Shri 
Mathur, Shn M  D  
M thdi, Shri S A 
Melkote Dr 
Mmhra, Shri Bibhnt- 
M i'fa. Shn R.K.
Mohiuddin, Shri 
Morarka, Shn  
Kaidu. Shn Go«in.l<r»i«lu 
Kallakura, Shri 
Naniappa, Shn 
Naraindm. Shn 
Kathwani, Shri 
Nrpi Shn Nrk Ram 
N m i. Shri Jiwiharlni 
Kchru. W, n m * f j t'ma
t)*a, Shri 
Pande, Shr. ( D 
retd, Shn N .N  
Radhamohan Sitigh, Shri 
Radha Kaman, Shn  
Raghunath Singh, Shn 
Rahman, Shn M .ll  
Kai Bahadur. Shri 
Ram Kriahan, Shri 
Ram Shanker I.al, Shri 
kam Subhag Singh, Dr

The motion was negatived.

Ram Qarib, Shri 
Raman, Shri 
Rao, SbiiT.B. Vtotat 
Reddy. Shri Nagi 
Sahu, Shri BhagtfaM 
Salunk*. Shri Balaaaheh 
Samantlnlnhar, Dr.
Shaitri, Shri Prakaata Vir 
Sira Rai, Shri 
Soren. Shri 
Sugandhi, Shri 
Thimraaiah, Shn 
Valri. Shn
Vedakuman, Kumarl M

of of Far*
Moment (Amend­

ment) BUI

Ramaknihnan. Shn P.R 
Ramanand Shaitri, Sarami 
kamaawaini, Shri S V, 
Rampure, Shri 
Rane, Shri 
Rao, Shn D V.
Rao, Shri Jaganatha 
Reddr Shn Rami 
Roy, Shn Buhvanath 
Sahodrabai, Shrimati 
Samanta, Shn S C 
Selku, Shn
Shah, Shn Manabendra 
Shah, Shri Manubhai 
Shankaraiya, Shn 
Sharma. Pandit K.C 
Sharma. Shn R.C.
Singh. Shn H.P 
Sipgb, Shri M.N 
'iinha, Shn Gaicndra Pratad 
Sinha, Shr. Satya Narayan 
Snatak. Shri N’artieo 
■M>m>ni, Shn 
Subbarayan, Dr. P.
Sumat fraud, Shn 
Surya Praiad, Shri 
1 ariq, Shn A.M.
Tewari, shn Dwankanaik 
Tiwary, Pandit D.N.
Tula Kam, Shri 
Upadhyay, Pandit Mumdnm 

Dutf

Mr. Depaty-Speaker: I shall now
put amendment No. 4 moved by Shn 
M  K. Masani.

The question is:

Page 2, after line 22. add:

section (1) of section 4, when a 
member travels by air in India b* 
shall be entitled in respect erf 
every such journey to a refund 
of an amount equal to one first 
clan railway fare.” .

"Provided that, subject to the 
provisions of clause (b) of sub-

Those in favour may say 'Ayt'. 
Some Hon. Members: ‘Aye’.
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ment) Bill
Mr Deputy-Speaker: Those against 

may aay ‘No’.

Several Bon. Members: ‘No’

Mr. Deputy-Speaker: I think the 
‘Noes’ have it

Some Hon. Members: 
have it

The ‘Ayes'

Mr. Deputy-Speaker- Let the Lobby 
be cleared

Baja Mahendra Pratap: Could we 
hear the hon Prime Minister on *his 
subject*

JIk- JUtfuUty -i^wakw. T-hr.v .i> .tu> 
subject just at present before the 
House Only the division is there ,

8bri Naushir Bharucha: Mmistei-,
have got their Railway passes now 
So, where is the need now to talk9

Mr Deputy-Speaker: 1 shall now
Put the question again

The question is:

Page 2, after line 22, add

“Provided that, subject to the 
provisions of clause (b) of sub-
section (1) of section 4, when a 
member travels by air m India be 
shall be entitled m respect of 
every such journey to a refund of 
an amount equal to one flrst class 
railway fare”

Now, there ought not to be any 
complaint that any hon Member ha* 
not been able to press his button, 
^very hon Member should be ready, 
^ow there will be division

The Lok Sabha divided 
Ayes S3. Noes' 104

Division No. SJ
Amr, Shri
Baaerjee, Sbn Praniathanath 
Banatjee, Shn S M 
Back, Shn Igmce 
Bharucha, Shn Nautbir 
Bn) Narayan “ Bnieah. "  Pandit 
Chatdhun, Sbn T K 
Deb,Shn PC*
Dlge. Shri 
Gatkwad, Shri B K 
Chare, Shn A V 
Ghodaaar, Shri Patehunh 
Ghoaal, Shn 
Ghme, Shri Subunaa 
Gho»h, Shn N R 
Godton, Slut & C 
Uociy, Shn 
Gupta, Shn Sadhan 
Haider, Shn

AYES

Imam, Shri Mtihinuii 
vcr, Shn Eanait 
adhat, Shn 

Jaipal Singh, Shri 
Kamble, Shn B C 
Kar, Shri Prabhal 
Khadilkar Shn 
Kudiyan, Shri 
Kumbhar, Shri 
Kunlun, shn 
Mahagaonkar Shri 
Mahant), Shn 
Mahendra Pratap Raij 
Maihi, Shn R l. 
Manajr, Shn 
Matanl, Shn M R 
Mehu, Shn Aiuka

NOES

15-97 hrs.1
Mukcricc, Shn H N 
Naih Pm, Shn 
Nayar, Shn V P 
Pandekar, Shn 
Patel̂ Sbri Raieabwar 
Prodhan, Shn B.C 
Punnooae, Shri 
IQocndri Smsh.Shri 
Ram Garib, Shxi 
Heddr. Shn Nasi 
Rungnmg Suna, Shri 
Salunke, Shn Balaaaheb 
Shastri, Shri Prakajh \ tr 
Sira R11, Shn 
Sorcn, Shn 
Tangamaiu, Shn 
rhimmaiah, Shri

Abdul Latccl, Shri 
A char, shn 
AHt Snih, Shn 
Aafattdh Srnha. Shri 
ATyakannu, Shn 
Balmtki, Shn 
gana a , Shn 
Barupal, Shn T  L 
Hhagat, Shri 8.R- 
WMktOanhao, Shri 
Birtwl Sioab. Shn 
OKUtiUI, Shri

I>ai, Shn K K 
Dai, Shn M M 
Daa, Shri Shm Naraj>̂ n 
Uaaappa, Shn 
Datar, Sbri 
Deo, Shn Shanker 
Deaai, Shn Morarn 
ftwivadi, Shn M 1. 
E*dMMo,Shn I 
Ganagathr. Shn 
Oaadhl, Shn Feroxe 
Gaoapati Ram, Shn

Hajarnam, Shri 
Hem Ra), Sbn 
Iqbal Singh, Sardar 
JWimii, Ram, shn 
Jangdc, Shn 
Jbulan Sioha, Stei 
Joahi, Shnmati Subhadra 
Kotoki SbnUadhar 
l̂ adana, Shn CM  
Kaahava, Shri 
Ktuhu, Shri M-K 
Knahnatwanu, J
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KwNe>,ShiiBN.
MiIMt Ahmed, Shrumti 
Main, Shri N.B.
■Mahria, Shri K B 
Manacn, Shn 
MuuM, Shn J. 
Maniyaagadan, Shri 
Muuriy* Dm, Shri 
Mtthur. Shn M.O. 
Mtbdi. Shri S A 
Mctkotc, Dr.
•MUhm, Shn Bibhuti 
Mnra, Shri R.R. 
Mohtudkha, Shri 
Monib, Shri 
Naidu, Shn Govmdaraialu 
Nalbkoya, Shn 
Nanjappa, Shri 
Mtfaindin, Shn 
NrthwMtl, Shri 
>Wlat. thn J tn M A  
Nahni. Shrimati Uma 
Oja, Shn

Padalu, Shri K V.
Baftde, Shri C.D 
Fatal, Shri NK  
Xadhamohan Singh* Shri 
Radha Raman, Shri 
Raghunath Singh, <hn 
Rahman, Shn M H 
Rai Bahadur, Shn 
R«m Kriahan, Shn 
Ram Shanker Lai, Shri 
Ram Subhag Singh. Dr 
Ramaknahnan, Shri P K 
Hamaawami, Shn S V 
Ramatwamy, Shn P 
Rampure, Shn 
Rane, Shn 
Ranga, Shn 
Rao, Shn D V 
Reddy, Shn Rami 
Roy, Shri Bithwanath 
Sahodrahai, Shnmati 
Sahu, Shn Bhagabat

Samaafe Shri S.C. 
Saaanuinhar, Dr.
Satku, Shri
Shah, Shri Manahmilra 
Shah, Shri Mannhhai 
Shaakantiya, Shri 
Shamta, Pandit K C 
Sturaia, Shn R.C 
Singh, Shn H.P.
Sinha, Shn OijMdn Praaad 
Sinha, Shn Satya Narayan 
Snatak, Shn Nardco 
Somaiu, Shn 
Sonawane, Shri 
Subbarayan, Dr P 
Subaramanyam, Shn T. 
Sumat Praiad, Shn 
Tanq, Shri A.M 
Tewan, Shri >wankanath 
Tiwarv, Pandit D N 
Tc&k9.«m, Km 
I Fpadhyay, Pandit Munuhwur 

Dutt 
Varma, Shn B B

of Membon of Jfei*
Uammt (Amend-

aunty Bill

The motion W s  negatived

Mr. Deputy-Speaker: Now, I shall 
put amendment No 41 moved by Shri 
Jaganatha Rao to vote

Shri Mohammed Imam: I press my 
amendment No 35

Some Hon Members: That is batied 
t

Mr. Deputy-Speaker; I think thi 
has been decided upon already, when 
Shn«-Naushir Bharucha’s amendment 
for provision of twelve coupons was 
voted upon.

Shri Mohammed Imam: No. this is
different

Mr. Deputy-Speaker: Let me read
"the amendment Yes, I appreciate 
this is different in the sense that in 
the case of the other amendment all 
the twelve coupon* may be exhausted 
in one month, whereas here it is only 
one in a month, and there is the pro-
viso also that the distance from Delhi 
to the usual place of residence should 
jbe eight hundred miles or more

The question is:

Page 2, line 22, add it  he end;
“and an airpass which shall

entitle him to travel by air once

a month during the session of 
Parliament from Delhi to the 
nearest airport to his constituency 
and baik, provided the distance 
from Delhi to his usual place of 
residence is eight hundred miles 
oi more"

The motion was negatived

Mr Deputy-Speaker: Now, 1 shall 
put amendment No 41 by Shri 
Jaganatha Rao to the vote of the 
House

The question in
Page 2. after line 17, insert.

“4A Insertion of Section 5A' 
After sect'on 5 of the princi-
pal Act, the following section shall 
be inserted namely - -

“5A Atr travel facilities for 
intermediate journeys —Where a 
member absents himself for less 
than fifteen days during a session 
of a House of Parliament for visit-
ing his usual place of resjdenpp 
or any place in his parlianumtwjr 
constituency, he shall be e«titt*d 
to perform that journey and the 
return journey by sir on payment 
by .him of the difference between 
the air fare and the first ciass
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nailway fare in rotpact of each 
such journey; but the travelling 
allowances payable to him shall 
be regulated by section 5.

Explanation.—Where there is no 
air port at the usual place of resi-
dence of the member or in his 
parliamentary constituency, refer-
ence to journeys by air shall be 
construed as reference to journeys 
by air to the air port nearest his 
usual place of residence or his 
parliamentary constituency, as the 
case may be.” .

Those in favour may say ‘Aye’

Some Von. Members: ‘Aye*

Mr Deputy-Speaker: Those again*' 
may say ‘No’ .

Some Hon Members: ‘No’.

Mr Depaty-Speaker: I think the 
‘Ayes* have it___

Some Hon. Members: The 'Noes’ 
have- it

Raja Mahendra Pratap: The voice of 
the ‘Noes’ was louder

Mr. Depaty-Speaker: Let the Lobby 
be cleared.

{Interruptions by Sei'eral Hon.
Members)

Several Hon. Members: No. no

Shri Satya Narayan Sinha: If the
House does not want it. Government 
are not particular about it.

Shri Naushir Bharucha: We do not 
want crumbs

fb t  Prime Minister and Minister of 
Bxtaraal Affairs (Shri Jawaharlal
Nehra): This is an amendment
moved by a private Member. Govern-
ment have indicated with reference to 
that that if the House choose, it may 
accept it. If the House does not jwant 
it, I would advise the hon. Metpber 
to withdraw it.

ment) Bill
Saaae Hon. Members-. Withdraw, 

withdraw.

Shri Naushir Bfcaraeba: Withdraw
it.

Mr. Depaty-Speaker: But that does 
not give any indication of how we 
can decide it.

Shri Naushir Bharocba: Permission 
is given to withdraw it.

Shri Jaganatha Rao: 1 was given to 
understand by the hon. Minister that 
mv amendment would be acceptablc 
to Government. That was why I 
moved it. I do not understand why 
hon. Members should introduce heat 
into this ( interruptions). By mov-
ing my amendment, and the House 
accepting it, I thought Members would 
have an additional facility ..

Several Hon. Members: No, no.
Withdraw

Shri Jaganatha Rao: Then I seek 
leave of the House to withdraw my 
amendment

Mr. Deputy-Speaker: Is it the
pleasure of the House that permission 
be granted to the hon. Member to 
withdraw his amendment (No. 4M?

Several Hon. Members: Yes, yes.

The amendment was, by leave, with-
drawn.

Shri Jaipal Singh: On a point of
order

Mr. Depaty-Speaker; In what con-
nection does ho want to raise a point 
of order7

Shri Jaipai Singh: In this House, ;t 
is always the practice to decide such 
questions by majority vote. New I 
find some hon. Member from the 
other side telling you that he thought 
that the Treasury Benches had accep-
ted something he was doing. I 
want to know what is the position.
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Mr. Deputy-Speaker: The position 
»  very clear. A  private Member had 
given notice of an amendment. He 
had not given proper notice. I 
could admit it only if the Government 
were going to accept it. Then I was 
given to understand that the Govern-
ment were inclined to accept it. 
Therefore, the hon. Member says 
that he moved it. I also waived 
notice. Now when the House has ex-
pressed this opinion, he sought per-
mission of the House to withdraw it, 
and the House has given that per-
mission.

Shri Jaipal Singh: You were given 
to understand or you understood 
something. Then you were given to 
understand something else subsequent-
ly. I just want to know at what stage 
you waived notice.

Mr. Deputy-Speaker: Only when 1 
received notice, could I know that that 
amendment was intended to be 
moved. It was then that I learnt 
that Government were going to accept 
it. That is all. There is nothing diffi-
cult in this.

We proceed furth'er.

Shri Nanshir Bharucha: Clause 5 
provides free passes to the Ministers. 
We want to oppose it.

Mr. Deputy-Speaker: It is not
enough if one Member stands up anrl 
says he opposes it.

Shri Naushir Bharucha: We want a 
division on that.

Shri Satya Narayan Sinha: I beg to 
move___

Shri Jaipal Singh: On a point of 
order. The hon. Minister-is not ad- 
dessing the House from his seat. He 
is not in his proper place.

Mr. Deputy-Speaker* When voting 
is not taking place, he can sit in an-
other seat.

menl) Bill 
Shri Satya Narayan Slnha: I beg to

diove:

Page 2, line SB, after “shall be" 
insert—

“and shall be deemed always to 
have been".

Page 3, for lines 1 to 5. substitute—

"(4) A member who on ceasing 
to be a member surrenders his 
pass shall, if he performs any 
return journey by rail of the 
nature referred to in sub-section 
(1) of section 4, be entitled and 
be deemed always to have been 
entitled in respect of that journey 
to an amount equal to one first 
class fare”.I
Amendment No. 80 relates to clause 

5 which replaces section 6 of the 
principal Act by a new section. The 
object of the amendment is to provide 
that a Member, before receiving a free 
railway pass, shall be deemed always 
to have been entitled to the payment 
of railway fare. The amendment 
gives retrospective effect to the pro-
vision.

Amendment No. 31 also pertains t<> 
clause 5 and like amendment No. 30. 
seeks to give retrospective effect to 
the provision in regard to payment of 
railway fare after the surrender of 
the railway pass.

Shri Sadhan Gupta: On a point of 
clarification. In view of the grant of 
passes to Ministers under clause 5, 
may we know whether it will make 
any difference to their TA bills after 
this Act comes into force, or will tl'.e 
TA rules remain the same?

Shri Satya Narayan 8inha: TA rules 
regarding official tours will remain 
the same. I had explained this point 
in the beginning.

Mr. Deputy-Speaker: They can uti­
lise either the TA rules or this pass.

ShJri Satya Narayan Sinha: He can­
not *have it both ways. It is obvious.
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Shri J iip il Statffci On a point of 
order.

Shri Satya Narayan Stahl; The 
Ministers cannot have it both ways...

Shri i&ipal Singh: When a point of 
order is raised, it must be given 
priority.

May 1 request you, Sir, very 
humbly, most humbly, very humbly 
•gain, to Took at the Rules of Proce-
dure that you yourself Have asked us 
to observe? I refer to rule 351, 
page 149.

"A  member desiring to make
any observations on any matter
before the House shall speak from
his p la ce ....".

I humbly submit that the hon Minis-
ter is not in hi*; place

Mr. Deputy-Speaker; Ordinarily, 
when a Member has tn sp^ak, he 
s-hould do >o from his place Thai i«s 
tor:ret. Uut a Member iti charge of 
a Bill ran spo.ik from anv place where 
lu !•- put There r~ 110 hindrance in 
thnt That :-  jiL o a llow ed

Shri Jaipal Singh: Thai. k-, not the
practice in tin H^u.-e of Commons

Mr. Deputv-Speaker: Then v.e d'JTcr 
fii.n: Uk  Hoii.-e of Common.. thii
j i-'Uid.

Shri Kaashir Bharacha: T w ant a
clarification m ircai'd io amendment 
No. 30 where the words “ and shall b* 
deemed always to have been" are 
sought to be added I do nut exactly 
understand what is the intention of 
the hon. Minister—after getting the 
passes they can claim refund retros-
pectively? I want an explanation.

Shri Satya Narayan Sinha: There i3 
no question of "Ministers in this case. 
!  had explained at the outset that 
some cases had happened like that, 
not to the Miniate*, tart in relation 
to Members of the other Scums. S* 

' far as Members « f  this House *re con-
cerned, this difficulty did not ax£se. 
Ministers are not entitled-----

ment) Bill 
Shri Nanshir Bharacha: If a Minis-

ter has travelled, let us say, in April 
1958, then he might as well claim it.

Shri Satya Narayan Sinha: How can
he claim it’

Shri Bra} Raj Singh (Ferozabad): 
On a point of clarification. Under 
the Constitution, a person is entitled 
to become a Minister without being 
a Member of either House of Parlia-
ment for at least six months. Here 
it is said:

“Every member shall be provid- . 
ed with one free non-transferable 
first class pass which shall entitle 
him to travel at any time by any 
railway in India.

Explanation.—For the purposes 
of this sub-section, a member 
shall include a Minister as defined 
in the Salaries and Allowances of 
Ministers Act, 1952 ..

So f\en if h<- 1? not a Member, h* 
ear. claim it

Shri Satya Narayan Sinha: This 
mm,1 also wa*- meyje clear by mo 
The Minister will not hav< that prjvi- 
lage so iont; as he does not become a 
Member

•

Mr. Deputv-Speaker;.Th,e point has 
been mad'- dear, that oftly Members
can utilise that pass, and Ministers
who aie not Members will not have 
that pass Therefore, as Members
thej would be getting the advantage
of the pass, not as Ministers.

Shri Jaipal Singh: On a paint of 
order. 1 am just trying to get a 
clarification

Mr. Deputy-8peaker: From my ex-
perience, nope of the previous obser-
vations of the hon. Member constituted 
a point of order.

- 8hri Jalpal Sipgh: We become wiser 
•s we go ahead, Sir.

M t  JDwpsty-Speeker: All right
xm w  L X S .-L
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Shrt Iripil Stagh: I want an « •  
pianation. Just as you in that Chator 
have a special place which no one can 
take while you are there «nd yon get 
a certain sanctity because you are 
there, similarly the Leader of the 
Bouse has a particular place. Simi-
larly, the Leader of the Oppositon has 
a place. We have not one here and 
somebody has taken his place.

Dir. Depaty-Speaker: I am there.
Shri Jaipal Singh: If he were the 

Leader of the Opposition he would 
not be there. You will forgive im-, 1 
am sorry I have to say this because 
let us be fair to ourselves. I want 
to know one thing when we are set* 
ting up traditions. I accept your 
ruling. You yourself said that we 
would have our own behaviour. But 
I do not know whether the hon 
Member who has taken the very 
honoured place of the Leader of the 
House has any right to be there. He 
often sits there I know. (Ini err* p- 
tians).

Shri Naushir Bharucha: Have
leaders changed? «

Mr. Depaty-Speaker: Order, order.

. i  have already said what I thought 
under the circumstances. Thf*re is 
nothing that I can add. This would 
mean that the Primt: Minister cannot 
move this way or that way, and that 
when he is here, he must keep to his 
seat and ho cannot move for consulta- 
tions with his colleagues He mav 
have to consult others; and therefore, 
it is not necessary that that seat should 
remain vacant when the Prime Minis-
ter just came in for division or whi*n 
he is talking to his other colleagues
I think there is no harm in allowing 
an hon. Member to speak from that 
seat for some time. There ought not 
to be any further discussion.

Shri Jaipal Singh; T do not wish to 
be misrepresented, yhere is not owe 
hon. Member in thUi whole House who 
moves about more than the hon. Mem-
ber tfho. His nnrnfrijfl tfc» «e*K of the 
Leader o f the How*. We know that

mmtyJHU 
That is not my question. My qu«*U6t» 
is Jjot whether I  hav* a right to ctone 
and seek your advice or anybody 
elseTs advice. I am not preventing the 
Leader o f the House from going here 
or there to talk to his c o lle a g u e s . 
H ut is not the point.

The point is- here is an hon. Member, 
who happens to be the Minister of 
Parliamentary Affairs and who is. 
rightly to give the lead to the House 
far setting up traditions; has he got the 
right to occupy the place of the 
Leader of the House.

Mir. Depaty-Speaker: I have said it 
once; I have said it twice. There is 

'nothing that I can say further. Now, 
we- should proceed further.

Start Sadhan Gupta: I have not been 
much wiser for the clarification given. 
As I understand it, it seems that the 
travelling allowance rules will re-
main the same when the Ministeis 
are on official tour. Presumably, on 
official tours also they will utilise their 
passes for the purpose of travelling 
Their passes  ̂ are not confined to non- 
official tours alone. I want to know, 
now that they get the passes and 
have not to pay the railway fares, 
whether they will br> entitled to draw 
(he same travelling allowance as they 
are entitled to draw at present.

Mr. Deputy-Speaker: What I under-
stood the hon. Minister to say was 
that these passes would be utilised by 
the Minister* only when they are i»ot 
on official tours.

Shri Sadhan Gupta: At least that is 
not the law we are making

Mr. Deputy-Speaker: When he
travels as u Member alone- he ■will 
utilise it.

Shri Sadhan Gupta: He has got th" 
pass as a Minister and not as a Mem-
ber

fclr. Deputy-fmftkax: He gets the 
pass as • Member.
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tkri fm mowe; Does it mean that 
when he is on a non-official tour he 
will keep the pans in his pocket and 
«tae the other right?

Mr. Deputy-Speaker: If he keeps 
the pass in his pocket we cannot pre-
vent it. There is no harm if he does 
not use it.

The question is;

Page 2, line 39,—
after “shall be”  insert—

"and shall be deemed always to 
have been” .

The motion was adopted.
Mr. Deputy-Speaker: The question 

is: '
Page 3,—
for lines 1 to 5, substitute—

“ (4) A member who on ceasm? 
to be a member surrenders his 
pass shall, if he performs any re-
turn journey by rail of the 
nature referred to m sub-section 
(1) of section 4, b»> entitled and 
be deemed always to have been 
entitled in respect of that journey 
to an amount equal to one first 
class fare.” .

The motion was adopted.

Shri Haider (Diamond Harbour-Re- 
servcd-Sch. Castes): I would like to 
move my amendment, No. 23.

Mr Deputy-Speaker: The hon.
Member did not get up when I en-
quired. He may do so now.

Shri Haidar: Sir, 1 move my amend-
ment No. 23.

Page 2, after line 22, add at the 
end—

“and a free air pass which 
shall entitle him to travel by air 
at any time to and from places 
where there are no Railway lines 
but are connected by air onlj(.” .
Skri Jafttafe AWtfCki; Sir, 1 biove 

njy amendment:

of Members of Par- 4543 
Uament (Amend-

ment) Bill 
Page 2, lines 24 and 28,—

Omit “a Minister as defined in 
the Salaries and Allowances of 
Ministers Act, 1952, and ” .

Mr. Deputy-Speaker: T shall put the 
amendments to vote.

The question is:

Page 2,— 
after line 22, add— 

add at the end—

“and a free air pass which shall 
entitle him to travel by air at 
any time to and from places 
where there are no Railway lines 
but arc connected by air only.” .

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

Page 2. lines 24 and 25,—
Omif “a Minister as defined in 
the Salaries and Allowances of 
Ministers Act, *1952, and”.

The motion was negatived.

Mr Deputy-Speaker: The question
is;

Page 2,—
after line 22, add—

“ ( 1A) Every member shall be 
entitled to travel by air between 
Delhi, his usual place of resi-
dence, and his constituency dur-
ing the Sessions of Parliament on 
payment of the difference between 
the first class fare and the air 
fare.

Provided that where there is no 
airport at the place of residence 
of the member or in his constitu-
ency, the member shall be entity 
ed to travel by air on paying the 
difference between the ftrat class 
fare and the air fare from and to
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ment) Bit?
fMr. Deputy-Speaker]
the nearest airport between Delhi, 
his usual place o f residence, »nd 
his constituency.” .

The motion was negatived.

Mr. Deputy-Speaker: The question 
is:

Page 2, tine 22,— 
add at the end—

“and to a free non-transferable 
airpass which shall entitle him «■ 
to travel by air-plane during the 
session of Parliament from Delhi 
to the nearest airport to his con-

Diviaion No. 6]
Abdul La'cef. shri 
Achar. Shri 
Ant Singh, Shn 
Alva, Shn Joachim 
Ayyakannu, Shri 
Barupil. Shri P t.
HjMippi, shri 
B Iu sj! \hri H K 
Nhakl fW&Kjn, S*ui 
B 1rh.1l Singh, Shn  
Chenur. Shri K Kuminuhjn  
D m , Sim M .\ l .
D j*. sh n  Shrce N *t.iy in 
Dsvippj. Shn  
D-itur. Shn 
f)eo, Shn shankrr 
Z)e>ai. ^nri Mor.un 
Ejchar.iri. sh n  I 
G«n.'p.'thy. Shri 
Ganpati Karn. Shri 
IUiar.nnci\, Shn  
Hem Ka>, Shn  
Iqbal .Singh, .SjrJj;
Jadhav Shn  
Jjgiiraii R.im, shn
Jhulan Sinha, sh n  
Kotoki, Shn Liladlui 
Kedaria, Shri C .M .
Khan, Shri Sadath A] •
Krithna. Shri M R.
K u rcd, Shn B. N .

stituency and back and also to a 
free non-transferable pass which 
shall entitle him to travel in the 
State of his constituency at any 
time by State transport.”.

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

“That clause 5, as amended, 
stand part of the Bill.”

The Lok Sabha divided: Ayes—98; 
Noes—55.

15-81 hr*.]
Ram Suhhag Singh, Dr.
Raman'ind Shutri, Hwrnni 
Rjrrusvrami, Shri S V. 
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Nehru, Mirimuli U m i 
O /a , Shn  
Pudalu, Shri K .V  
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Ghota, 8bri H ail 
Qboaa, Shri Subuaan 
Godcon, Skri S.C. 
Oaray, Shri
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H«Ut(> Shri 
Hada, Shri
Jtatain, Shri Mobained 
Ijtt, Shn Baawara 
Jaipal Siagh, Shn 
Jangde, Shri 
Knable, Dr.
Xar, Start Prabhat 
Khadilkar, Shn 
Kodiyan, Shri
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Kufflbfcar, Shri 
Kunhan, Shn 
Mahagaonkar, Shri 
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Prodhan, Shri B.C.
Rajeadra Singh. Shri 
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Socen, Shri 
Sugandhi, Shri 
Tangamani, Shri

of Members of Par- 454*
liament (Amend­

ment) Bill

The motion wan adopted.
Clause 5, as amended, was added to the Bill.

Clause •— (Amendment of Section 7) the words ‘as the case may be’ has
been shifted.

Mr. Deputy-Speaker: 1 shall put
clause 0 to the vote of the House Shri Jaipal Singh: Sir, there has

been so much commotion in the 
Shri Satya Narayan Sinha: I have House that we have not heard what

an amendment No. 32. , he has read.
I beg to move.
Page 3,— 

for lines 15 to 19. .substitute—

“Whore the interval between 
the adjournment of a House of 
Parliament or, as the ease may be, 
one sitting of a committee and the 
re-assembly of that House or the 
next sitting of the committee at 
the same place.” .

Shri Jaipal Siagh: No, no. Go back 
to your place.

Shri Satya Narayan Sinha: This
amendment relates to clause 6 of the 
Bill. It is a mere rewording of the 
amendment as it stands in the Bill 
which was thought to be faulty word-
ing. It was liable to give the impres-
sion that the interval of seven days 
would be counted as between the ad-
journment of a House and its re-
assembly or the end of a sitting of a 
Committee and its next sitting. The 
amendment places it beyond doubt 
that the interval relates to the ad-
journment of a House or, as the case 
may be, one sitting of a Conynittee 
and the re-assembly o f the House or 
the next sitting of the Committee at 
the same place. Only the position o f

Mr. Depnty-Speaker: The question
is:

Page 3.— 
for lines 15 to 19, substitute— 
“Where the interval between 

the adjournment of a House of 
Parliament or, as the case may be, 
one sitting of a committee and the 
re-assembly of that House or the 
next sitting of the committee at 
the same place” .

The motion was adopted*
Mr. Deputy-Speaker: The question

is:
"That clause 6, as amended, 

stand part of the Bill.”

The motion was adopted.
Clause 6, ait amended, toas added to 

the BiU.

New Claase «A

Mr. Deputy-Speaker: There is an 
amendment for a new clause 6A.

Shri Jaigaaatha Rao (Koraput): Sir, 
I beg to move my amendment No. 39.

Shri Jaipal ,8iagh: Sir, on a point of 
order. Earlier when the hon. Minis-
ter made ‘sputnik’ all over the place
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as the hon. Minister of Parliamentary 
Affairs does, you said that the Minis-
ters can do so. But may I point out 
that he is an ordinary hon. Member 
and he has shifted from his placc to 
this? Is that in order? (Interrup-
tions).

An Hon Member: Why not they
speak from their own seats’

Mr. Deputy-Speaker: Normally.
Members should be m their seats and 
they should speak from their own 
places. Even Ministers I would 
even advise the Minister of Parlia-
mentary Affairs that he should be in 
his seat when he is going to speak 
But I have just said that there was 
nothing constitutional or legal against 
it and theiefore, we should not be so 
sensitive or touchy that we should go 
on hammering it again and again

Shri Jaipal Singh: I have no objec-
tion to any aspiring hon Members

• occupying front seats.. . ( Interrup-
tions) But the point is that you had 
yourself been pleasei to give e rul-
ing and I now find that ruling defied. 
That is my point

*

Mr. Deputy-Speaker: I will advice 
the hon. Members to be m their seals 
when they have to speak unless they 
want to come to the fiont benchcs 
because they could not be heard from 
their benches

Shri Jaganatha Rao: Sir. mobedi-
ence to your ruling, I move mv 
amendment from my own seat I beg 
ie move:

Page 3,—-
after line 19, insert—

‘6A. Amendment of section 8 —
, In section 8 of the principal Act, 

for the word “medical” the words 
“medical facilities for himself and 
for members of his family and to 
such”  shall be substituted.'

This amendment seeks to insert a 
new clause 6A which seeks to amend 
section 8 of the principal Act. Undet 
the principal Act, only the Member 
is entitled to medical facilities. Now 
we are contributing to the health 
scheme and therefore, it would not 
entail any additional expenditure on 
the Exchequer

Mr. Deputy-Speaker: The question
is:

Page 3,—
after line 19, insert—

‘6A Amendment of section 8.—
In .section 8 of the principal Act, 
J>r the word “medical” the words 
•‘medical facilities for himself and 
for members of his family and to 
such” shall be substituted ’

The motion was adopted.

Mr. Deputy-Speaker: The question
is.

“That new Clause 6A stand part 
of the Bill.”

The motion was adopted.

New Clause 6A was added to the Bill. 

Clause 7

Raja Mahendra Fratap: Sir, what 
about my amendment about provid-
ing jeeps m every district’ . . ITrtttr- 
mptions).

Mr. Deputy-Speaker: The hon.
Membei knows that we have to give 
notice of amendments in time and iv> 
writing He has not done it.

Pandit Xhakur Das Bhaigava: Sir, I 
beg to move my amendment No. 40. 

Page 4.—
omit lines 10 to 17. 
f

Mr. Deputy-Speaker: What is the
reaction of the hon. Minister.
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Sfert Satya Narayaa Slalu:
accept it.

7 will

Mir. Deputy-Speaker: The question
is;

Page 4,—
omit lines 10 to 17

The motion was adopted.
Mr. Depaty-Speaker: The question 

is;
“Clause 7. as amended, stand 

part of the Bill.'”
The motion was adopted

Clause 7, as amended, was added to 
the Bill.

Mr. Deputy-Speaker: The question
as:

“That clause 8, 1. Enacting
Formula and the- Title stand part 
of the Bill ”

The motion was adopted.

Clauses 8. 1, Enacting Formula and 
the Title were added to the Bill

Shri Satya Narayan Sinha: Sir, 1 
beg to move*

“That the Bill, as amended, be 
parsed "

merit) Btll
Shri Itanga: I wanted to draw your

attention by saying ‘Mr. Depul y- 
Speaker.*

Mr. Deputy >8peakev: The hon.
Member has to stand m his seat and 
1 have to call him.

Shri Ranga: I accept your ruling and 
start again Mr Deputy-Speaker, I 
wish that the amendment moved by 
Shri Jaganatha Rao and which came 
to be withdrawn had not been with-
drawn at all.

Shri Bimal Ghose: Which side did 
you vote’

Shri Ranga: There was no vote on 
it 11 is very unfortunate

Shri Jaipal Singh: Is an hon Mem- 
bet m this House right m saying that 
it should not have been withdrawn, in 
the third reading stage’

Mr. Deputy-Speaker: Exactly The 
Member is not justified m saying such 
and such amendment ought not to 
have been withdrawn and a Bill would 
have been improved if this had been 
dotie or what is done ought not to 
have been done or what is not done 
ought to have been done

M r Deputy-Speaker: Motion moved

“That the Bill, as amended, be
passed” ;

$bri Ranga (Tenali): Mr Deputy-
Speaker, .

Shri Jaipal Sidgh: Have you called 
him, Sir’

Mr. Deputy-Speaker I will now call 
Jam.

Shri Ranga: 1 am extremely sorry 
that the amendment moved by Shri 
JajjanatJia Rao.........

Mr. Veputy-Bpeaker; But the objec-
tion' takeh "by Shri Jaipal Singly was 
valid hi ttis sense.

S&hri Ranga: Quite a large number 
of us who are obliged to come to the 
House from long distances in this 
coijntry where our constituencies 
happen to be do feel very great m- 
coiivemencc and especially so when 
we find it necessary to go to our con-
stituencies during the course of the 
session as we have to spend too much 
of our time on the train and undergo 
th<i incidental inconveniences and 
troubles. It was one of the most im-
portant reasons why, for a long time, 
we have bfen pressing this need upon 
the attention of the country and our 
own fellow Members in Parliament 
that we should be given an oppor-
tunity of paying the difference bet-
ween our railway pass and the iir  
t o e  to enable us to go to our con-
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stituencies from  time to time when-
ever the need arises, to get into con-
tact with our constituencies during 
the course of the session. Unfortu-
nately, that idea has not been ap>- 
proved by the House and did not also 
appeal to the Members of the House. 
Therefore, we are deprived of that 
convenience which we wanted to 
obtain through the approval of the 
House only in order to better dis-
charge our duties to our constituen-
cies. That is bU that I wish to say.

Shri Jaipal Singh; Mr. Deputy- 
Speaker, Sir, I thank you for giving 
me an opportunity to congratulate the 
hon. Minister for Parliamentary 
Affairs in having piloted on a very 
rare occasion a Bill through Parlia-
ment. and also doing that from the 
sacrosanct place of the Leader of the 
House. Sir, you will again for-
give, me jf I repeat my objection to 
his being there.

Mr. Deputy-Speaker: Now I take 
objection to that. After having said 
about it once, twice, thrice, it ougbt 
to be left at that. «

Shri Jaipal Singh: I object to his 
being the Leader of the House: I have 
no objection to the place as such.

Mr. Deputy -Speaker: I have al-
ready said that after having mention-
ed it once, twice, thrice and four 
times, the matter should be left at 
that.

Shri Jaipal Singh: I leave it, Sir, 
but I shall raise it again, jf you1 will 
forgive me, because I feel strongly 
about the matter. We must have cer-
tain conventions, and if conventions 
have any value we must respect them.

I feel whatever has happened, 
whatever has been happening in this 
country is all right, but I think we 
should be honest with ourselves; be-
cause the very essence of th>6 Bill has 
item  that we should be so enabled as 
to be able to do more parliamentary 
work within the minimum period!

Sir, I am not concerned whether we 
get free air passes, railway passes or 
A.C.C. passes; that is not really 
pricking me. But I do feel that my 
hon. friends on the other side have let 
themselves down in inflicting on us 
something contrary to their profes-
sions. They are not being witnesses 
to their professions. They have been 
preaching from house-tops the pic-
ture of a classless society where 
everybody would be equally treated.

What is it that they have supported 
in this Biin They are discrimina-
ting. It is not a question whether so 
and so is a Minister; that is not the 
point. How do they bring about • 
classless society? I am not thinking 
now of a classless society in the 
country at large, but in their own 
realm, in their own sphere, where 
by their conduct, by their example, 
they could show to the rest of the 
world “yes. we do believe in it". No, 
they don't. Tfttey have asked tor 
themselves certain privileges. 1 am 
not denying that to them, because I 
do believe that a Minister should be 
more comfortable than others. Why 
do I say he should be more com-
fortable? Because I think if he is 
not comfortable he will not be able 
to do his work.

It is all a question of work. We 
should be abie to do more parliamen-
tary work. That is my basis in agree-
ing with them. Yes, they have done 
that. But they have put themselves 
up in a special niche. I do not know 
how long they wi]l last there—I 
really do not know. I am not 
worried about elections and the lika. 
I belong to an area the general 
wilderness of whicfr the Minister* 
are frightened to visit. Ministers are 
frightened to visit those anaas be­
cause those niches are not there. 
There is no quasi-military protection 
and the like. They like to be to 
places where they have a guard of 
howur to< salute, but whan it l oom* 
to . going about off the main road 
Ministers ane hwtitftH*..
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to Government, particularly my very 
dear friend there. He is very fortu-
nate in coming from the same State 
as myself, and hence there is that 
weakness on my part. That is why 
I advise him not to be where he is, 
because he will be safer elsewhere, 
not where he wants to be. I am very 
happy that he has been able to carry 
the House. But,—as my hon. 
friend, Shri Ranga was permitted 
by you, Sir, to express a different 
opinion from what the House had 
decided, 1 also have a right to say, 
if you will permit me, if you will 
forgive me, something in similar 
terms—if voice voting was any index 
of the way the House felt, on more 
than one occasion, I say, we on this 
side had the game. But I am not 
disputing it.

Mr. Deputy-Speaker: That would
be an aspersion on the Chair to say 
“ if voice voting was any indication 
about the majority” etc. If the hon. 
Member doubts my decision, doubts 
the decision of the Chair. I cannot 
permit that.

Shri Jaipal Singh: No, Sir.

Mr. Deputy-Speaker: Then what
does he mean by saying that his side 
had die day on more than one occa-
sion, and a different result was arriv-
ed at or a different decision was 
taken?

Shri Jaipal Singh: No, Sir; that 
was not on the Chair—I am always 
with the Chair, as you are aware. 
What I meant was, if things had not 
been enforced, if we had only to go 
by the voice vote. Some people may 
have a bigger throat than others; 
one throat is not equal to the .other, 
I am prepared to accept that; hut 1 
would never dream at challenging 
any ruling of the Chair, let Jhere 
be no mistake about it

the situation. Then, everybody 
sitting on this side does not belong 
to this side, in the sense that, because 
of the seating arrangements in this 
House, people are sitting on this side 
who should not normally be on this 
side- What I mean is, by arrange-
ment, Sir, this is the Opposition side 
That is what 1 was trying to gpt at. 
It is very very confusing for a person 
with an open mind like myself to 
know exactly which way the shout-
ing is going on. But that is the gene-
ral impression I got.

Another difficulty I find in my own- 
mind, not in regard to this particu-
lar Bill, is that after all we come to- 
decisions not merely on the merits 
of the debate that take place here. 
They are very important, no doubt. 
But we go out into the lobbies and 
elsewhere where people express their 
opinion, and one gets a certain im-
pression as to which way the House - 
is thinking. One may be wrong - 
mathematically, I accept that. I may • 
be very wrong thinking that every-
b o d y  else agrees with me, and when 
voting comes they all vote against.

But. Sir, what I feel is that we 
are somewhat heading for a socialist 
pattern of society. I do not want 
to take any more time of the House. 
1 do say that this Bill will become 
law very soon. I am very doubtful 
as to whether we really mean it

Mr. Deputy-Speaker: The question
is:

“That* the Bill, as amended, be 
passed.”

The mo{ion urns adopted.
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•DEMANDS FOR EXCESS GRANTS 
(RAILWAYS), 1955-56 AND 1958*57

Mr. Deputy-Speaker: The House
will now take up Demands for Ex-
cess Grants (Railways).

iS.48 hi*.

D e m a n d  No. IS— Re v e n u e — A p p r o -
p r ia t io n  t o  D e v e l o p me n t  F u n d

Mr. Deputy-Speaker: Motion moved:
‘"That a sum of Rs. 4,64,49,479 

be granted to the President to make 
good an excess on the grant in respect 

<x>f 'Revenue-Appropriation to Develop-
ment Fund* lor the year ended the 
31st day of March 1956 ”

Demand No. 15— C on stru ction  01 
N ew  Lines

Mr. Deputy-Speaker: Motion moved.
“That a sum of Rs. 8,67,331

be granted to the President to make 
good an cxcess of the grant in respect 
of ‘Construction of New Lines’ for the

* year ended the 31st day of March 
1956” ,

D e m a n d  N o . 1— Re v e n u e — R a i l w a y  
«r Bo a r d

Mr. Deputy-Speaker: Motion moved.
“That a sum of Rs. 1,42,546

be granted to the President to make 
good an excess on the grant m respect 
-of 'Revenue-Railway Board' for the 
year ended the 31st day of March 
1957”.

D e m a n d  No. 3— R e v e n u e -Pa y m e n t  t o  
W or Ked  L i n e s  a n d  O t h e r s

Mr. Deputy-Speaker: Motion moved:

“That a sum of Rs. 90,879
be granted to the President to make 
good an excess on the grant in respect 
‘Revenue*P«yment to worked lines 
and others’ for the year ended the 

31st day of March 1957”.

Demand  No. 5—Revenue-Wo r kin g
E xFfcNaEs -Repair s and Maint enanc e  

Mr. Deputy-Speaker: Motion ipoved: 
“That a sum of Rs. 1,87,86,101 

be granted to the President to make 
good an excess on the grant is respect 
of ‘Revenue-Working Expensea-Repairs 
and Maintenance’ for the year ended 
the 31st day of March 1957".
Demand No. 8— Revenue-W orking 
Expenses— O peration O th er th an  

S t a f f  and F u e l 
Mr. Deputy-Speaker: Motion moved: 

"That a sum o f Rs. 32,53,447 
be granted to the President to make 
good an excess on the grant m respect 
of 'Revenue Working expenses-Opera* 
tion oaher than Staff and Fuel’ for 
the year ended the 31st day of 
March 1957”.

D e m a n d  No. 9—Re v e n u e -W o r k in g  
Ex p e n s l s -M i s c e l l a n e o u s  Ex pe n s e s  
Mr. Deputy-Speaker: Motion moved: 
“That a sum of Rs 1,46,86.582 

be granted to the President to make 
good an excess of the grant m respect 
of ‘Revenue-Woiking Expenses-Miscel- 
laneou.s Expenses’ for the year ended 
the 31st day of March 1957"

Shri Jagjtvan Ram: Sir, before
discussion is mitiated on the Excess 
Demands for 1955-56 and 1956-57 
which were presented to the House 
on the 24th November, 1956, 1 beg 
to submit a point of clarification

As Excess Demand for Rs 1,34,842 
was presented to the House on the 
24th November, 1958, under Demand 
No. 15 for 1955-56, representing the 
actual excess over the voted Grant 
of Rs 6-22 ci ores ars shown in the 
audited Appropriation Accounts.

The Secretariat of the House (Pub-
lic Accounts Committee Branch), 
however, brought to notice that, in 
strict conformity with the recom-
mendations of the Public Accounts 
Committee in para. 3 of their Ninth 
Report, the Demand for Excess Grant 
for 1955-56 under Demand No. 18 
shottlrf be for Rs. 8,67,811, after

•Moved with the recommendation of the President.
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adding a further entry of Rs. 7,32,489 
shown in the aforesaid para, (re-
presenting an erroneous credit in the 
accounts Taut tor which the excess 
would have been Rs. 8,67,381), to the 
excess of Rs. 1,34,842 over the voted 
Grant as shown in the Appropriation 
Accounts. It may be mentioned that, 
against this erroneous credit there 
was an erroneous adjustment in the 
opposite direction of Rs 7‘74 lakhs 
as referred to in page 67 of Appro-
priation Accounts. As advised by 
the Public Accounts Committee, how-
ever, the amount of excess demand 
over the voted grant of R.s 6 22 
crores under Demand No 15 for 
l@3S-5€ has been modified from 
Rs. 1,34,842 to Rs. 8.67,331

15.59 hrs. ,

| Shri Jaipal SrNCH in the Chair |

I may take this opportunity of 
informing the House that instructions 
were issued to tho railways, imme-
diately on reccipt of Public Ac-
counts Committee’s ninth report, to 
avoid recurrence of erroneous adjust-
ments m accounts’ referred to in 
para 3 of the report.

Mr Chairman: There aie several 
cut motions May I know which of 
the cut motions are sought to be 
moved?

Shri Jadhav (Malegaon): Sir, there 
is no quorum m the House.

Mr. Chairman: The bell is being 
rung. Now there is quorum.

Delay tn re-transfer of employees in 
Southern Railway who were trans-
ferred due to Divisionalisation

Shri T&ngamani (Madurai): I beg 
to move:

"That the demand for an excess 
«*ant o f a sum of f ir  1 £2,546 in 
n*p*ct of revenue—Railway Boord, 
*>e reduced by Rs. 100".

Defective maintenance of bridges in 
Southern Railway leading to acci-

dent*
Shri Taaganumi: I beg to move:

“That the demand for an excess 
grant of a sum of Rs. 1,87,86,101 
in respect of revenue—Ordinary 
working expenses—repairs and 
maintenance be reduced by Rs. 
100" .

Increase in claims for goods lost or 
damaged

Shri Tangamani: I beg to move:
“That the demand for an excess 

grant of a sum of Rs. 32,53,447 in 
respect of revenue—Ordinary
working expenses—operation other 
than staff and fuel be reduced by 
Rs 100”

Delay in payment of Provident Fund 
claims and loans

Shri Tangamani: I beg to move:
“That the demand for an excess 

grant of a sum of Rs 1,46.86,582 
in respect of revenue ordinary wor-
king expenses—Miscellaneous Ex-
penses be reduced by Rs. 100” .

payments 0/  subsidy m respect of 
l»»es owned and worked by pnypte 
Companies and guarantees given to 

them

Shri Naasuhir Bharucha (East 
Khandesh). I beg to move:

“That the demand for an excess 
grant of a sum of Rs. 90,879 in 
respect of revenue—payment to 
worked lines and others be re-
duced by Rs. 100” .

deteriorating condition of rolling 
*toefc and failure and negligence in 
Maintaining coaches to the requi-

site standard of efficiency and 
’ services

Shri Naushir Bharucha: I bqg to 
®M*ve:

H>*t the demand for an axeesi 
grant of jh sum « f  Rs. 1£7&101
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[Shri Naushir Bharucha] 
in respect of revenue ordinary 
working expenses—repairs and 
maintenance be reduced by Rs. 100” .

Compensation to passengers involved 
in railway accidents

Shri Naushir Bharucha: I beg to
move:

“That the demand for an excess 
grant of a sum of Rs. 1,46,86,582 
in respect of revenue—ordinary 
working Expenses—Miscellaneous
expenses—be reduced by Rs. 100".

Practice of forfeiture of gratuities of 
railway officers for erors of judge-

ment

Shri Naushir Bharucha: I beg to
move:

'That the demand for an excess 
grant of a sum of Rs. 1,46,86,582 
in respect of revenue—ordinary 
working expenses—Miscellaneous
expenses be reduced by Rs. 100".

As regards the excess grants for
1955-56, I move the following rut
motions:

Inaccurate and inefficient manner of 
calculating railway budget sur- 

€ pluses

Shri Naushir Bharucha: I beg to
move:

“That the demand for an excess 
grant of a sum of Rs. 4,64,49,479 
in pespect of revenue—appropria-
tion to development fund be re­
duced by Rs. 100*.

Failure to allocate to Capital and 
Depreciation Reserve Fund on pro-

per scientific basis

Shri Nuririr Bharncfca: I beg to
move:

“That the demand for an excess 
grant of a sum at Rs. 8,67,331 in 
respect of construction of new lines 
ba reduced by Rs. 190”.

tfr. Chairman: All these cut 
motions are now before the House.

Shri Tangamanl: As far as possible 
I shall confine myself to the four 
cut motions I have moved. The first 
cut motion to demand No. 1 on the 
Railway Board is in connection with 
the question of delay in the retrans-
fer of employees in the Southern 
Railway who were transferred due 
to divisionalisation. You are aware 
thi»t in 1956 divisionalisation took. 
plj»ce and those employees who were 
in the particular headquarters were 
shifted to different headquarters. We 
have been making repeated represen-
tations that these employees who 
had normally worked in the other 

tcentres mainly on the consideration 
of linguistic zones and on linguistic 
basis should be retransferred to their 
old centres. I would mention only 
two places. About 30 employees 
wire transferred from Madras to 
Vijayawada. About 17 persons were 
transferred from Madras to Olavak- 
kot There is the Olavakkot division 
and there is also the Vijayawada 
division. These employees have been 
making repeated representations to 
th<-‘ Railway Ministry and the Rail-
way Board that they must be re-
transferred to their original place 
namely, Madras.

Shri Jadhav: On a point of order. 
Th^re is no quorum. I raised that 
point already.

Mr. Chairman: Members have
come and gone out again. I will 
bear that in mind and I shall see to 
it

Shri Shme Narayan Daa (Dar-
bhanga): There is no quorum.

Shri Nanahlr Bhm cta; Can the
proceedings of the House continue 
wpile there is no quorum.

Mr. Chairman: It is for the Chair 
to*appreciate whether there is quanm‘ 
or not.
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Sturl Shree Narayan Das: While
there is no quorum no business can 
he transacted.

Shri Raghttnath Singh (Varanasi): 
Our request is that the number 
should be counted. There is no 
quorum at all in the House.

Mr. Chairman: When the bell has 
been rung, then we shall know whe-
ther the number is as it should be. 
The bell has been rung. If Members 
will only be a bit patient, the right 
thing shall be done.

Kiri Tangamani: I want to take 
this occasion to impress upon the 
hon. Minister that not only should 
those employees who are in Vijaya-
wada be retransferred to Madras 
but also those employees who were » 
dislocated as a result of the divisiona-
lisation should be transferred back 
to their original headquarters. I am 
surf’ this is not going to cause much 
hardship either to the Railway 
Ministry or to the various divisions 
when- these employees n r  working.

M v second  point i-> on the question 
o f D em and N o. 5 M y cut m otion 
r< ail ;i'. fo llow s :

‘■Defective nuv.nu-n inoi* of
bridge-* in Southern H ailw ay
leading to accident*’1

I -shall briefly mention what this 
Demand No. 5 is. There is an ex-
planatory note saving that the ‘'ex-
cess of 188 lakhs was due to in-
creased expenditure on Maintenance 
of . . etc. and “on service and 
residential buildings, roads and 
bridges, etc.”  So ‘far as roads and 
bridges are concerned, Rs. 32.75 lakhs 
is what is needed now. This parti-
cular year is a very important year, 
so far as the Southern Railway is 
concerned. It was during this year—
1956-57—that a major accident took 
place near Trichinopoly. I refer to 
the Ariyalur accident where more 
than 250 people lost their lives. That 
was on account of the derailment, of 
the Tuticorin express as a result tof

th;' Marudayar bridge giving way. 
Since then, an expert committee has 
been set up to go into the various 
conditions of the bridges and also 
devise ways and means of improving 
these bridges.

I would like to mention that two 
years later, that is on the 9th August, 
1958, in the same bridge there was 
an accident The bridge gave way 
and 27 goods wagons capsized and 
fell into the Marudayar river bet-
ween Vriddachalam and Trichinopoly 
in the Southern Railway. What I 
would like to emphasise here is that 
it is about time that the Railway 
Ministry and the Railway Board 
take up this matter of maintaining 
the bridges seriously.

There is one instance where a 
major accident took place in 1956. 
Similarly, a major accident takes 
place in 1958. The conditions are 
identical. The only difference is, in 
the first case, it was a paasengW 
tram, re.-tulling in loss of life to more 
than 250 peopk. In the second case, 
it \v 1 ■■ a goods train and 27 wagons 
capM/.ed But if this were a passen-
ger tram, there would have been loss 
of life It is on the very same 
bridge and the reasons given are 
identical. The first time it occurred 
in November and second time 9  in 
August. So, I submit that the 
amount that is being spent on main-
taining these budges must be well- 
Fporn. But that expert committee 
has not yet submitted its interim re-
port even. So, I make a strong plea 
that special precautions should be 
taken about these vulnerable bridges.

16 h rs.

My third cut motion is to De-
mand No. 8—“Increase in claims for 
goods lost and damaged” . Rs. 28 
lakhs is the additional amount which 
is being claiined for goods either lost 
or damaged. I remember that during 
the last. Parliament, we wanted aa 
assurance from, the hon. Deputy 
Minister that foodgrains and oflur 
perishable materials will be sent



4563 Dtmaada fpr Exctu  11 S3StiS606£ft 1958 Grant* (Railway*), 4M 4 .
1955-56 and 1858-57'

I Shri Tangamani]
only in closed wagons. But com- 
plaints have been received from the 
various merchants that these food- 
grains are transported in open 
wagons. It is a serious matter, be-
cause as a result of these damages 
and losses, the Government and the 
people are celled upon to pay com-
pensation.

We have had a detailed discussion 
about thefts. Not only theft of rail* 
Way property, but also of properties 
taken by the passengers is relevant 
here. So, I hope that the measures 
which the Minister promised at the 
time when this discussion took place 
on the question of thefts will be 
taken very seriously.

Lastly, I come to delay in payment 
of provident fund claims and loans. 
I remember it was only during this 
session the question of payment of 
gratuity and retirement benefits as 
early as possible was raised here 
The hon Deputy Minister, Shri 
Shahnawaz Khan, stated that steps 
are being taken to expedite payment 
I remember he said that within a 
few months, it will be paid 1 have 
got the instance of a retired Assis-
tant Station Master from Kalyan, 
who retired in 1952, i.e. more than 
six years ago, but still the final set-
tlement of his account has not been 
made even to this day. I have 
brought the case of this particular 
employee to the notice of the hon 
Deputy Minister. I do not know the 
full delaiK but the fact icmains that 
an emplovti who served the Minis-
try for more than 40 voars. retiring 
in 1952, has to come before the 
Ministry m 1958 and say that his 
gratuity and provident fund accounts 
have not been cleared to this day. 
It was accepted in a way by the 
General Manager and also the special 
officer who was appointed that there 
has been delay in the disbursement 
of dues relating trf provident fund 
«*ld gratuity, Anandan Nambiar, 
who was a Member of this House, 
went on hunger strike in Madras

and one of his main demands wit- 
that there should not he delay In 
payment of provident fund and gra-
tuity.

I have many instances. In the case- 
of a worker for whom travelling 
allowance was due each month, he 
has not received the T. A. tor nearly
12 months. Arrears of Increment 
and travelling allowance are mounting 
up. I want to take this opportunity 
to impress upon this Ministry that 
they must give some assurance to 
this House that there will not be this 
avoidable delay. We have been told 
in the past that this was inevitable 
due to divisionalisation. Nearly 
three years have elapsed and we- 

‘ have gained experience in the various 
divisions also. 1 am told a letter add* 
ressed to the division head again goes 
back to the headquarters prior to the 
divisionalisation So, I would request 
the hon Minister to look into this 
matter and see that this avoidable 
delay in the payment of gratuity and 
provident fund is removed. If he 
wants, I will give him stverfil Ins-
tances, but it is enough if he tells 
me that these avoidable delays will 
be speedily looked into and removed 
and there is a special machinery 
which we are going to set up.

Shri Naushir Bharucha: First I will 
take up the Demand*; for Excess 
Grants for ttu year 1955-56 If wt 
turn to page 2, there is Demand No 13
* Appiopnation to Development Fund" 
This provide*, fm appropriation to the 
development fund out of the surplus 
lor the year There is an excess ot 
H‘ 4 64 crores under thi.s grant. This 
was due to the actual surplus in tht. 
working gt the railways for the year, 
available for appropriation to the 
development fund, being more than 
that anticipated in the revised esti-
mates. I ask this House, what type of 
budgeting it is. that the hon. Sailway 
Minister does not even anticipate a 
surplus of Rs. 4 crores. He under- • 
estimates the surplus and he doe* not 
discover his error even when the 
revised estimates came. So, I  ask the
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hon. Railway Minister, on what b u u  
doe* he increase freight rates and 
other thing*? Probably when he in-
creased the freight rates and imposed 
tax 00 passenger fares, the hon. Rail- 
yey  Minister and the Railway Board 
were under an erroneous impression 
that there was going to be a very 
small surplus which could be diverted 
to the development fund. At the end 
of the year, he comes and says, “I 
did not know that we were going to 
get so much; now we have got 
Rs. 4*64 crores more to be diverted to 
the development fund.” This is an 
extremely bad type of budgeting and 
1 would like to know how this error 
occurred. What is still more annoy- 
ut£ ig that m 'i.'sfsc}jxy
even is offered in this booklet

•
1 come to another point. On page 

3, there is Demand No. 15—“Cons-
truction of new lines—Capital and 
Depredation Reserve Fund” . This 
demand deals with expenditure on 
construction of new lines, as well as 
restoration of dismantled lint's charge-
able to Capital and Depreciation 
Reserve Fund I have been repeated-
ly asking in this House as to how 
this depreciation fund is being main-
tained and on what principles The 
only principle which 1 have discover-
ed so far is uther the fanc% of the 
hon Railway Minister or some eccen-
tric suggestion by anybod\ from the 
Railway Board that so much should 
be credited and so. that amount is 
credited to the depreciation reserve 
fund I havi been saying all these 
da\«. that it is time that the deprecia-
tion account should be put on a firm 
and scientific basis But. so far as the 
Railway Minister iv concerned, he has 
not thought it worthwhile to pav his 
attention to that aspect

Now 1 come to Demands for Excess 
Grants for 1956-57 On page 2 we 
have Demand No 3—Payments to 
Worked Lines and Otheis. Under this 
head a small sum is asked fo r ., But 
it is not the sum that matters so 
much. But what is meant by saving:

*P«y*lMts'0f Hjw l y in respect 
of lines owned and worked by

private companies when their 
thare of net earnings does not 
give the return guaranteed to 
them on their Capital.”

I thould like to know what is the 
mileage of such lines? What are the 
private lines which are owned by 
private companies in respect of whom 
guarantees given formerly by the 
States still subsists? I am not aware 
of them. Surely, some explanation 
should have been given as to the 
payment of subsidy, mentioning the 
lines. But no explanation has been 
given. This is something on which I 
want some clarification

f  now come to Demand Wo. 5 for 
Rs. 1-87 lakhs and odd. This Demand 
de«kis with expenditure on repairs and 
maintenance to railways, including 
track, buildings and rolling stock. I 
particularly want to make a plea with 
respect to maintenance of rolling 
stock and coaches. Formerly it used 
to be fashionable to complain in this 
House about the third-class coaches: 
Tocjay I complain even about the first 
clâ s, coaches. If we travel by first 
cla^s coaches, we find that the fittings 
are never in ofder Everything is 
in such a dilapidated condition that 
voii think that the railways, instead 
of belonging to the nation, belsng to 
nobody I have travelled m first-class 
coaches where I have found that the 
w«ttT taps were always leaking or 
bard to open them. I have made 
several complaints m writing but no 
notice appears to have been taken

1 experienced a very funny state of 
affairs while travelling bv the Janata 
Dotjux tram to Bombav I found that 
the vtoppers to the lavatorv doors, due 
to the vibration of the tram, suddenly 
0PC“n I made a written complaint. 
After two months I asked- how is it 
that no attention has been paid to 
th a f A conductor said1 we have 
referred the matter to the Railway 
Bo*rd and until the Railway Board 
sanctions it we*cannot put the stoppers 
rUftt. So the passengers take the ride 
at Vring suddenly exposed uritile they 
•re half way through their toQet
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Shri Jagjivan Ram: If the hon.
Member will kindly hand over to me 
the letter which a railway olRcer 
wrote to say that sanction of the Rail-
way Board will be necessary for that,
I will take action in that matter.

Shri Naushir Bharucha: I may say
that I was told this by a conductor 
of the Janata train when I asked him 
why no action was taken. He said 
that until the Railway Board sanc-
tions it nothing can be done. I made 
a second complaint and still the reply 
is that the matter is being looked into.
I think it is a disgraceful state of 
affairs. Suppose some lady is there 
who is half way through her toilet 
when the door automatically opens? 
Still there is no reply except that “ the 
matter is being looked into” . I ask:

■ when we are spending so much for
railways, is this the . way the railway
rolliifg stock is being maintained?
Once I travelled in a first-class coach
during rainy season. It was so heavi-
ly leaking that there was no ^^ace
even to stand, let alone sleep.

Shri V. P. Nayar (Quilon): Was
there no board that umbrellas should 
be used inside? •

Shri Naushir Bharucha: There was
no bward. Otherwise, I would have 
taken an umbrella.

It has reached almost the proportion 
of a scandal and we are told that there 
is not adequate maintenance stores. I 
do not know where the matter is 
wrong. This thing should certainly 
be looked into. To my mind this is 
nothing but the grossest negligence.

I come to the last Demand, namely, 
Demand No. 9—Ordinary Working 
Expenses—Miscellaneous Expenses. 
There we have to deal with items like 
railway expenditure on contribution 
to provident fund, gratuity etc., com-
pensation to passengers involved in 
railway accidents and-so on. I will 
first take the question of compensation 
to passengers involved in railway

accidejits. I would like to know what 
are the principles on which compensa-
tion is paid and what is the machinery 
for paying compensation to them. In-
stinctively the railway administration 
disowns responsibility for paying any 
compensation whenever any accident 
occui's. So people are left to take 
recourse to a court of law. You know, 
Sir, what it means to go to a court of
law and file an appeal against the 
railway administration or the Union 
Government and claim damages. Very 
few can go to the court. I know the 
hon. Railway Minister has got a soft 
corned' for the poor people. I am 
appealing to him to look into this. 
Whenever there is a railway accident 
and passengers are injured, it should 
be your moral obligation, apart from 
the legal obligation, to pay some com-
pensation straightaway, based on some 
principles. If they ask for some 
fantastic compensation, let them go 
to a court of law. But some compen-
sation should be paid. When we are 
sitting in positions of authority, we 
are not there just to look into the 
technicalities and ask persons to go to 
court but to see that justice is done.
I would particularly appeal to the hon. 
Minister to look into this. ''

I now come to the last point, and 
that is about the forfeiture of gratui-
ties of railway officers. I was rather 
surprised to hear that gratuities of 
railway officers, partly or wholly, are 
being forfeited, because there is an 
erroneous judgment in passing an 

, .order. 1 '̂ somebody, passes an order 
f)j,xesult of which perhaps somebody 

is eitiployed, who should not have 
been' employed, or employed for a 
longer period of time than called for, 
then that officer is asked to make 
good that amount. I ask: what type 
of railway administration is this which 
seeks to curtail the gratuity of rail-
way- officers who may bona fide com-
mit an error of -judgment? I ask: how 
.piar.y time^'tJjf hon. Minister himself 
has. com m itf^ ,'■p’ TO of judgment? So 

■ %
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much so that the officers in railway
feel that it is no use aspiring for
gratuity. They know fully well that
they will lose it. I ask the Railway
Min.ster: does he know that the rail-
W::lYofficers work for 12 hours a day
in their offices even on Sundays and
holidays? Docs he not knuw that?
For that Iaithf'ul work wh.ch they
have done for 20 or 30 years you cut
out their gratuity as a reward; I
think it is hgh ly undesirable and
most uncharitable. I hope the hon.
Railway Minister w.Il look into this
also.

Shri S. 1\1. Banerjee (Kanpur):
shall confine my speech to Demand No.
5. My hon, friend, Shri Bharucha has
said something about the condition-of
coaches. I have also faced some
similar trouble in travelling. During
the last scssiou I was travelling w.th
Shri Purshotham.las Tand:m. He was
not well and it was raining. It was
impossible for me to save Tandonji
from the rain. I asked him: should
I pull the chain? He sa' d: you should
not. So, these are the conditions of
the CJQchC'~;. Should We take it that
~nc,'e ace no :·;upply of co.ichcs we arc
not manuf'.icl.u rmg cnoLigll couches to
replace old ones, \v11'ell c.i.inot be
repaired? If that be the position, I
want to ]CF)W from the hon. Minister
why the coach-building factories at
various places are being closed down .
I was told-I do not know how far
it is correct-that coach-building by
contractors is being stopped. I wel-
come this. I want the abortion of
the contract system. If a decision
has been taken ,by the Rail '::lYBoard
in consultation with the Minister, tht..
no work will be given to the contrac-
tor and everything will be manufac-
tured in our factory at Perambur, then
I welcome it.

I have received a telegram from the
Uttar Pradesh Railway Coaclr-buId-
ing and Allied Trade Un ion Workers,
Bareilly. For your ',rmationo, Sir,
and for the infor 'i~> of this • hon.
283 (Ai) LSD-

"Three railway coach-building
factories at Bareilly and Allaha-
bad cl oscd last month. Conse-
quont ly thousand ra lway coach-
building skilled workers were
Io rccd unemployment and mass
s.arvation. Railway coach-build-
ing factory at Barei lly closing
next week. Consequently another
thousand skilled workers will
be thrown out of employment.
Request your early intervention."

I have been told .... , .

:\lr, Chairman: I think the
Min iste r must know the origin
.clcgrum. Who sent that?

hon.
of the

Shri S. M. Banerjee: I have read
it. 'I'hc Uttar Pradesh Railway Coach-
bui ld.ng and Allied Trade Union
Workers have sent it. With your
permission, I can give it to the hon.
Minister.

Mr. Chairman: Right.

Shri S. M. Banerjee: So, my sub-
miss i..n i; that i\ there is a shortage
of coaches and if the condition of the
coachc., is such that during rains peo-
ple cannot travel in those c9.flches,
why these coach-building factories are
being closed and what w.Il be the fate
of those 15,000 workers.

Shri Jagjivan Ram: There are not
15,000 workers.

Shri S. M. Banerjee: I have the
telegram, It was a caption of a news
item in the Amrita Bazar Patrika. It
111:1'/ be 15,000, it may be 10,000 or it
may be even 1,000. You will correct
me. But even if there are one thou-
sand workers, what will nappen to
them" Ar;e these workers going to be
absorbed in our coach-build-rig factory
at Pe ram bur ? If not, what will be
the Iate of those workers? Has our
production re~ched such a peak that
no production of railway coaches from
contractors is necessary? These are
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fShri S. M. Banerjee] 
a few questions that I wish to pose to 
the hon. Minister and I would like 
that a reply be given in thia Houae.

My second point is about the gra-
tuity end provident fund dues. My 
hon. friend, Sbn Tangamaiu, has very 
ably pleaded the caaee of those who 
do not get their provident fund dues 
or gratuities even after their retire-
ment. In some of the cases—and 
those cases can be cited, if necessary— 
some people have died before their 
gratuity claims or provident fund 
claims were finalised. After all, it is 
an old age benefit. This i« something 
to be given to him in his old age to 
start a shop. If people die without 
getting these, where is the fun in 
granting these old age benefits?

The hon. Minister has assured us in 
this House during the question Hour— 
a question was also asked by my hon. 
friend, Shri Hansh Chandra Mathur— 
that early steps were being taken to 
see that claims were finalised without 
any hardship to the individual. But, 
still there are cases. So, some machi-
nery or some basis should be evolved 
to see that these claims are adjusted 
and paid at the earliest opportunity.
I say Jhis because the pension scheme 
introduced by the Bailway Ministry 
has been accepted not even by 5 per 
cent, or 10 per cent, workers. They 
have almost rejected it  In our coun-
try, where the average longevity is 
hardly 37 years—I may be wrong; we 
are all on an extension—I feel that 
people do not want pension and spe-
cially the railway workers who get 
provident fund and gratuity. They 
feel that if after retirement they can 
get a lump sum amount they can start 
a shop, a small business or deposit it 
with somebody who may feed them 
during their old age. This is their 
feeling and If that money is* paid after 
a long time, people definitely feel that 
the pension claim will be finalised 
after the man dies. An& unfortunately, 
the man has to die after the age of 
60 w hen the average w e  is only 87 
yean.

With these remarks I would request 
the hoik Minister to kindly throw 
some Ught on the condition o f  the* 
coaches, specially on where they are 
manufactured, and also on this ret-
renchment and closure of these three 
factories resulting in the starvation 
at thousands of workers. Secondly, 
about payment of gratuity and provi-
dent fund, what steps are being taken 
to see that these payments are‘expedi-
ted and people get it soon? In this 
connection, I have a suggestion to 
make to the hon. Minister.

In the Defence establishments alao, 
we made a suggestion and that la a 
workable suggestion. We know the 
age of retirement of every worker, 
whether he is Class IV, Class III, 
Class II or even Class I. We know the 
retirement age. Suppose, a man la 
retired at the age of 60 or 55 in Octo-
ber, 1960 Why not stop his contribu-
tion three months earlier and finalise 
the whole thing? Verify his service. 
Service verification is another factor 
which takes a long time. I know that 
being an ex-Government servant. Why 
not stop the contribution earlier so 
that at the time of actual retirement, 
he can have that money before he 
goes? I know the technical objection 
is there, i t . ,  the money cannot be 
paid before the man actually retires. 
You cannot pay him a day earlier, but 
just after retirement or dur’ng the 
notice period if he can get this amount 
it will be a boon to him in his old 
«ge.

With these words, I wish the hon 
Minister will kindly throw some light 
on these two points.

«[« 4 *  (*«ror) : frm fir

t  * w

b r f  ^  f w r  m  | i 
flntfv wrr * n* tw* wnpr 

f t p  m y  *  Aril
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<ft*w <WN w*r $ W w  
«T p fw «^ T  wsror *r ft  1 1  «wr 
W r f c w r r « w r

f̂ rfir<8T vr w n r  *r̂  irniT Pf s^ 1
|*r w« *r * *  i f  *rtr toir <f fa  
W f w  w r  W iw r  tfqrr «fta * m  f* r  v r  
M r « f #  «T #*$nrfa?i$f i w  
fawftrlr* *  *r$ v^tt HTprr j  fa  
fk ^ T R T < m V  3ft <RWl V T  %  ^ *TT
* i$ r  | * f  **  * *  t | $ fa
^  *H5 tar ftwT arw fa  
snrr w  v r  ^ c t t r n  m s *  $Vrr 
fa  tft *n$ v ?  *, fa  *15 
sn sw  *n{f (nfr, tft w  n r ?  eft * ?  irasr 
ftw r «TTW»r T$ £ W ff a  t**F g l z  <rtafr

*ror | «w a v  fa  t o  *rnpr <mfhRr 
t m f r v t a r ^ ^ r w i f K a n r a v  *jf  

f w  an?rr aw av w* * * rTT t f  
#*rr 1

^  U U  w * *  fa  t i n t r *  tw 
ifr  %  rfffiritarr *ft^ nr norths ^  *w  
$  ;r> *r^t 3R?rr *t tft  far* 3*1%
frm # v r f t  f c t f f e  T * f t  «ft 1 «rcr% 
wn «nf*ranfc %  Jturtf *  *ft M  

ifs n n v  *ftr  * N t  *rfta*r ftrar  
«rtr « h m t n ^ ^ i n t 5 7 <nTmqTfiraT- 

% %wrft % ^ r t  fa ftsst *?ifte*r ft 
jtpt v t 1 ^  ^shtiH  | .  

fv  srff ta%  ftr? # Tarm «roHfc 
1 *ra Tfnpfhr a n n ftv r  tt* t  wrafr t  

f a  <hrnr fw fa ^ *  v t  p ftfipr  
^ fto r  *  « m  tfW&fr »rt v r  « r  *qs $ m  
I  ^  n r  ftr? ♦ ’ W’WT fa  < rw  
fa fta jft  f s  « n t #  <wr vfrfr
*r*vr fiwhft 1 fcfa* $  x f t  *n£t&r
9r v i mxm ’ n ^ m  f  f a  <r*mr %  
OTitr tpr<* <fr»® »^ ff nrjf %( f^rfV • 
f*W%»r % «rtr 
^ f w % ,  « r a i i f c i iw t f

*  ««k A  |  fv  wvmtpt v t ftsm 

■rw 13«% fiw[ vp n fvv^ ^ H ^ S H  
«Rhr *flpr | «Rjt w  j w f  

flnr «wr fv  emr»r w»wt t h  *rtn %

&  *  t ........

v w f k  i ^ w  - mvfhr w W  ^  
<n$tt w w  *fM »w % «*•»» w

W vwvfeNnr^ W$ih4 
Ht m ^lvrr *r v ?  1

#v :t?<rrt|*r fstfiwr 

( th a t  I  h a v e  fin ish e d )}
Jm * £t vpiT t  fip vnpr

% tfjtr  Pw ntfm  <ftr spfhnr
vt f*nrr̂  *r? ^  fht Ir ^Whi 
vt tRrYhR ftrar *nrr ^ r  
vt§<Bnrer ^  t̂nr «ftr 
frraT*^ 5>tt, wftrt? ^ r^ P w it!  

^ ^  $ fa  **nrr v t  ^ t r
fam arrcr A ^ n fte v r s r f
fa  ^ r t  W ^ z t  ht ?w w  <ra ^  
?t cb  arnr 5*r i

ww faJr^ fa  rTT«i; A 
^ rt r*»rHWT VT «5fR fiwrRT MÎ TT  ̂

«Tf IT? $ fa  3*fr
*nn?nrvtftwn 

arr ^vr It 1 *rar *̂n̂ V
f^ f^ ff *?r v r  ^  t  «flr 

f^m t  fa  &  <n«wt w  v ft  J? mwK 
</r frfar i f o ftton fc w?t w ?  
^  « fk  v ,v  ^  *n#h
c{5rwrf?nT fa  fan* ^ n j  
fa  ?hw f  wr fa s*  t o t  

#wnr | «tt «ftr 
4 N T M (  3*%
$  Vtf qTOWSliT *ftr Wf

v f i  $  1 #  w f t  \ *rtt «^TftW I  fa^«NV
f« r ^ .«T !R  WIW €  t «PTT 4| f

* m 1  ?ft v t f  n $  ^  v t  $  
w t  ^  \ 4 m
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j 1? •PrgfiV wnr $  «rar, *t **  
$  * *  *w% *f iPwpffT
fV*rr »m  tft % t** w^^rr ¥r anmr
WRIT I fa «Tf T̂O?T »m t 
w t  #  *n?w | i

f t oa r r f r t  t f t f a r ^ y f a r ^
wnft | i **rRrtr irr 3ft *m  ^»ft«r *r 
Bratf xtn 1 % ^5  f  fa  t o n r  t  

r * |  arfa ?r?jt awfta
5T -I

w fa t$  ir f t  nsrrfltsr |  fa  h w  
% teflfrre nrfi «n*T f  « fk  ? f  spff 
% ftrq: srt trirFqrrfhr fr, 3ft
tw ? r srff t  eft wnr ?  ^n r 
tt^itt, ?tfV?r aft t ^ n r  t  wft 
1r fairr wra »

*ft tb^ttw fay : ^nrnfH w^tw, 
trrft % ***** $  *r^

*r?hr*r «ft R tr  m f w  v n n  *rr&rr 

*  •

w i f % ^ r *  tjv  ^ « T ^ 5 p r?ta r^ r 
& R R  f t  tot |  ?tfar sTsr ?np ^  

r f t  v n  1 1  i t e i r  * r m  #  %
<mr f  ^  ^  % * f <r w m ftv r $>ft 
I  %fasr fra tfa  #w *t ?t srro f t  *rir 
tpft ?n> 9#*r ???r  ^  ^ffr t ?*rfa*r
5*mft s m T  $ fa  w  * t  ^ rffeTT? 
V?RT TPT I

^r&  *m  *  *r? v p t  * n m  i  
fa  w m ft  t f r  wrftn'rgr *  t *  vf

<rin & m  f a r  srrfffri**r % *Tt *  
wre % «mr wjff ft ftrofcrsr *fr <n$ 

ft  ip fffa r «rfw* ftwT 
* ftt*  *  w w ?ftt«rcT^% ftrt5rFrT  
«nv fa *  f  i * r  f t  ?fhr wtt r w n r ft

^t f f  |  &fa*r tvfax fr^r ^ r  f  
P p a m w ^ j m w ^  <rt«r 

fr^f wr « s w  t ^ f^ p fr w p c ifr  
w  <fir «rnr fasmrr wt i *n?t ^ î r* 
i^ o tto, rfti ^ wrfir inr t̂*r
w  «t 5«rrwr t  i ^fa’r tl’P to w g t  
% *r ?ft v»ft ̂ *r Wt*ff ^  «ftr *r gw 
w h  qr »t? <rtr r t  #s fW tf fT *  

an?fr1 1  ^rtr «f*ht fcfa  * m &  
tffr w f o x f c  w r  * w r, ^ w  
W  ?>ff % sfhr H |  i mt <»T x?¥ 
«j#»t ^5Pr w*m?T 3trt « n f^  i

• vnrs^r % ift̂ RPT ji»o *irft
wnfr | ?tfa*r ^  tfter «rr

«pttt % « fk  «Stet m  4 « t  t t  I  « 
^?t «m ftf ^  t  mf̂ flr % fa ttf\r I ®Tft «tt'nmsT

§  i *%r <rr tpi? ?hr an«r 
=?rrfiw arrfa v i ^  «Jtr «n5ft 

m fr i

vnm r ^ 5pt % «mr 
m^nfV’UT’- ^  nftr^'Tsr^r'Frqpft 
ift tpt ft ww*f & i snftri g*rrft 
srPTJTT #■ fa 3*  f̂ sra" r  f  f i fmRft iff 

*r ftp* *w4 V f *ftr ww ??t ww 
«?» #*7 'rpfr vt fam ^t v ftt 11 
^fa wr tr xoo i[*rfat
*fd xrim  ^ fa  jr& vnvR  spr^ 5> n  
^Tf^ I

irt ̂ rt % wrt # v f  «mr favnw 
^ fa  ^  qT wffr w  | »

«r?t %«r  w r  ̂  ffrc «*
afWf ? t t t  *t irrRrsrf wr * r f r  $

ift TO vt fCTR T̂T TftiT ?>TT t  I Wft
t?: g r̂ fr*nr ? o «  m  ^ 0 J ir f r j f^ l i
---- -.-*v- -A ■*» ̂kaJKWT̂ ft ftT f?W Ww*WT VT flrWT
m̂ R ^  nrfJrff ^ W  «n^*f! $ft*t
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tit w  star 1 1 *  «r «pt snr* ?>tt 
1

fftr #  #  % vr* *  t *  *rn
qRprr trp T  g « ^#nr *r*ff jt? *rtn 
t  f *  v t #  q w f c r  * >  w**i ft s r f r  $  
7*r *V qr *tanr <srr$ 1 tnrt «re 
ar<wpr^iw*rcr>^rCr w t  1 w ittott 
<r̂ f *?t t*t »rr?r v r <*v f*H* % fa*  tfr 
’c M f T S W i  « r e *  f t  ? * r  * j ? t  * m r r f r  

* tf 1

M* WT*hCT TV* : 5&TT VT I

Shri Jagjivan Sam: Sir, I will nctf 
take much of the time of the House. 
Shri Naushir Bharucha has enquired 
how was it that the surplus was not 
anticipated. Budget est'mates of the 
revenue are made on the basis of 
recent past and future expectations. 
It may be that sometimes our expec-
tations are falsified.

Shri V. P. Nayar: Not sometimes; 
every year.

Shri Jafjtvan Ram; This time it 
happened and it happened for the 
good, because we got unexpected 
larger revenues. Therefore, we divert-
ed the amount to the Fund.

He also raised the question on what 
principle this income is allotted to the 
different funds. I will only say with-
out entering into the details that this 
question has been examined by a 
Parliamentary Convention Committee 
wh:ch went into this question In 1949 
and again, in 1954. At present, the 
recommendations at the Parliamen-
tary Convention Committee are being 
observed by the Railways. When the 
five year period Is over, another Par-
liamentary Convention Committee will 
be again wt up which will examine 
all these questions in detail and what- 
«ver their recommendations, wUl be 
given effect to. *

My hon. friend Shri Tangamani 
referred to the question of the re- 
transfer of the staff. The proposal has 
®v*ry sympathy from the Railways. 
I *taay inform him that the problem 
ha* been solved to a very great 
extent. I do not want to quote 
figures; he is perhaps aware also. It 
is expected that within the next two 
or three months, all the staff who 
we*e transferred to Bezwada, Gunta- 
kal and other places will be re-
transferred. But, he is aware of the 
circumstances under which we have 
hag to place the staff at different Divi-
sional headquarters. Delay has taken 
pUce, especially in connection with 
th* staff at the Accounts section where 
**)xrien ced  bands art* n ecessary 
before we can replace them. Within 
the next two or three months the 
problem will be entirely solved.

About the bridges, it will be wrong 
to say that this year, the mishap which 
occurred to the goods trvn tod any-
thing to do with the strength of the 
bridge. The bridge was not affected 
in any way. We have been taking 
ample care of all the bridges every-
where. Even on the Southern Rail-
way, we have been spending qu’te a 
substantial amount every year for the 
upkeep of the bridges there. My hon. 
friend himself is aware that we have 
set up a high-powered committfe to 
go into the question of these bridges. 
As soon as we receive the recommen-
dations of that committee, we will 
talfce further action in th’ s matter. 
Bqt, 1 mav assure him that there 
at> standing instructions an4 these 
instructions have been repealed to the 
Railway Administrations and Engine- 

for the periodical insnert’on of 
bHtfeen and n «e w ir»  renovations and 
rw«irs At all hnnortant phces. A«i I 
h*Ve said, even on the South**™ R*i1- 
w^v. we are spending subttantial 

evrrv vear for mainten-
ance and* upkeep of the railway 
badges.

We come to the question of compen­
sation to nwengers involved *n acd- 
d«hti wh<eh w m  rais«*«i bv my hdn. 
M%nd Shri Naushir Bharucha. Ba Is
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■ware that this compensation it given 
to the passengers involved in railway 
accidents whether the accident took 
place due to the negl'gence on the 
part of the Railways or not What-
ever the cause of the accident, the 
passengers involved in the accidents 
are compensated tor. The scale of 
compensation has been laid down 
depending upon death, disability and 
degree of disability. At present, the 
Claims Commissioners are appointed 
by the State Governments concerned 
wherever the accidents take place. 
They award the compensation. In many 
cases, practically in all cases, we 
deposit the amount in advance and as 
soon as the compensation is awarded, 
by the Claims Commissioners, the 
amounts are paid. I may inform the 
House one step that I have taken 
recently. I have issued orders to the 
Railway Administrations that as soon 
as any passenger is involved in an 
accident, in case of death Rs. 500 and 
in case of injury, up to Rs. 200 should 
be awarded on the spot and this should 
not be accounted along with the com-
pensation claim. This amount is just 
?x~gratia ad hoc payment. In some 
cases. I do feel thsj the amount that 
has been prescribed as compensation— 
the maximum of Rs 10.000,—is not 
sufficient. The maximum amount that 
can Be awarded as comocnsat'on ac-
cording to the Indian Riilwavs (Work-
men’* Compensation) Act is Rs. 10,000. 
I feel that this amount requires to be 
increased. In the Ariyalur case I 
ordered 20 per cent more compensa-
tion. in addition to what was awarded 
bv the Claims Commissioner. So, we 
are thinking of revising this also.

Shri Naushir Bharucha: if  I may 
interrupt the hon. Minister, may I 
know whether the railway administra-
tion waits for any application, or 
claim to be made, or does the railway 
administration take the initiative in 
offering this compensation?

Shri Jagjtvas Ram: Before this Act 
was amended, perhaps 4t was done by 
the railway officials themselves, but it 
was felt at that tixn* that it would be

petter if this question of awarding fbe 
amount of claim was left to some 
statutory, independent authority. And 
that is why it has been left to the 
Claims Commissioners who are nomi-
nated by the State Governments. 
Normally District Magistrates, or 
Deputy Commissioners or District 
Judges are appointed as Claims Com-
missioners whenever an accident takes 
place. Of course, applications have to 
pe submitted by the person involved 
<jr his heirs or dependants to the 
Claims Commissioner, and as soon as 
the award is given, payments are 
Aiade.

I may inform the House of one thing 
More. If any person feels that the 
amount of compensation awarded by 
the Claims Commissioner is not 
enough, he can go to the court in 
appeal, but the railways cannot go 
in appeal if they feel that the amount 
awarded is excessive. That protec-
tion is also there. There is no appeal 
from the railway side, but any aggri-
eved party can go in appeal against 
the award of the Claims Commis-
sioner. I am thinking how it can be 
further simplified. If there Is any 
possibility of that, I will examine that.

Shri Bharucha has raised another 
point about the forfeiture of gratuity 
pt employees for errors of judgment 
i have not been quite able to follow 
what he meant by that I may tell 
him that there are provident funds 
for railway employees and there are 
special gratuity and contributions by 
the railways. Unless an employee is 
discharged or dismissed, normally this 
amount of gratuity is not affected. He 
js paid this amount In cases where 
there has been punishment for serious 
dereliction on his part then, of course, 
the whole or a portion of the amount 
of gratuity is forfeited. I do not know 
of many cases of any serious complaint 
in this regard, and certainly not of 
any case where any amount at gratu-
ity has been forfeited for error at
judgment
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Shri Nmh OOt  Bfcaraeha: It has b « n
'done without even an explanation 
being demanded.

Shri Jagjhran Bam: If he will tend 
any case which he has in his posses-
sion, where any pcwtiem of the gratuity 
has been forfeited for an error of 
judgment on the part of an employee,
I will certainly look into that

There has beta in the past delay 
in the settlement of the provident 
fund accounts, there is no denying the 
fact and there are some cases which 
off and on come to my notice, where 
there has been abnormal delay in the 
settlement after the retirement of the 
railway employees. But some cases 
like that will continue. The effort we 
are making is this, that six months • 
before the date of retirement of a rail* 
way employee, because that is known, 
the paper should be prepared, so that 
as soon as he retires, his accounts and 
provident fund amount could be final-
ly settled within ten days of the date 
of his retirement. That is the target 
that we have set for ourselves. I do 
not want to quote statistics. I was 
looking into the results of the past 
six months, and 1 might inform the 
House that it is very satisfactory. The 
period has been reduced, and the 
number has been very greatly, appre-
ciably, reduced. If this effort conti-
nues, I have no doubt that we may be 
in a position to achieve the targets. 
But in spite of that there will be 
some cases where there will be Abnor-
mal delay. In case of premature 
retirement where we do not have pre-
vious notice or where an employee 
gives one month's notiee and then he 
goes, there will be ‘delay in the settle-
ment of his provident fund; or, in 
cases where the employee himself fails 
to furnish all the informations that 
are necessary, in order to check what 
amount the employee concerned owes 
to the railways under various heads, 
it takes time. But on the whole, in 
the majority of the cases, the target 
that we have set before ourselves is 
that the final settlement should be 
effected within ten day* of hit retire-
ment *

There have been pilferage, and theft 
and loss of property and goods on the 
railways, and claims for compensa-
tions do arise. Though the number of 
claims has increased in recent years, 
the amounts that have been paid by 
way of compensation have not shown 
any appreciable increase in comparison 
with the traffic that we have been 
handling. The number of claims pre-
ferred and the amount of compensa-
tion should be judged by the volume 
of the traffic that has been handled 
in a particular year. If we take all 
these factors into consideration, I may 
tell the House that certain steps that 
we have taken in the past two or three 
years have shown results, and if those 
efforts continue, I feel that the claims 
for compensation will be greatly 
reduced.

As for the maintenance of our roll-
ing-stock and coaches, complaints have 
been made about the condition of the 
coaches. I must admit that we are 
short of coaches and coaching stock, 
and in many places, in many sections, 
enough time is not available before a 
particular rake arrives at a station and 
is again tacked on to another engine 
to go to another station. In some cases 
that I have examined, hardly two or 
three hours' time is left. So, the main-
tenance or the cleanliness of the rakes 
and coaches does suffer to some extqit

Then, second class coaches are is 
short supply, and because second class 
more or less is a dying class, the con-
dition there also is not satisfactory. 
In first class, there are certain lapses 
here and there on the part of the 
employees also, but we have been 
tightening these things, and we have 
been posting mechanics, electricians or 
supervisors at important big stations, 
so that wherever any complaint is 
received or some defect is noticed 
even during the run of a train, these 
defects could be removed. But I must 
admit that there is still much that 
requires to be made up, and we are 
taking necessary action in that con-
nection. »

Of course, pilferage of the railway 
fittings and other things, as you, Sir,
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are aware, odd to our difficulties, and 
there, public co-operation is necessary.

Mr. O u b n u :  1  am not aware of 
them personally.

Shri Jfcjigivan Raas: That was sever 
my intention.

Shri S. M. Banerjee has brought in 
the question of the coafh-building 
contractors in some towns of U.P. I 
must correct him on certain points of 
fact.

In the first place, these factories are 
not engaged only in coach building. 
They are existing factories on whom 
certain orders for construction of 
coaches were placed. They never con-
strued that this was their main line 
of business. They had their own line 
of business. This work was given to 
them. They knew full well that this 
work was a temporary one for one or 
two or three years. The number of 
workers in all these coach building 
factories, six in number in U.P.—3 in 
Bareilly and 3 in Allahabad— is not 
19,000, but 1575. So Shri S. M. Ban-
erjee has multiplied it only by 10.I

Shri S. M. Benerjee: May I correct 
it? 1 only said that 1 saw a caption 
incthe Amrit Bazar Patrika to that 
effect.

Mr. Chairman: I remember when 
the hon. Member for Kanpur was 
referring to this in his speech, he was 
doing so subject to correction by the 
hon. Minister. So I think he should 
accept it

Shri S. M. Banerjee: I accept it.

Shri Jagjlvan Ram: As happens in 
mfh works, sometimes the labour 
population fluctuates, but the fluctua-
tion will not be 1 to 10*

Though we are short of coaches, the 
allotment for coach building as agreed 
to by the Planning-Commiasion does 
not leave us any scope to place orders 
on private manufacturers. Evan the

exiting coach building capacity to 
our own workshops is not being fully 
utilised and we are diverting railway 
employees from that section at the 
workshops to other sections. In that 
condition, it is not possible for os to 
place further orders on those factories. 
But it will not be correct to say that 
they are going to retrench all their 
employees because they have their 
own normal line of activity. If they 
are not utilising their own workers in 
those activities they had before they 
took up these contracts, they are to 
blame and the workers should press 
them to find a solution. The Railways 
are not concerned with it

As regards the narrow gauge lines, 
a of course the question raised ia not 

quite pertinent to the excess demands. 
Wo have nearly 400 miles of narrow 
gauge in the management of private 
companies. The agreement between 
some of the companies and the then 
Secretary of State stipulates that if 
on the capital invested the profit is 
less than 3} per cent, Government will 
subsidise them. If the profit is more 
than 5 per cent., the surplus will be 
shared 50:50 between the, companies 
and the Railway Ministry. But they 
hardly make a profit more than 5 per 
cent, and we have been subsidising the 
narrow gauge lines—four or five—to 
the extent of Rs. 2, or Rs. 3 lakhs 
every year.

Every time the question comes whe-
ther we should not nationalise them. 
But it was decided two or three years 
ago that in the present condition of 
our own resources, it would not be 
prudent to nationalise them and give 
Rs. 1 crore and then invest money in 
rehabilitating the rickety rolling stock 
they have at present

Shri Nanshir Bharncha: Which are 
those sections?

Shri JagJIvaa Ran: There are only 
4 lines and a few companies—MacLeod 
and Company, Martin and Bum etc., 
There are, of course, a few local 
authorities which also own some miles
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at these narrow gauge lines. But the 
agreement with the Secretary of State 
at that time with these companies was 
on that basis. This agreement is renew-
able every ten years. So the next 
time for taking over, if Government 
so decide, will be sometime in 1966-67.

I think I have covered all the points 
made except that of Shri M. C. Jain. 
He was not very fair in making cer-
tain remarks about the Punjab Gov-
ernment.

Mr. Chairman: I think I had told 
him that it need not be repeated.

Shri Jagjivan Ram: At one time, 
ne himself was a valuable Member of 
the Cabinet of Punjab which he 
adorned.

About this Gohana-Rohtak line,' 1 
think, there is no very bright chance 
of the line between Gohana 
and Panipat being restored 
in the near future. Apart from whe-
ther it will be paying or not—of 
course, we will have to take that into 
consideration also—the paucity of 
funds at our disposal would hardly 
permit us to take such lines for res-
toration.

Shri Shankaraiya: With regard to 
the construction of coaches, the hon. 
Minister was pleased to state that the 
full capacity of the government owned 
workshops was not being utilised and 
the workers were being diverted to 
other purposes and the construction of 
coaches was entrusted to private com-
panies. What is the reason for that? 
They are experts and they have been 
building trucks at cheaper rates. Then, 
why was this job entrusted to out-
siders?

Mr. Chairman: The hon. Minister 
need not answer that. I think the hon. 
Member was not listening to what the 
hon. Minister of Railways said.

Does the hon. Member for East 
Khandesh want to press his cut 
motions?

Shri Naoshir Bbaracha: In view of 
the very persuasive speech of the<hon. 
Minister I do not press them. •
288 (Ai) LSD—9.

Mr. Chairman; Has the hon. Mem-
ber the leave of the House to with-
draw the cut motions?

The cut motions were, by leave, 
withdrawn

Mr. Chairman: Now, the motion
before the House is:

"That the respective excess 
sums___”

8hri Tangamani: Sir, my cut
motions, Nos. 1, 4, 6 and 12 may be 
formally put to vote.

Mr. Chairman: 1 wish the hon.
Member would follow what I am doing 
just now. It is the Demands for
1955-56; motions for reduction of 
excess Demands for 1955-56. There are 
only two moved by the hon. Member 
for East Khandesh for which he has 
had the permission of the House to 
withdraw.

The question is:
“That the respective Excess 

sums not exceeding the amounts 
shown in the third column of the 
Order Paper &e granted to the 
President to make good the 
amounts spent during the year 
ended the 31st day of March, 4956 
in rcspect of the following 
demands entered in the second 
column thereof:

13 and 15".

The motion was adopted

Mr. Chairman: Now we come to the 
motions for reduction against the 
Demands for 1956-57 Shri Tangamani.

Shri Tangamani: 1 want that my 
cut motions Nos. 1, 4, 6 and 12 may be 
put together.

Mr. Chairman: What about Shri
Bharucha’s cut motions?

Shri Naoshir Bharucha: I am not
pressing them.
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ber leave of the House to withdraw 
his rut motion^?

The cut motions were, by leave, 
withdrawn.

Mr. Chairman: Now, we have only 
the cut motions of Shri Tangamani. 1 
will now put them to the vote.

The cut motions were put and nega-
tived.

Mr. Chairman: Now, the question 
is:
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following Demands antered to the- 
second column fbeveoft

1, 3, 5, 5 and 9.”

The motion toat adopted.

Mr. Chairman: Now, we come to 
the next item

The Minister of State to th» MMfe* 
t*y of B one Affair* (SIM Batov):
Sir, only one minute remains. Shell 
I start today or tomorrow?

Mr. Chairman: Not till 1 call the 
hon. Minister.

“In the respective Excels sums 
not exceeding the amounts shown 
in the third column of the Order 
Paper be granted to the President 
to makr good the amounts spent 
during the year ended the 31st day 
of March, 19&7 m respect of the

The House now stands adjourned till
^morrow

'*7 hrs.

The Lok Sabha then adjourned till 
Eleven of the Clock on Friday, the 
*2lh December, 1958.
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ORAL ANSWERS TO QUES-
TIONS .

S.Q.
No.
* » .
«4«.

R41.

842.

843.
846.
847.

848.

849. 

8jo.

«5».
854.

Subject-

Forging of Passport* . 
Subsidy for Rubber Re-

planting • 
Bbooswamis’ Represen-

tation
Hindustan Heavy Engi-

neering Corporation 
(Private) Limited 

Explosion in Chinakuri 
Collerics •

Heavy Machine Tool 
Works 

State Trading Corpora-
tion of India (Privaiel 
Limited 

Participation of India in 
yataham* Conference 

Ship Displaying Indian 
Products •

Standing Labour Com-
mittee

Retrenchment of Coifec 
Board Employees 

Forward Markets Com-
mission

4 ’45—79 
CoMttum

4.'45- 4* 

424?—53 

4352—55

4356-57

4357—59
43«0

43*>l - 5

4367-̂ 8 

4368—*72

4372—77

4377-79

WRITTEN ANSWERS TO
QUESTIONS . . 4379—4439

S.Q.
No.
844. State Trading Corpora*

4379*̂ 0ii«n .
845. Technical Training Cen-

4380tres .
85*- Manufacture of Watcnct

in Icdia 4380
*5*. Displaced persons fr«n

4381Bahawalpiu and Sind.
855. Workcharged Staff of the 

C.P.W.D. 4381-14
856. Industries in West Bengal 4382
857. State Trading Corpora-

tion of India (Private)
Limited. • 438̂ -83

858. Caustic Sola 4382-84
859. Textile Machinery Ma-

nufacturing Concerns 4584-85
860. Iron Ore 4385
861. Haadloom Products 4385-86
862. World Calendar . 4386
863. Import of Raw Fiim 4386
864. Abolition of Contract

4386-87
863.

System 
Indian Cotton Delega-

tion............................ 43*7
866. Tea Board . 4il*7*®«
867.

|f1 4388-89

w r i t t e n  a n s w e r s  t o
QyCSTIONS^cofitA

S.q.
No,

Subject C ou w m

848. Weight and. M*t#c
438*90System

869. Training of Indiana in 
Watch Manufacttug. . 43*>

8?o. Indian Delegation to
U.N. O. . . 4W

871. Brass and Copper Art-
ware Industry . 439**9*

8?2. Unemployment in Raia*-
than 439*93

*73- Target of Ore Prodoc-
tion . . . . 4993

8>4. Export of Bones . 4353*94
87s. Singarcni Colleriei Wotk-

ers U.iion 4394
876. Labour Advisory Com-

mittee 4394-91
*77. Programme Evaluation

4395-9*Organisation
878. Manufacture of X-Ray

Equipments 4396
879- Tea-Package Firm* 4396*97
8H0. Modernisation in Textile

Mills 4397-98
8ft i. National and Festival

Holiday* • 4V*
8S2. Export of Groundnut* nod

Oil Cake**. * m
8*3. Rubber Price* 4399
884. Meat* . . . . 4399*4499
*05. Closure of Textile Mflb 9

in Kanpur 4 «o
886. Indians Employed in

U.N. Secretariat 4499*1
*87. Electrical Switch Gam

ard Control Geary 4 * t
888. Lime-Stone Deposit* at 

Purulia (W. BcagaU . 440H9
889. Strike in P«H T n g  of

India 440a

U.s.2.
No.

I2<h.
J283.
1284.

»*5.

1386.

1387.

Automobile XuduKty • 
Village Housing Project* 
Civic Amenities in Bharat 

Nagar 
Foreign Expert* in StW 

Owned concern* 
Labour Dispute* in Cf* 

mem Faaoria*
The Hew O ifl^ iop  of 

Peace

4403-0}

m

44<*
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WRITTEN ANSWERS TO 
QUESTIONS—contd.

U.S.Q. Subject Counora
-Jfo.

1288. Trade with Pakistan
1289. Non-utilisation of Irri-

gation Potential in 
Punjab

1290. Passports
1291. I-F.S.............................
1292. Unemployment in Rajai-

than
1293. Inquiry into Cauttic Soda

Industry .
1294. Radiation
1295. Experimental Television

System
1296. rWage-Map’ of India
1297. State Plan of Andhra

Pradesh
1298. Coarse and Medium

Cloth
1299. Export of Mica .
1301. Forward Contracts (Regu-

lation) Act, 1952
1302. Cotton Advisory Board 
X303. Indian National Trade

Union Congress
1304. Export of Films .
1305. Sheet and Plate Glass
1306. Scientific Apparatus
1307. High Level Conference

of Officials . 4416—18
1308. Indian Films of Inter-

1 national Dtsti ictiou 4418
1309. Availability of Standard

Cloth 4418-19
1310. Value of Imports and

Exports .
*311. Import Licence for Dye- 

stuffs
1312. Plantation Labour Strike
1313. Tamil Literature in the

A. I. R.
1314. International Fairs
1315. Import Licence
1316. Scheduled Castes and

Scheduled Tribes 
13x7. Posts Reserved for Sche-

duled Castes. 
jjrS. Eucalyptus Oil
1319. Labour Strikes
1320. Public Co-operative

Scheme • *  • 4424—26
1321. U.S. Trade Delegations 4426
1322. We<t Bengal Camps for

Displaced Person* 4426-27

WRITTEN ANSWERS TO 
QUESTIONS—contd.

UJ5.Q. Subject Cournots
No.

1323. Plan Outlay for 1959-60. 4427
1324. Handloom Industry 4427
1325. Himalayan Expeditions . 4428—30
132A. National Development

Council 4430-31
1327. Housing for Industrial

Workers . 4431
1328. Exports to Foreign Coun-

tries 4431
1329. Confectionery Industry . 4431*32
1330. Rolling Mills 4432*33
1331. Companies of Punjab 4433
1332. Trespassing by Pakis-

tanis . 4433-34
1333. New Industrial Units in

Gujrat 4434
1334. Cotton Co-operative So-

cieties 4434-3S
1335. Import of Cotton from

U.S.A. . 4435
1336. Development of Hilly

Areas 4435-3®
1337. Indo-Pak Talk on Co-

operative Funds 4436
1338. Indian Listener 4436-37
1339. Accidents in Stone Quar-

ries . 4437
1340. Pilot Scheme for Edu-

cated Unemploy-
ed. . . .  4437-38

1341. Rehabilitation of Displa-
ced Persons in Ghatti 
Village 4438-39

1342. Smuggling on Rajasthan-
Pakistan Border 4439

PAPERS LAID ON THE TABLE 4440
The following papers were laid 

on the Table :—
1. A copy of the Annual Re-

port of the Hindustan Anti-
biotics ('Private') Limited for 
the year 1957-58 along with 
the Audited Accounts under 
sub-section (1) of section 
639 of the Companies Act,
1956

2. A copy of each of the fol-
lowing papers :—
(i) Trade Agreement bet-

ween the Government of 
India and the Govern-
ment of the Union of 
Soviet Socialist Republics 

.dated the 16th Novem-
ber, 1958

4405-06

4406
4406
4407 

4407

440*
4408-09

4409
4409-10

4*H>

4410-11
4411-12

4412
4412-13

4413-14 
44*4

4414-15 
44t5-i6

4419-20

4420
4420-21

4421
4421-22

4422

4423

4423-24
4424 
4424
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PAPERS LAID ON THE 
TABLE-contd.

%
The Protocol to the 
ade Agreement between 
the Government of Polish 
People's Republic and the 
Government of India da-

ted the 3rd April. 1936 
signed at Warsaw on the 
15th November, 1958 

(&) Supplementary Trade 
Agreement between the 
Oovenment of India and 
the Government of the 
German Democratic Re-
public signed at Berlin 
on the 3rd November, 
1956

STATEMENT BY MINISTER
The Mini iter of Commerce 

and Industry (Shri Lai 
Bahadur Shastri) made a 
statement correcting the re-
ply give a on the 3rd Decem-
ber, 1958 to a supplemen-
tary by Shn Satis Chandra 
Samanta on Starred Ques-
tion No. 497 regarding 
India Coffee Houses

BILL REFERRED TO 
LBCT COMMITTEE

SI<-

4441

Further discussion on the mo-
tion to consider the Re-
presentation of the People 
(Amendment) Bill and the 
amendments thereto for cir-
culation of the Bill for the 
purpose of eliciting opinion 
thereon and for reference of

444^—49,
4463-64

C o u n m
BILL REFERRED TO SE- 

IECT COMMITTEE—co/i<4. 
the BUI to a Select Com-
mittee continued. The 
amendment for the refer-
ence of the Bill to Select 
Committee was adopted.

BILL PASSED 4450—4334
The Minister of Parliamentary 

Affairs (Shri Satyanarayan 
Sinha') moved for the consi-
deration of the Salaries and 
Allowances of Members of 
Parliament (Amendment)
Bill, The motion was adopt-
ed. After clause-bv-dause 
consideration, the Bill was 
passed as amended

DEMANDS FOR EXCESS 
GRANTS (RAILWAYS)
1955-56 AND 56-57 • • 45S5—M
Discussion on Demands for 

Excess Grants in respect of 
Railways for 1955-56—and
1956-57 commenced and 
concluded. The remands 
were voted in full

AGENDA FOR FRIDAY, THF 
12TH DFCEMBER., 195&— 
Consideration and passing of 

the Delhi Rent Control Bill, 
as reported by the Joint 
Committee and further dis-
cussion on the motion 
moved by Satdar A.S.
Saigal to circulate the Sikh 
Gurdwaras Bill for eliciting 
opinion thereon and also 
consideration and passing of 
the Parliamentary Privilege 
Bill

283(A i) LSD—10.
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